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Notes of the Registry Date | Order of the Tribunal s

31.7.02 _ Heard Mr. U.Ke.Nair, learned counsel
for the Applicant and also Mr. M.K.Mazum-
dar, learned counsel for the Respondents.

. - As & agreed by the learned coﬁnsel
for the parties, the matter is posted
for hearing on 29.8,2002,
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mb _
29,8.02 ' 0n the prayer of learned counsel

For both the parties, the case is adjourn-
ads List on 5,9.,2002 for hearing. Office
to show the name of Mr, S.5arma, learned
counsel as counsel faor the applicant.

"Member : Vice=Chairman

mb
B «9.2002 Heard Mr .S.Sarma, learned counsel

for the g applicant and also Mr.M.K.Mazu-
mdar, learned counsel for the respondentas
~ The respondents are ordered to
‘nfplace"t‘,ﬁe records and accordingly post
'{the mattee on 27.9.2002 for furt.her heu-'i
ing. ' v v

7, 16 BY e | Member Vice-Chairman
bbl -

/)V\}WW\ \\Mk \‘b Aw N 1 : ‘ 7«”\« ™~
opp Al @.m«A‘ : . N el 7 b M‘7

. o 3 Vs,
3410602 | Heard Mr,S.%arma learned counsel
- for the applicant. Mr.M.KeMazumdar
learned counsel for the respondents

prays for time to submit relevant
recordsgse List on 611,02 to enable

the respondents to produce the records.
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I A‘-)Arl‘l-l' OF U-L;CISIOB‘IQ gcgzzz 6 o o @ 02:.‘ ® © & o
ri |M.G. Ansari - APPL ICANT(g)
a?; Sarma e ) _ ADVOCATE FOR THi APPLICANT (S

: “VERSUS--

i ‘
e Union of India and others
o L e RuBPONLLNT(8)
 MIK. Mazumdar . . . _ . _ . .. _ . _ADVUCATL FOrR THE

; RESPONDENT (S)
HOh'BLm MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

t

HON'BLo MR K.K. SHARMA, ADMINISTRATIVE MEMBER

Whether Reporters of local papers may be allowed to sce

S

ne judgment - 7

To be referred to the Reporter or not ?

ﬁhether their Lordships wisih to sce the fair copy of the
judgment ?

EQWhether the judgment is to be circulated to the other
Benches .:

| Judgment. delivered by Hon'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: GUWAHATI BENCH

Original Application No.225 of 2002 (%j

Date of decision: This the QQWQday of November 2002

/The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
IThe Hon'ble Mr K.K. Sharma, Administrative Member
‘Shri M.G. Ansari,

/C/o Feroze Cloth Shop (A.F. Camp).,
|P.0. Nonglyer (Upper Shillong),

Shillong, Meghalaya. «.....Applicant

By Advocate Mr S. Sarma.

- versus -

11. The Union of India, represented by the

Secretary to the Government of India,
Ministry of Human Resources Development,
Department of Education, '

New Delhi.

2. The Commissioner,
HQ- Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Saheed Jeet Singh Marg,
New Delhi.

i13. The Deputy Commissioner,

HQ. Kendriya Vidyalaya Sangathan,
18, Institutional Area,

Saheed Jet Singh Marg,

New Delhi.

'|4. The Assistant Commissioner;

Bangalore Region,

Kendriya Vidyalaya Sangathan,
C/o KV, MEG & CENTRE,
Bangalore.

5. The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Guwahati Region, (Maligaon Chariali),
Guwahati. '

6. The Principal,
Kendriya Vidyalaya No.Z2,
Railway Colony, Mangalore,
P.O. Mangalore.

1 7. The Principal,

Kendriya Vidyalaya,
Happy Valley,
Shillong, Meghalaya. ceesns Respondents

By Advocate Mr M.K. Mazunandar.




CHOWDHURY. J. (V.C.)

The legitimacy of the order of removal of the

applicant from service vide order dated 7/10-11-1997 is

the subject matter of . this proceeding = before the

Tribunal.

2. The applicant amongst others assailing the

leqitimacy of the aforementioned order of removal

presented a Writ Petition before the Shillong Bench of

the Gauhati High Court, which was registered and numbered

as Civil Rule No.169 (SH) of 1998. Finally, by Judgment
and Order dated 3.7.2002 in the aforementioned Writ
Petition th2 matter was transferred before the Tribunal
for adjudication, wherein amongst others the

aforementioned order of removal from service is assailed.

3. ~ Basic Facts- The applicant was appointed as a

rrained Graduate Teacher (TGT for short) in the Kendriya

vidyalaya, Khanapara, Guwahati, wherein he joined on

1.9.1986. He was thereafter transferred to Kendriya

‘Vidyalaya, Happy Valley, Shillong and from there to

Mangalore at his own request. While the applicant was

serving as TGT at Kendriya Vidyalaya, Mangalore, by Memo

No.F.22-Estt/MGA/KVS/BGR/16605 dated 6.12.1995 the

‘impugned disciplinary proceeding was initiated againstc

‘the applicant alleging the following articles of charge:

"ARTICLE-I

That the said Shri M.G. Ansari, while
functioning as Trained Graduate Teacher in
fnglish, at Kendriya Vidyalaya No.2, Mangalore,
during the period Decemb2r 1992 to October 1994
preferred a false Leave Travel Concession claim of
Rs.2310/- (Rupees Two thousand Eight hundred and
ten oaly) for the expenditure purported to have
been incurred by him for visiting his home town
for the journey from Mangalore to Madhopur from
08-5-1994 to 25-5-19%94.



4.

He has thus committed misconduct under Rule

" 3(1)(i) and (iii) of CC3 (Conduct) Rules, 1964 as

extended to the employees of Kendriya Vidyalaya
Sangathan.

ARTICLE - II

That during the aforesaid period and while
functioning in the aforesaid Vidyalaya, the said
Shri M.G. Ansari preferred a false Travelling
Allowance claim of Rs.4144/- (Rupees Four thousand
One hundred and forty four only) for the
expenditure stated to have been incurred by him
for attending Inservice Course for TGT (English)
held at Bombay from 15-9-1994 to 05-10-1994.

He has thus committed misconduct under Rule
3(1)(i) & (iii) of CCS(Conduct) Rules 1964 as
extended to the employees of Kendriya Vidyalaya
Snagathan. .

ARTICLE - III

That during the aforesaid period and while
functioning as 7Trained Graduate Teacher im English
in the aforesaid Vidyalaya, the said Shri M.G.
Ansari committed theft of Office file which was
later found in his suitcase in the Train on 21-3-
1995,

He has thus committed misconduct under Rule
3(1)(i) and (iii) of CCS(Conduct) Rules 1964 as
extended to the employees of Kendriya Vidyalaya
Sangathan." :

The applicant submitted his written explanation

dated 28.12.1995 dsnying the charges; According to the
lapplicant prior to the submissiqn ofAthe said written
;explanation, he submitted his rgsignatiom dated
;21.12.1995.‘ The applicant also pleaded that the

|Principal, Kendriya vidyalaya, Mangalore did not allow

him to join the duty on 1.1.1996 after reopening of the

school on the expiry of the winter vacation. Therefore,

he had to go back to Shillong to see his family. While at

Shillong, the applicant received a letter <£from the

Principal, Kendriya Vidyalaya, Mangalore dated 9.5.1996

| forwarding a memo issued by the Inquiry Officer dated

11.5.1996 directing the applicant to attend the enquiry on

18.5.1996 in the office at Kuderemukh in Chikmagular

| District. On receipt of the said communication, the

applicant.ccscccccse
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. applicant by his communication dated 23.5.1996 intimated
‘ the Principal that since the letter was received by him
on 22.5.1996, it was not possible for him to attend the
enjuiry on 18.5.1996 and in case a subsequent date. is
fixed he requested the authority to communicate the same
in advance to enable him to make reservation for train
journey etc. Tne applicant stated that his aforement ioned
communication was not respnded to and finally in December
 1997 he received the 1impugned order of removal f£from
;service dated 7/10-11-1997. The applicant being aggrieved
Epreferred an appeal dated 24.12.1997 assailing the action
;of the respondents as arbitrary; discriminatory and
'Wiolative of the principles of natural justice. In the
éappeal also the applicant mentioned the fact that he
ireceived only one notice dated 9.5.1996 from the
éPrincipal of Kendriya Vidyalaya, Mangalore pursuant to
ithe Inquiry Officer's letter dated 1.5.1996 directing him
. to attend the preliminary hearing on 18.5.1996 at
Kudremukh. The said notice according to the applicant was
received by him on 22.5.1996 and accordingly he wrote
back to the authority on 23.5.1996 that it was not
ipossible for him to attend the enquiry. But no further
notice was received by him nor was he granted any amount

to attend the proceeding and the purported disciplinary

proceeding was held ex parte without giving him any

iopportunity to defend his case. The applicant thereafter
ialso reminded the authority for disposal of his appeal by
éreminder dated 6.5.1998. 'Failing to get appropriate
iremedy from the authority, he moved the Shillong Bench of
‘the Gauhati High Court assailing the legitimacy of the

'\/\// i

‘action of the respondents.
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‘5. The respondents contested the <claim of the
iapplicant and submitted tﬁeir affidavit—in-oppoéition
,before the High Court denying and disputing the claim of
‘the applicant. In the affidavit-in-opposition the
respondents stated that the enquiry was initially
;scheduled on 18.5.1996. It was postponed to 18.6.1996 and
.finally conducted on 10.7.1996. The applicant did not

attend the " enquiry since he was working in' another

”establishment without getting relieved from the Kendriya
_Vidyalaya Sangathan. In the affidavit-in-opposition the:

irespondentsb also stated that the copy of the enquiry

sfeport was sent to the applicant vide letter dated ... .. -
:14/15-7-1997 by registered post. He was asked to submit
ihis representation, if any within fifteen days. When no
‘such representation was made, the competent authority
Tpassed the impugned ordervdated-7/10—ll—l997 after three
imonths from the date of the first memorandum. The appeal
préferred by the applicant was also attended to by the
:Joint Commissioner (Admn.), Kendriya Vidyalaya Sangathan
.(Hqrs) who as the Appellate Authority disposed of the

-appeal by order dated 15.12.1998.

0. .We have heard Mr S. Sarma, learned'couhsel for the
iapplicaﬁt as well as Mr M.K. Mazumdar, learned counsel
for the respondents at length. Thercore issue is as to
)whether before passing ;he impugned order of removal from
;service, the applicant was provided with the procedural
,safeqguards for defending his case. The statuté as well as
;the principles of natural justice made it incumbent on
the authority to. conduct and hold an enquiry by providing
reasonablé opportunity to the delinquent official. The
burden is on the Disciplinary Authority to show and

establish that a delinquent official was afforded a

reasonablececececceccces
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'reasonable opportunity to defend his case. The onus is on

gthe authority to show and establish that the enquiry was

Ii

ﬁconducted lawfully by adhering to the procedural

ﬁsafeguards. If the authority could show and establish

!
hthat the procedural safeguards were duly provided, the

Hauthority need not further show and estblish as to why
!

jthe delinquent .official did not defend his case

ﬁeffectively. From the materials on record the authority
r:

kon the applicant and that the applicant thereafter

Vsubmitted his reply. Admittedly, the authority was not

Esatisfied with the reply of the applicant. It proceeded
ﬁto hold the enquiry. Naturally, It was incumbent on the
i

ﬁauthbrity to take steps for the presence of the applicant

m
|

+in the enquiry by notifying the delinquent officer for

it
it
i

‘his presence at the enquiry. On the own showing of the

I '
tauthority the enquiry was scheduled on 18.5.1996. It was

&postponed to 18.6.1996 and . finélly conducted on

f10.7.l996. The respondents also admitted that the

L

ﬁapplicant did not attend the enquiry. The records

i 3

1t

.maintained by tche Inquiry Officer including the order

Qsheets were not made available before us. From the record

by

Qit appeared that the Principal, Kendriya Vidyalaya,

QMangalore sent the notice dated 9.5.1996 to the applicant

ﬁat his Shillong address. Subsequent notices were,
t

'however, not found. Even the records did not indicate

1

ﬁthat the applicant was ever served. with the notice: by
L '
Ethe Inquiry Officer or any other authority fixing the

| Edate of enquiry on 18.6.1996 and 10.7.1996. Even the

{proceedings recorded on 18.5.1996, 18.6.1996 and

flO.7.l996 were not made available to verify the facts.

|rhere is also no material to show that the report of the-

INQUiryeeceecees.




Inquiry Officer was funished to the applicant to assail

the report of the Inquiry Officer by the applicant. The

~applicant pointedly drew the attention of the Appellate
. Authority by his memo of appeal dated 24.12.1997. Save
;and except the bald order of dismissal of the appeal, the
jauthority even did not address his mind on those issues.

"'There is no material to show and establish that the

authority took any lawful steps for affording reasonable

" opportunity to the applicant for his presence before the

Inquiry Officer. Even the report of the Inquiry Officer
was seemingly not served on the applicant. The materials
on record pointedly established that the applicant was
denied with a fair opportunity to defend his case. On the

ground of breach of the principles of natural justice,

the order of removal from service is liable to be set

aside. Accordingly the impugned order of removal from

service No.F.22-Estt/MGA/95-KVS(BGR) /19880 dated 7/10-11-

11997 is set aside. So also the order No.F.9-1/98-

KVS(Vig.) dated 15.12.1998 passeé by the Joint

Commissioner (Admn.) is set aside.

7. As regards the other reliefs of the applicant as

to his outstanding dues, since we set aside the order of

‘removal we direct the authoriity to examine the matter as

" to his outstanding dues and resolve the matter pertaining

to his outstanding dues in <consultation with the
applicant with utmost expedition preferably within two

months from the date of receipi: of receipt of the order.

8. Needless to state that since the order of removal
' is set aside by us on the ground of breach oi the

- princi;les of natural justice, it would always be open to

the respondents to conclude the enquiry as per law by

Providingeeeees. .
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[providing reasonable opportunity to the applicant, if so
i ) )
Eadvised.
i9. The application 1is accordingly aliowed. There
Ishall, however, be no order as to costs.
\
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BY SPECIAL MESSENGER \v\

ﬁ THE GAUHATI HIGH COURT
- N REBeothlGH COYRT OF ABSAM:NAGALAND :MEGHALAYA:MANIPUR:TRIPURA:
. ctm mﬂ‘ MIZORAM AND ARUNACHAL PRADESH)
A SHILLONG BENCH

%/’E@/cu%% op_9--02.

! Froms Shri, H. Nongrum,

:' ) Reg.lstrar, .

| Gauhati High Court,
[ Shillong Bench,

1 Tos The Registrar,
Central Administrative Tribunal
Gauhati Migh Court, Gauhati.

-ﬁ Subsg Transmission of Civil Rule No.169(SH)98,

1 ' Shri M.G. Ansari
VLS
! Union of India & Ors,

|| Refs Judgment and order dated 3.7.2002,

[E Sir,
With reference to the Hon'ble High Court's Order

cit.ed above, (copy enciosed),I am directed to transmit

thez entire record of civil Rule No.169(SH)98 for favour

of your information and necessary action.

j Please acknowledge receipt of the same.




- ’

Reviloads, Jallo < Y&

THUOL HOIE IT HU‘.D Gl

:ASU:{IHT:?! iI: .l\.'l.ﬁYc“‘.l-s‘uA':u 2 G AUAD s MacEr. (O AFOL Rl I‘-‘i,:{}

(1:ed 34 LAHIAT s hkt. LBUSIN
HOMEE TrOLGIbG

/\"\Q

bt v gd ,\ QBQ(HBSQBI slus Iivgéh

\-\.‘1‘\.“» o

Jwsnoil JH o.ruarde
WvIs1delpah

JwoL dopH 1¥sdusod
Lol prnol Lidd

v

J1s33F2ipes onl
Ibnuditl svidsiieinimds, L33130090
Li36rLgo (FI000 npill 13sduso

.80(4t)edl.ol afus [iviD 0 noizzimansyT

E13204 9.1 pdo
w2y Ve
«210 3 sibnl I0 noinv

LSU08.V.E Dbodsk AsbI0 dos 3asTpdUTL

1930 2'JwoD dptl sloe'noH sdd o3 sonzisy.a A3L..

[
1R

JiLe

3imzaas13 03 basosiilt ms I, {bszolsas yaon) 9vods bHadic

awovs2 O B8C(H2I)CCI. .ol oluys Livin o HIODST 91iifay w3

«JOLIDE YIS229%20 pas foiicmIoinl Iucy 10

omei orlt o F3isocat sobaiwondios ses9ld

voviluidldlsl a1roY




N LT
P& e (1w
wX

Aoy
¢ MG
AL B

Rads 429




. + ]
' : Lo : -
- . -

S "IN THE GAUHATI HIGH COURT
k. 4E HIGH COURT OF ASSAM, NAGALAND,
MEGHALAYA, MANIPUR AND TRIPU RA)

SHILLONG BENCH
CIVIL APPELLATE SIDE

\‘0

| Bl ¥
fppeatrom e No 462 () _ of 1975
Civil Rule ~ e
i e
L ' . : Appeliant
Petitioner
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Petmo:er My~ ¢ S Qe -

For Respordent /2 y- /0 Ree, eloletd CZS
Opposite-Party 74
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e - "'i 'n‘,: e
¥ T

. P Dey, |learned counsel for the respondents
- may obtain necess{ary instructions or file counter -
—'-rlithin a period of 6 weeks. Requisite
es numbdering 8(eight), may be supplied to
Dey| by thdg learned counsel for the petitioner __
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Dey, learned Addl, CGEC,
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BEFORE

THE HOR'BLE MR JUSTICE NS SINGH

N

submitted that

petition is not maintainable

r had filed this petition before
a ‘ o

is/wrong forum inasmuch as, this

ried by the Cengral Administrative
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ioner. The learned counsel alse

that bhle petition is maintainable in its
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" Heard Mr SK Deb Purkayastha,
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fit and proper,

uld not be passed as this CO?rt
. . d
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ﬂ
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IN THE GAUHATI HIGH COURT.

( THE HIGH COURT OF ASSAM, NAGALAND , MEGHAIAYA,
~ MANIPUR,TRIPURA ,MIZORAM AND ARUNACHAL PRADESH),

L 4

SHILLONG BENCH,

CIVIL RULE NO. /69 (SH) OF 1998

JShri M. G.Ansari, «eee Petitioner,
i - Versus -
5Union of India and others, eeee Respondents,
I N D E X
“81do. Particulars Amexure Page No.
1, Writ Petition - 1to 32
2, Copy of appointment | 33 - 3%
| letter dt,19/8/9%%L I
3 Copy of Transfer Order
dt. 17/9/92. | I1I 35
L, .D° 0, dt, 22/10/92 - III 36
Se Copy of representation IV 37
dt. 2/11/92,
6, Copy of D0« 4t,9/11/92- ¥ 38
7e Copy of release order
dt. 26/11/92, | y_f}-VI (a) 39, 94)
8e Copy oé L.P.C.
dt.726/11/92. - - VII 4041
.; 9; Copy of Assistant |
| Commissioher letter
, at, 18/12/1992. - VIII 42
. 10, Copy of guideline of - IX

K.V. Sangathan,
at, 22/8/90.

I

antdococogoooo |



XXIv,

- 2 .
Sl. No, Particulars Annexure Page No,
11, Copy of petitioner

| representation .
at, 16/7/93 - X 4647
12, Copy of petitioner
| letter dt,19/10/93. - ~XI, 48
“13e Copy of Assistant
| Commissioner 1etter
dt, 20/10/93, o XI(8), 49-L9(A )
&Joining report - XI(B) |
1k, Copy of petitioner
| ‘letter dt,8/2/9%, - XII 50
15 D.O. 2/7/9% - XIII 51
16. DO. 15/7/9k. - X 52
57. Copy of Principal's
| F,L.R. dt. 18/10/93. =XV 53
18 Copy of petitioner's
| F.I.R. dt. 18/10/93  -XVI ° Sk
19, Police Report
dte Goir. 193, - XVII 55
2‘\0. Copy of petitioner | |
letter dt, 9/11/93, - XVIII 5657
21, DO, dte 9/3/9%. - XX 58
22, Copy of letter dt. |
| 8/8/9% - XX %9
23, Copy of Bill X I 60-61
2k, Copy ¢f Release
Order dt.5/10/9%, - XXII 62-63
25, Copy of T.A. Bill - XXIII 665
2‘6.. Copy 6f the
Principal's complaint
&35 - 66

Contdoonooo30.o
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dt. 17-11-98 - XXXIX

N\
-3~ X XXXOPXEX X
Sl, No, Particulers Amexure Page No,
22. . Copy of report to
Assistant Commissioner~ XXV 67
28, Copy of petitionerts
letter dt.19/8/95, - = XXVI 68
29. Copy ‘of resignation
letter dt, 21/12/95 - XXVII 69
~ 30. ‘Copy of memo dt, |
| 6/12/95. - XXVIIT 70-71
31, Copy of petitioner ‘ |
written statement |
at. 28/12/95. - XAIX 72-73
32, Copy of the
| Principal letter |
dt.28/2/96, - - XXX 74
33, | Copy of A.C.'s "
letter dt,2/1/96- XXXI 75
3k, Copy of principal' s |
memo 4t.9/5/96 - XXXII,OXII(A) 76
2%, & aclmowledgement |
_ at.22/5/96 3
35. Copy of the petitioner s
reply dte 23/5/96 -  XXXIII 77
3% Copy of memo @kzRxtey |
At.7/10-11-97%x8%x - XXXIV 78-79
37, Copy of appeal dt.
24/12/97 | - XXV 80 - 89
38, Copy of the reminder -
to the appeal dt,6/5/98~ XXXVI 90 - 93
3. - D.0. at, 31/8/98 - XXXVII 9l+..9‘5
40, «Claims statement
. detailed- - XXXVIIT 96
41,  Copy of Adwocate letter
97
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DISTRICT : EAST KHASI HILLS. ; | Gl ;i
IN THE GAUHATI HIGH COURT.

( THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA,

MANTPUR, MIZORAM, TRIPURA AND ARUNACHAL PRADESH),

SHILLONG BENCH

( CIVIL EXTRA-ORDINARY JURISDICTION )

N

CIVIL RULE NO./é7 (su) oF 1998.

To

Hon'ble Justice Mr, N. C, Jain, B.A.,LL.B.,
Chief Justice of the Gauhati High Court and
His Lordship's Companion Justices of the

said Hon'ble High Court.

' IN THE MATTER OF s

An application under Article 226

TR

of the Constitution of India for

issue of Rxiis £mx a Writ of

i’o» “Eﬁ‘igg’» .;3 -

¥

Mandamus and/or a Writ of certiorari

. ‘and/or any-other appropriate Writ

a‘,.,l

m———
- m——

AND

‘>C‘Ontd......2..v...-



AND

IN THE MATTER OF :

Enforcement of fundamental right

‘of the petitioner guaranteed under

part III of the Constitution of
India and other legal rights of
the petitionér

AND

IN THE MATTER OF :

Arbitréry and illegal removal of
the petitioner from service v1de
Memo No. F'22-Estt/MGA/95-KVS( BGR)

/19880 dated 7/10-11-1997 addressed

.to the petltloner at hlS Shlliong

address. o C/,\mnepcu.‘fc )<)<><N>

AND . .

IN THE MATTER OF  :

Non- payment of salary, leave

salary, L.T.C.bill, T.A. bill and

& e RS

other claims of the pEEigggperv
amountiggfzgiﬁgtfijgg;UOU/- and

R,
harassment of. the petitioner '
_leading to his removal

AND

IN THE MATTER OF :
S
Shri M. G. Ansari,

C/0 Feroze Cloth Shdp (A.F.Camp),

P.O. Nonglyer (Upper Shillong),

Shillong- 793009 ,Meghalaya.

m m = = = = = = = - - -PETITIONER.

~VERSUS~
Contd....3..¢...
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LER oF AFFIDAVT
0

- VERSUS -

1, Union of India,

3e

Se

7e

represented by the Secretary
to the Govt, of India,.
Ministry of ‘H.R.Development,

Deptt, of Education,
New Delhi,

Commissioner, ,_
HQ-Kendriya Vidyalaya Sangathen,
18, Institutional Area,
Saheed Jeet- Sing Marg,
New Delhi- 110016,
Deputy Com:riissioner,
HQ+ Kendriya Vidyalayh Sangathan,.
18, Institutional Area,
Saheed Jeet Sing Marg,

New Delhi- 11016,

Assistant Commissioner,

Bangalore Region, |

Kendriya Vidyalaya Sangathan,

Ho kv, megd-temnmpg.

Bangalore- 560042,

Assistant Commissioner,

Kendriya Vidyalaya Sangathan,

Guwahatl Region, (Maligaon Chariali),

Guwahati- 781010,

Principal,

Kendriya Vidyalaya No,.2,

Railway Colony, Mangalore,'

P.0. Mangalore- 575001,

Principal,

Kendriga Vidyalaya Km, 2%

Happy Valley, Shillong-793007,

Meghalaya. ‘

I I T O RES PONDENTS ,
Contdecsecotenss

A
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' Most Respectfully Sheweth :

1. That the petitioner is a citizen of India
residtng in Shillong and is entitled to the
- privileges guaranteed under the Constitution of
India and all other legal rights. |
)
2, That the petitioner was appointed as a Trained
,.graduate tea¢her“( English)"in thgwﬁgggriya '
Vidyaiaya, Khanapara, 4Guwa.h'alt.r_i vide Meno Np.
- F,1-1/KVS /GR/86=87/7416~17 dated ;9/8/36 and joined
the post w.e.f, 1/9/1986 and'thereéfter transferred
to Kendriya Vidyaiaya, Happy ?alley, Shillong w.e.f.
22/12/89. The wife of the petitioner was also
serving as primary teacher‘ét Kendriya Vidyalaya,
ﬁpper Shillong. Both the petitioner and his wife-
were transferred to Mangalore, és per requeét.
méde by the petitionef earlier for a transfer aS
he had already completed 5t(five) years in the N.E.
Region. But‘thé transfer orders were issued (on
17/9/1992 and 22/10/1992 respectively) at a time
when their son was studying in II year B.Sc,. \
Course at the St. Edmunds' College affiliated to
N.E. H.V. and was to get his degree after passing
the XExymarx IInd year final exaﬁinatioh»and
thereafter to progecﬁte studies in IIIrd year
honéurs course., The system and pattern'of course
and examinatibn of NEHU do not tally wiﬁh‘that

awWof the Mangalore University which has got three years

OF AFF‘O . . _ Y
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got three years degree course afi;ér completion

of 1st 2nd and 3rd year course and as such their

son would get admi}ssio‘n there to IInd year of IIIrd
year final exémination course, Therefore the
petitioner and his wife submitted representation
separately to the Commissioner " Kendriya Vidyalaya
Sangathan, New Delhi for cancellation of the transfer

orders on the aforesaid grounds. Vide their applications

dated 2/11/92 and 9/11/92 respectively, Though the

transfer of his wife was cancelled, the petitioner “{“."X
was released by the Principal, Kendriya Vidyalaya, | %

Happy Valley, Shillong ( on ,26/1 1/92), as per the . '

transfer order‘dated 17/9/92 for report.'ihg to Kendriya
Vidyalaya, Mangalore, vide released olrder Noo Feo NO,o
KVH/8-3/92-93/945-948 dated 26/11/92 but he was only
released arbitrarily inspi’ce- of th\é fact that his wife
has not been released, Though the Deputy Commissioner of

the HQ XVS, New Delhi, issued orders for not releasing.
' 4 vide Annexure 71 (A)

~ poth of themy The petitioner was paid an advance T.A. on

transfer for Rs. 17,500/~ by the Kendriya vidyalaya, Happy
Valley, Shillong and shown in the L,P.C, feor recovery and

it was mentioned in the aforesaid release oXder that the

petitioner was entitled to TA/DA and joining time, Infact
the Board of Governors of the Sangathan in its meeting
held on 22/8/1990 1laid down the guidelines for transfer
and Transfer T.A. and according to item 12 of the same

Transfer T.A. for ,

nL oF ﬂmaﬁ‘? ' | contdeseeebece
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T.A;vfof request traﬁsfer”will’be édmissibie'i
i t ' to a teacher who has‘cbmpleﬁea 3 years oﬁ:posting.
# ' in Nprth"Eastern Ftegion.f | |
é I 3 ‘(ACopy of (1) appointment letter dated

- 19/8/96 (ii)transfer order dated i7/9/92

(iii) qunsfer order dt. 22/10/92, .; \f

- (ivRepresentation dated 2/11/92 (v) Repre-

sentation dated 9/11/92 (vi) Release

Order dt. 26/11/92 and (vii) L.P.C. dt,

26/11/92 are annexed hereto as Annexures-I ,

II,II1,IV,V,VI and VII respectively).

—

F 3. That on being releived, the petitibner‘want to

| '1éhga10ré énd repQrted'for duﬁy on 14/12/1992 but
he wés not allowed to join by the Principal oﬁ

. the fiiméy grounds.(Moreover the School wﬁé closed
L | due. to Ayodhya incidents). Thereafter the”
petitioner~approached ﬁhe Assistant Commissioner:,

i | - at the Rggional foice‘a£ Seéuﬁdefabad-aﬁd aftét

[ _his intervention vide letter No, F,2.2-5/92 KVS

- (HR)/63117.dated 18/12/1992, he was taken.to dutys -
y . . b ) i

( a copy of Assistant Commissicner Letter 
dated 18/12/1992 is appended as

-

i Annéxure- VIII),

] 4. That after the aforesaid incident, the Erincipal éf.
y the Kéndriya Vidyalaya,‘Mangalore, became hostile
%" | ' : | ’ T . Contd....7...e..
\s<;m:;xf£ﬁE oF AFFIDAVT o | . |
.nmm by % . -
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became hostile towards the petitioner and tried
to -harass him in evefy possible way. The pgtitioner
was not paid against his salafy for the period
from #arch, 1993 to June,'1993 and total amount of
Rs.10,662/- drawn during the périod was adjusted
against‘the advance T.A. on transfer without |
payment of his Tfansfer T.A. bill dated 3/2/93 for

Rs, 25,000/- (approx) arbitrarily and in violation

- of rules on the ground that T.A. on transfer is not -

admissible to him. Thereafter;fthe balance of"

Rs.7,438/- was adjusted against the salary of

Rs.1252/~ for 3uly, 1993 and Rs. 6,186/- from salary

from November, 1993 to February, 1994, No Salary was
. from

drawn © / "13th July 1993 to October, 1993 and

thereby put the petitioner in a starving condition

at a place which was new to him.

That the petitioner tried his best to pursuade
the Pfincipal of the school that Transfer T.A.is
admissible to him under the "guidelines of the

Sangathan for transfer of teachers approved on

22/8/90 and as such his.salary should not be

~adjusted against the Transfer T.A. advance of

Rs, 17,500/-. I£ he had any doubt, he may obtain a
decision from higher authorities. ‘‘hen his request
did not evoke any response, the petiticner made

a representation dated 16/7/1993 to the Commissioner,

. HQ., K.v.5., New Pelhi through.proper channel stating

ENER Of AFFIDAVIT | CONtAesessBuasnns

-
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proper channel stating that he had completed total
tenure of more than 6 years in the North Eastern

Region as per details below,

~

Place under N.E.R. = Period ‘Remark.
‘(a)K.V.Khanépara,“ 1/9/86 to 21/12/89 Total period

 Guwahati. - S - of more than

(b)K.V.Happy Valley- 22/12/89 t026/11/92 6 years

Shillong | without any
break oft
claim.

The petitioner claimed the Transfer T.A. based on’
completion of.tenure in the N.E.R. (?irrespéqtive of

station). The Principal of the K.V. Happy Valley,:

Tadoe before decision on his representatlon for

the petitioner
cancellation of transfer and/requested that his

case may be considered sympathetically of

Lfacilities granted to N.E.-RegionIOr otherwise

treat#)the same as inter-regional normal annual

in public interest and if
transfer/axd it is- admiss;ble, the same should ke
adjusted from his I'A' bill. If the same is not
adm1531ble, he may be transferred back to Shlllong

on " spouse case", where his wife is serv;ng and

submitted thi® application in prescribed form. But

- no_deéision in this regard was received. Consequently,

the petitioner had to live a life like an unemployed

person without any salary nor he was transferred
back to Shillong Wheérehis wife is serving, after

his serving for one year under the aforesaid

COntdb.CQ.gﬂ“..
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under the aforesaid guidelines for transfer under

1Spouse Case! ,

( A copy of (1) Guideline of that K.V. Sangathan
dated 22/8/90 and (ii) Petitioner's represen-
tation dt, 16/7/93 are zmnexed hereto as

Annexure- IX and X respectively).

' 6. That thereafter, the principal of the K.V, in order to
- deprive the petitioner of the benefit of Autumn break from

22/10/93 to 31/10/93 issued a Memo dt. 18/10/93 alleging

* that he was absent from duties for more than 90 days from \

13/7/93 to 5/11/93 although the petitioner was on duty
except for 6 days, E.0.L. from 13/9/93 to 18/9/93 and
accordingly he signed the attendence register, vhich was
alsvo not available to him for signature due to keeping it

either at the custody of the Principal or the office clerk,

The petitioner réplied to the letter of the principal dated
18/10/93 vide his letter dated 19/10/93 afkex which wasv
sent p by registered post on 23/10/93 after the pﬁnéipal
refused to accept the same, After refusal of the principal
to allow the petitioner to ;join on 1§/10/%\3 the petitiéner
approached the Assistant Commissioner, Biangalore who allowed
the petitioner t.o report back td duty vide his letter No,

F «PF=1/26/9 /BR/4153, Even then the principal did not.
allow him to join vide his order dt, 22/10/93. Then the
Assistent Commissioner, on being approached again, instructed
the pfincipal to allow the petitioner to join and
accordingly he joined on 6/;1/93even though he was present

upto 5/11/93,
( A copy of the petitioner's letter dt., 19/10/93

(t\ s AFF\DP‘Vﬁ . end Asstt, Commissionerts letter dt, 20/10/93
ned ©

are annexed hereto as Amnexures XI, XI(4)
respectively) -
contd, ".v... P [ FP
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7 .That the petitioner wé.s in acute financial difficulties
£or non-receipt of monthly salai'y regularly. In order
to harass the petitioner, the principal was not paying
the salary of the petitioner by making unauthorised
deductions and thereby adjusting almost the whole salaryv
| in violation of rules 'according to which more than 1/3rd
salary can not be deducted from a months salary. _During
the period from 1/3/1993 to 31/1/9#, only an amount of
" Rs, 3573.00 was paid to the petitionmer, which is even

less than his one month's salary for his survival. His

annuaL incremenﬁﬂas also stopped, The petitloner
submitted a representation to the Assistant Commissioner,
K.V.S. Bangalore for i:aking action in the matfer vide |
his letter dated 8/2/9% and 15/7/94 pointed out that
his basic salary was also reduced from 1700/~ to |
Rs. 1650/~ during the months of April, to July 199%
and requested him to intimate the details of deduction
mede, The petitioner vide his letterd.25/8/93 requested
the principal to release h:i.;s increments which was not

at EB Stage but nothing was doney

(Y_Co;’)ies:of (1) Petitioner's letter
dated 8/2/9% (i) 2/7/9% and (111)
15/7/9% are annexed as Amexures-XiI,.
XIII and XIV respectively)s

o lr contdessesellecsee
GETISSIONER OF AFF\BA\OW
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‘Police on the same day vide his letter dated
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That the principal Shri M. D. Namboodir,
made a false repoff to'ﬁhe'police of Pandeswar

poiice station, Mangalore vide his letter No,

 4-17/93-94/196 dated 18/10/93 stating that the

petitioner was absent from duty from 13/7/93 and
remained on unauthorised leave for more than 90
days and canndt re-join duty without approval of

the Assistant Commissioner, Further he also falsely .

al;Eged that the petitioner was obstructing in

functioning of the school and requested the Police
to“evict him from the schooi. The petitioner,

after learning the same, made an F.I.R. to the

18/10/93, stating that the Principal was harassing
him in all possible ways-and preventing him to |
sign the attemdencelregister and‘doing his duties.
Two Police Personnels came to the school and took
the petitioner to the Police Station for recérding
his statementé; The Police investigated the matter
o ... it was
and as per their report of “-£#11/93 /found that
thé report of the Principal was false as the

teacher was not unauthoris¢dly absent for any - time

and nothing was found wrong in his behaviour and the
petitioner was taking his normal classes as usual.
HiS»GYiétlbﬁ?frbm the school on false and mis-

leading -complaint by the Principal was unfortunate.

Contd....12.... )
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The petitioner reported the matter to the

Assistant Commissioner‘vide his letter dated

9/11/93 regarding harassnent.humiliation insult

caused

and financial lossyby the Principal. Even the ¥.D.C.

\ - of the office of the Principal with his that consent
| was—threa;éning‘that he would spoil the service

career of the petitioner or getting hiMterminated.

He also confessed that he played a great.?uuﬁL

td get the petitioher evicted from the school by :

‘the DOllCe on 18/10/93 and 1/11/93. The petitiocner \\

reported the matter to the Principal vide his g

letter dated 9/3/94 but no action was taken.

(Copies of the (i) Principal's F.I.R. dated
15/10/93.(113 Petitioner's F.I.R. dated | )
18/10/93'and (iii) Police Report datéd '93
(iv) Petitioner letter dated 9/11/93 are
annexéd as Annexures -XV,XVi,XVII and XViII
and petitioner letter dated y/3/94'as ‘ |

Annexure~ A{IX reSpectlvely}.

9. That the petitioner statcs that dﬁring the
sunmmer vacation in Mayfaxxgg&l994, the petitioner
went to his home town in Madhopur in Hézaribagh
District (Bihar) and preoared a L.T.C. bill for
RS 810/- which was not formally submitted for
dayment as the Principal told the petitioner that
it was not admissible. But the Principal got thé

contde.eesl3ence
A
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Principal got the bill collected from his table

on 22/7/94 in order to harass the petitioner. The
petitioner suspecting the eVil intentidn of the
principal, vide his letter dated 8/8/94 requested
the Principal to treat the bill as cancelled and

the bill was not paid accordingly.

( A copy of the (1) Letter dated 8/8/94 - \'

and copy of the bill is annexed as

Annexures- XX & XXI respectivelyl.

10, ~ That the petitioner was deputed for inservice

training
/xxxzxing at K.v. III, Powax durlng September, 1994
and accordingly the petltloner reported for training
got

Qn,14/9/941and/re1eased on 5/10/94 on completion of
‘training vide K.V., III, Powa#'s letter No. F, 38/
'KV IIT/94-95 dated 5/10/1994 to the Principal

K.Ve Méngalore. The petitioner purchased a first

class ticket for the onward journey for which
reservation was not available,.As such he cancel;ed

the tlcket and went by air in view of urgency but
claimed first class rail fareon his T.A. bill. On
return to Mangalore, the petitiones subnitted

T+iAs bill for Rs. 4,144/- which was adjuuted agalnst
the advance of Rs, 4,500/- and passed for nil

payment by’the Principal who subsequently made an

xunfmomxdedx  unfounded aliegation that the
claim was false although the petitioner actually
performed the journey and attended the training course

% 'AFF‘DAV“ ) Contd'....14...~.
’PMQ"‘ m . ' n . ‘
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the training course fromvl4/9/94 to 5/10/94 as
-would be'evident frcm the released letter datéd ‘

5/10/94 mentioned above, Four Teachers including
thé petitioner attended the training course
together. But the Principal, after payment of"

the bills of the ieacheré tried to fiﬁd éut lapses
~in order to harasé the petiti§ner on thé allegation

that claim was false.

»

( A copy of the Release order dated 5/10/94

and copy of the T+A. bill for Rs. 4,144/~

- are annexed as Annexure XXII and XXIII r_\\-
; respectively)
11, That the petitioner states that before his.

goihg on leave in March, 1995, hebreQuésted the
_Princi;al to make payment of his pay with’
increments, the Principai told him that his payb
was not.even fixed vand handed over hisxRinTxvv
Pvt. chréSpOndence file in this matter which is
‘" not an official fi;e, for study aﬁd to take
similar.agtion. On éhe night before his journey
on 21/3/95 the petitioner found that the file was.
lying with him and accordingly he informed the
‘ matter.to the brincipal over telephone and told
“him that/%%uld be taking the file to Railway
. collection

Station and requested him to arrangefof his file

from the Railway station as he might need the file

~ ) .. COntd....DSoooo
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‘as hé might need the'file.during his absence
But-stfangely enougﬁ the petitioner‘after féachiﬁg
. 3:;. 1 the-Railway:S£ation; Mangalore, found that the
Principal was standing there with two Police
offiéial with him?ﬁg lodged a falsgICQmplaint
- R regarding- gyea1ing ' OF the file. The petitioner’

' told them he had brought the file and accordingly -

\handed'over the file to the Police who told him
to cancel the reservation and to go to- the Police
Station for recording'his statement. Fhe Police
after recording his statement allowed him to go.

o . v ’ ~_also
! The Principal not only stopped there pytrmade a
_report to the’Assistant Commissione:, KeVeSe .

N

Bangalofe.against the petitioner for taking action.

-~

This indicate the vindictive attitude of the
Principal. He was out to drive away the petitioner

. from Mangalore (Bangalore Region).

( A copy of the Principal;svcomplaint to the
Pélice dated 21/3/9Y5 and report to the
Assiétant §0mmissioher dated 21/3/95 are
annexed hereﬁo'as Ahnexﬁres XXIV and XXy

respectively).

12, That the petitioher‘stétésﬁthat the harassment,
inSQlt, humiliétioﬁa&d;financial.loss caused to
the petitioner, reached such a stagé that thé .
petitioner who was staying alone at a new and’

1

contde'..lﬁ......
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a new and unknown place,became a victim of

mental worries and anxieties and decided to

resign from the appointment and requested the

Principal vide his letter dated 19/8/95 to clear

his dues so that he may resign the post at any

earch an

. . s -
‘moment in 1995 and/ ° ' alternative -avenues

vide his letter dated 19/8/95. Ultimately he

was compelled to submit his resignation letter
-dated 21/12/1995 and requested him to release him

wailving the notice period.

( A copy of petitioner's letter dated
. ' 19/8/95 and resignation letter dated
21/12/95 are annexed as Annexures-XXVI &

 XXVII respectively). .

© 13, That after submission of resignation letter,

dated 21/12/95, petiiioner intended to go back
to Shillong but on 22/2/1995 he received Memo No.
F. 22-Estt/MGA/KVS /BGR)/16605 dated 6/12/1995
(re'cgi%g'd:on 22/12/95) from the Assistant
CémmissionadKQQBQ)Bangalore drawing up a
disciplinary~proceeding against the pe£itionerb
under Rulevl4 of the Central Civil Services |
(Classification, control and Appeal) Rulés,l965-

* containing the following clauses. \

contdeseelZeess |,

-
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Article = I-

- That'the said Shri M. G. Aneari, while functioning
" as 1ra1ned Graduate Teacher in English, at o
Kendrlya Vldyalaya No. 2, Mangalore, during the
period December, 1992 to October, 1994 preferred
a false Leave Travel Concession claim of Rs,2810/
( Rupees(two thousend,eight hundred and ten only)
for the.eXpenditure purported to ﬁave beeh incurfed
.g B - by him for visiting'his home town for the & journey
| from Nanqalore to Madhopur from 8/5/1994 to

25/6/1994e

He has thus committed misconduct under
Rule 3(1)(i) and (iidi) of cCS(Conduct) Rules,1964
as extended to the employees of Rendriya-Vidyalaya

Sehgathan.

Tgat during ﬁhe afo:esaid period and while
s funct%onihgvin the eforesaid'Vidyalaya,‘the said
Shri M; G. -Ansari preferred a false Travelling
Allowance claim of Rs. 4144/- ( Rupees four
]";  thousand one- hundred and forty four only)‘for

o .the expehditure stated to have been incurred by him
S | fer attending Inservice Course for TGT(English)

s held at Bombay from 15/9/1994 to 5/10/1994,
He has thus committed misconduct under Rule

3(1)(i) & (i1i) of CCs(Conduct) Rules 1964'és

extended to the employees of Kendrlya V1dyalaya

E Sangathan.'

-k, ; contdoooo\olaooo.
f A .
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. Article - IIT

That during the aforesaid period and while‘function-
ing as Trained Graduate Teacher in English in

the aforesaid Vidyalaya, the said Shri M.G.Ansari

. committed theft of Office file which was late

found in his suitcase in the Train on 21/3/1995,

He has thus committed misconduct under

Rule 3(1)(1) and (iii) of CCS(Conduct) Rules 1964
as extended to the employees of Kendriya Vidyalaya '

\
Sangathan.

On receipt of‘tﬁe aforesaid Memo on 22/12/95
.the petitionér submittedlhis written statement
dated 28/12/95 even though he resigned before and
stating the following replies on the basis of the
facts as already stated in the earlier paragraphs,

8,9 &_10 as below,

-

. . Article- I.

It is stated that my visit to-my home town during-
tﬁe vacation in May-Juhe'94 is true but the LTC
‘bill became irrelevantxmy as I, after a discussion

“ with the Principél,.had requested him vide my
application dated 8/8/94 forvthe éancellation and
withdraw éf the said LTC bill ( dt. 18 Jul'94) fdr
Rs. 2810/ - as it was not admissible to me according
to him. Since then I have never claimed the same

‘any more.( The amount also was not paid).

Contd..-.19......
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Article - II
It is stated and reported that other three
teachers also ( from the Bangalore region) have

att@nded the course-along with me at KV III,

Powal (Bombay). We four went together, stayed

and returned together for certain period and
distance., Please verify their TA bill first and -

theén only .come back to my TA bill for further
comment and observation.( The admissible amount - \

was paid to all).

. ; | {\ '
 Article=IIT = - | : % |

It is stated that the particular file (namely

Principal's oorreSpondence file) was given to me

by the Principal M.D.'Namboodiri only showing

that even his pay was not fixed ( when I asked

him for my péy with the increments). After going

through the file; it was in my possession but since

I was proceeding to Shillong on 21/3/1995, I had
 informed him in the’previous night ( while packing

up the things in my suitcase) over‘the telephone that

I was bringing the fiie to the Railway Staﬁion in

order to hand over the same to.him-before leaving

the'Station. Surprisingly and kno&ingly, he creéted

an unwanted sceno. He was waiting for my arrivai

to the Station with a pre planned police‘squade.

I toid thén% that I had already informed the

Principal .and accordingly I had brought the file

S ’ contAeeees200icae ) \

P . &

8 SF AFTAT



AR R E :
s | S
? S
1 %\ R ‘ ‘_ S -\- T oA é
;? .lbrought'theufile,to hand'0ver'to himjeut Since “:ér‘
i : cthe consplraCY was’pre-planned they: told me to :
. % cancel the reserved t;dket and proceedvby/the }gfi.
d> ’vnext train after glvvnc a statementxﬁxﬁ (My -
'éﬂ 7,1nnocence has been enaorsed by the- pollce in
, | ﬁ"emylstatement after the spot 1nvestloatlon*f1ndlng‘
[”g _me not at all gullty whlcn may be obtalned from
vj; ;the;pOllce‘who té%d,mewto'tgﬁiz N | g
{f Thls was.another harassment to me; Tﬁis refefs,;{}f ;
] %l my wrltten statement given to the Pollce on the jati;ﬁéé
! litspot?ult'w1ll not-be out_Qr.place tO;mentlon‘ gf;f,"~f
;: ~that;Mr;‘M.nbgaﬁaﬁboodifi canaot be:a Withess in?:*=
. i* eall'these baseless charges belng a false man who. C
- i ﬂhas*already eaten PTA's money and preferred false )}{%f
/; ﬁ;; . 1'cla1ms by submlttlng false blllS frea the Hotels : -lé
v.é]'“ 'fl’whlle he was llVlng 1n the school bulldlngfltselfo ;
,{ 7 Thusf I am . not at all gullty of the charges |
"i framed falsely, baselessly and- 1ntent10nally Justﬁ .
4 : .
- ﬁ@ ’fto harm me whlch were ﬁOt to be framed otherw1se@v'
g | l‘Hence, each article of the’ charge is. hereby denaed?
| ( Copies o the_ memo dated :6/12/95 and *‘;; |
petltloner s wrltten statement dt 28/12/9g f‘
5are anneyed as Anneyures—aXVIII& XYIK.;"“* 8
0 vvreSPectlvely).
R :i'¢, contd.;lQ..2%.;i;ffp
et‘,}mm prroe |
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14, ~ That the Principal‘qf the K.V.Mangalore Qh"
receipt -of the Petitioner's resignéﬁion letter '

dated 21/12/95 forwarded the same to.the Assistant

Commlsﬁloner vide his letter dated 26/12/95 and.

" did not allow the petitioner to join duty on

1/1/1996 after”reopening of the school on Ehev LS \

‘expiry of winter vacation from 22/12/95'to
7,’ o >31/12/95, The”petitigner came down to Shillong = %
| to see hfs family.with prior petmission of the -
Erincipal, After coming to Shillong, the petitioner
received a léttef dated_28/2/1996 from the Principai :
forwarding a copy of the letter No. F.. 1=26/95-KVS .
(BGR) 20497 dated 2/1/1996 from the Assistant.
Commissioner 1nform1na that this r651gnatlon has not
been accepted due to drawal of dlSClpllndry
proceedings against_him'and alsc for the court
case filed by him and asked him‘to report back tS
duty. However, the Assistant Cqmmissioner,éanctioned

leave from 9/10/95 to 19/12/95.

’ .
( Copy of the Frincipal letter dated 28/2/96
and AC's letter dt. 2/1/96 are annexed
hereto as Annexures- XXX and XXXI

respectively).

. That the petitioner.states that after his coming )

to Shillong, the petitioner received a letter from

Contdeeeeee2Ze0ss
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§ letter from the Principal K;Vf Mangalore,

vide No. K.V.H -II/F.4-17/96-97/49 dated

9/5/96 addresseu to the petltloner at Shillong

address ( ‘registered on 13/5/96 and received on

22/5/96 by the petitioner) forwarding a memo issued
e » v

by the Enquiry Officer dated 1/5/96 for attending - |

the enquiry on 18/5/9§ in his_officevat Kuderemukh \Q

( Chikma gulur District), immediately, On receipt

0of the létter at Shiilqnq the petitioner vide his.

letter dated 243_/.5/96 intimated'éhe principal that

as the letter was recéived on 22/5/1996, it waé.nbt

possible to attend the inquiry on 18/5/96 and in

case a subsequéﬂt.date is fixed the same should

bé intimated to him iﬁ.advancé for reservation of

train journey along with a remittance of RS}SOOO/-

for meeting the TA/DA. But no éubsequent date hast

been intimated to him).

| ( & copy of ?fincipal's Memo dated 9/5/96
and ackhowledg@ment'daﬁed 22/5/96- and
petitioner'é reply dated 23/5}96 are annexed
hereto as Annexures= XXXII, >HII(A) & -

» KXXIII respectivelyl. -

That the humble petitioner states that tho@gh -
he requested the principal vide his letter dated
23/5/96 ( Annexure XXXTII}. to communicate him the

P

next date fixed for enguiry in order to enable him

cmntd.....23.....
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" enable him to_appear.begoré'tbe inquiry.officer

but no subsequent date fixed for.the purposevwas
iniimated to him till OCFAber, 1997. Thereafter all

on a eudden, the petitioner.rQCeived in Deqémber

1997, hemo No. F.22-Estt/MGA/95-KVS(EGR)/19880 -

datea 7/11/97 comhunicatiné order of the Assistant
Commissimner; K.V.5, Bangalore at his Shillong

-address, imposing the pénalty of removal £rom éervice \

- with immediate effects

( A copy of the hemo dated 7/10-11-97 is
annexed hereto as Annexure- XXXIV),

~

. A
- 17.That the hunble petitioner states that it was stated

in the afofesaid order of removal of tne petitioher
.;dated 1/10-11~97 from service that a copy of the
j‘repmr£ 0f inguiry was sent to the Ipe;itioner vide
Memo dated 14/15-7-97 bﬁt no inquiry réport-was
received by the petitioner and‘ as suéh the order
of removal %as issued behind his back without giving
- him any opportunity to defeﬁd.himself and thereby
violating the principle of'natural~justica and as
. such the-order of removal is liable to be set aside
{‘f‘ _ as per decision of the Apex cOur£ reported in A.I.R.'
1991 (SC)4f7l V.0. I and others versus Md. Ramjan Ali
and in AIR 1994(SC, E.C.I.L. versus Karunakaran.

: . ) ﬂ'\af
- 18.That the humble petitioner statesfthe dnguiry

was conducted exparte without any notice to the

C‘.Ontd....zll..... “
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notice to the petitioner regarding subsequent
date- fixed for inquiry. The petitioner was neither

examined nor he was givenfény opportunity of

- cross—examining any witness and mdre particularly

the principal of -the 'school who was not only biased
but also as harassing the petitioner all along
and<was‘bent upon getting'thé.petitioner out of

service from the very beginning. The inguiry was

conducted without f£ollowing : ppecedure.s laid down

under C.@.8 (C.C.A) Rules 1965.

That the humble éetitionef states that no 2nd

show qause'noiice wéé issued to the petitioper

for showihg cause agains£ the imposition §£]penalﬁy
éf removal and as sﬁch the punishment of removal-\
frc& ser&ice issuéd;behind the back of the petitioner

violated the principle of-natural justice and is

“liable to be set aside.

That being aggrieved by the arbitrary and'illegél

order of removal of the-petitioner from service

withaut fqllow&né the laid down procedure for

;onducting depa;tmental proceedings and without
furnishing him a copy of the inqui;y reportvas-
w;ll aé 2nd show cause noticé against the pgnish¥
ment, the petitionef subnitted an aﬁpeal-déted

24/12/97‘t0 the Depﬁty-CommissionerV(Admn &

Personnel} of the Kendriya Vidyalaya Sangathan,

HQRS . New Delhi, who i8 the appellate authority,

-~ . , Contd.c...25.o..
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auvthority,for quashing the disdiplinary'

proceedings and to set aside the impugned order

of removal from service dated 10/11/97 mainly’

on the following grounds. amongsf others:

(a)
:- (o)

o (c)

(a)

(e)

(£)

~(g9

T TR ',*’vﬁ;‘f‘a“’( "

ot

The charges were false, baseless, motivated. -

The L-Tng bill for visiting his home town in
in May?quhe 94 was canceiled and witharéwn ..
when the prindipgl tQld him it was not admisSi- 
ble. Subsequently it was neither claimed or
paid, |

His T.A. bill for atﬁending servicé course
training in Bombay along wiih 3 oiher teachers
is admissible as per rules. )
The ?rinciﬁal's evil design to harass the -

petitianer by the Police at the Railway Station

‘for his personal and private file handed over

to the petitioner was foiled on the basis: of
petitioner's statement to the Police,

The petitioner was denied reasonable opportunity

. to defend himself during inquiry, which was

conducted exparte without notice to the
subséquené‘date of inquirvy.
The petitioner did not receive a copy of the

inguiry report, and was not given ahy opportunity v

to show caguse.

The order of removal was issued without any
application of mind by the disciplinary
authority.

CONntQoeee +2600ss
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(A copy of the Appeal dated 24/12/97 is

annexed hereto as Annexure XXXV)

' 21. That the humble petiticner states that after

waiting for a period aﬁ_more-than 4 (four) nonths,
when.no reply to his appeal dated 24/12/97 was
received,'éhe petitianer submitted anocther detailed
. reminder dated 6/5/98 to the Deputy Commissioner
(Admn and Pers) HQrs. K.v.S. New Delhi exélaining‘
that eaéh of the charges wés futile, motivated
and pre-planne& by the Principal to fulfil his
‘;‘i evil design in order to get away wWith the petitioner,
| besides non-receipt of inquiry report and irregular
disciplinary proceedings. It was aléé mentioned
that too more inquiries were also held earlier ahd -
had to be dropped as the alieged charéed could not
be proved. The petitioner requested the Appellate
Auﬁhoriﬁy to set aside the.impugned removal order
dated 10/11/97 but no reply was feceived. The
petitioner, thereafter, issued another. reminder dated
31/8/98 but no reply has been received £ill date.

Hence, this writ petition.

( Copies of reminders to the appeal dated
6/5/98 and (ii) datéd 31/8/98 are annexed
" hereto as Annexures— XXXVI & XAKVIT

N

respectively).
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22. That the humble petitioner states that as stated
earlier, the Principal of K.V. Mangalore was
harassing hiﬁ1by non—payment of salary including
leave salary, T.A. bill, Re L.T.Co. Bills,;bonus
G.é.F. étc. The salary drawﬁ<for the periodlfrom
March, 1993 to June, 1993 was adjusted arbitrargly
against trénsfer T.A. advance without payment of
Traﬁsfer_T.A' claim admissible under the rules.
Besidés(the earned leave épplication from 15/3/93
to 7/5/93\( 54_aay59 was arbitrarily converted

. into ';;tra ordinary leave without any leave
salary. No salary for the from 13th July, 1993
to October, 1993 was paid,Leave Salary for the
period of 1éave sanctioned was not péid. The

_Pfincipal of ;ﬁe K.V. Manaalore was trying all
means legal/illegal inciuding false complaints to
Police and lastly preparing falsé grounds fof

" @isciplinary action in order to drive'away the

: petitioner from service. In this way the claim’

of the petitioner amouhting to Rs.1,28,000/-/

as detailéd in the statement ( Annexure XXXVIII}
was not paid. The petitioner earlier filed a
writ petition in the year 1994(writ petition

No, 12485 of 1994) for payment of his dues,
entitlement of transfer T.A;Asanctipn of leave,
allotment of quarters,_transfer back to Shillong

_on spouse case, but due to change of circumstances

because of removal of the petitioner from service

A

Contd....-zaa‘....‘
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from service and the petitioner's .staying at Shillong,
the Petitioner took steps for withdrawal of that Writ
Petition before filing this Writ Petition, But ‘the Peti-
tioner has since been infbrmed by his lawyer V1de letter
dated 17.11,98 that the said wrlt petition has been di -
Posed by the Court on 9,10,98, diregting the respondent
‘No. 1 to give the salary to whicu the petitioner is enti-
tled to after deducting T,A, within four weeks from the
date of receiPt of the order and the same has not yet
been paid, |
(A copy of the pdvocates letter dated 17.,11.,98 is-

annexed as pnnexure XXXIK). ' T

23.  That the petitioner submits that as the order of

removal of the petitioner has been served on him at Shilleng,

This Hon'ble Court has jurisdiction to adjudicate in the

matter,

24, That the petltloner subm%ts that the respondents
Tom

have illegally removed .. _ him/service without giving

‘the reasonable oPPortunity to defend himself in hearing
and to cross examine the witnesses and more Particularly
the Principal of the K.V, Mangalore who was biased

' against the petltioner.

25, That the petitioner submits that the Frocedure
of inquiry laid downin Rule 14 of the CCS(CCA) Rules, 1965
for departmental enquiry was not followed by the respondents

and as such the removal order is liable to be set aside;
26, That the petitioner submits that neither any

00000000029/-v
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27.

28.

29,

30,

_ neither any inquiry report,was'furnished_ta the

N

petitionef nor any 2nd sﬁow cauée natice‘was issued
to him beforé removal from service and as such
the order of removal of the.peﬁitioner is liéblé
to be set aside,

That the petitioner submits that the action of-

the respondents violated the fundamental rights:

of the petitioner guaranteed under Articlé 14 and 16

of the Constitution as well as the provision of-

Article 311(2) of the Constitution of India.

That, the petitioner submits that Kendriya Vidvalaya
Sangathan a Central Govt, autonomous body affiliated -
to Central Board of Secondary Education, and is amenable

to writ jurisdiction of this Hon'ble Hich Court.

That the petitioner has no other alternative and

efficacious remedy than to approach this Hon'ble

Court for justice.

That the petition is made bonafide and in the
interest of justice,
In the premises aforesaid, the humble
petitioner prays that Your Lordship may

be pleased to -

FA’FF‘DAV“ ' . C‘.Oﬂt(ﬂ......}o.-..‘
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Call for the records of the case.

‘Issue a Rule calling upon'the -

responcents to show cause as to why a -
writ of mandamus and/or any other
appropriate writ and/or a writ of

certiorari and/or any other appropriate

writ or direction should not be issued
to set aside the impugned order of

removal of the petitioner vide No. F,.22-

. Estt/MNGA/954-KVS(BGR)/19880 dated 7/10-11-97

. T" S ) and also direct the
. T ‘.@waﬁﬂ"’ | ' '

respondent to
to pay the Transfer T.A. bill of the

petiticner for which Transfer TeAe

 Advance for Rs. 17,500/~ was paid during

his transfer from Shillong toHangalore

and also his oEEEf"dﬁEE'on‘accéunt of
saiar§: L.T,C; leave-Salary,;bonus
etc, detailed in'staﬁements at
nnexurexxxwvil as admissible under

he rules.

td sanction leave applied for by the

petitioner as admissible under rules.

to grant annual increments accrued to the
petitioner and

COﬂtd. LI 2R 2N ] 0310 0‘0'. 0‘
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) (e to pay back wages from 1.1.96
. ' - -‘_‘/
(3) On such cause or causes being shown
' made the rule absolute and/or pass
such other and further orders as Your
Lordship may deem fit and proper.
And for this éct_of.kindness, N
Your humble Petitioner shall ever pray.
)
¢ Dated, Shillong ’ Humble Petitioner.
z ‘
the J07 A2 1998,
"r

°, il S
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AFFIDAVIZT

| . I, 8hri M. G. Ansari, son of (L) Karim Mia,
aged about 48 years, of Upper Shillong, Ex. T. G.
Teacher of -Kehdriya Vidy’ala"ya,‘Sangathan, ¢o hereby

solemnly affirm and state as follows :

1) ‘That I am the petitioher of this _Wr.it petition
Lo and conversant with the facts and circumstances
| : : ] ‘
! , of the case.
o 2) That the facts stated in paragraphs No.
| / . -+ - - - - .. are true to the best

of my knowledge andé those at paragraphsrvo«?z 3,4,5,:6,

7,8,9,10,11,12,13,14,15,16 ‘being matters of record

are true to my informatiun derived therefrom and_

‘the rest are my submission before this Hon'ble
High Court. :
Identified by Deponent
, .‘M‘/ . '
- yRLA @(? ‘ /4 v 7
7 ..."O----ﬁv

' : ! med before tis the
' ' “”&’Q%c?? The dpc'are Jdentified B)
Advocate. ’ /é/ :{ <. /a_,h /}f _is personaily keeowh 10 » e
. . | lCemﬁed t,zax I r(‘ud pver ad e 'm died

rant and 1t the

to 1h2 dec'a
sontents ersiand the

Soslarant geemed perfectly us !

. Cam
' Gauhati High (,our&

{
]

o ) .

It I : '
|' , : . _ Shilleng Bench.

I | . |
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nast mentioned above, Shri/frkA%®m  MOHAMMED GYANI ANSARL

 the sorvice

o L] .
[ . ]

. ' REGISTERED_POST
KENDRIYA VIDYALAYA SANGATHAN 11(
CAUHATI REGION - | /x
Ng,Fet=1 /KVS/GR/86-87/ZA4[k”? ' Pub-Sarania, Gauhéti—z;
. . Dated : 19886

MEMORAND um

i

suB: OFFER OF ‘APPOINTMENT T0 THE PQST OF T

RAINED GRADUATE.
TEACHER (__ ENGLESH S

With reference to his/her applicationllnferview for the

is hereby informed that he/she has been selected for appointment
against @ temporary pogt of Trained Graduate eacher n )
in Kendriya'Vidyalaya Sangathan on initial pay of &.440}a€%h the -
scale of.%.440-20-500~EB-25~700—EB-25-750/-. Hg/S8he will drau
allowances and other bonefits in addition to pay at the rates §s
admissible to the Kendriya Vidyalaya employesss This offer of
appointment.is subject to_the candidate bein declared fit for the
post of Trained Graduate Teacher by @ Civil Surgeon. :
2. If the candidate is @ woman, she should certify that she is
not in the family way at the time of acceptance of the'appointment.
1f, howevor, she is pregnant of 12 woaks standing or over at the
time of acceptance of nppointmunt as a result of Medical tests,
she will be declared temporarily unfit and the offer would be
treated as withdraun for tho prosent. However, her appointment
would be held in abeyance untll her confinement is over. She
woulc be re~cxamined for a fitness certificate six weeks after

the date of confinement and her mppointment uould be sibject to
production of Medical Certificate from @ "Rogistered ledical
Practitioner/Authoriscd Modical Pttendants She should indicate

ghen her delivery is expected and also should';ndicatcbthe date

of confinement sogn after it is over. In caso, tho candidate
fails to comply with these instructions her candidature. would not
be considered and no further correspondence ui}l b% untertainod

thereto from hecr. ,
No T.A. Will bu admisgible For_Firit joining the Sangathan

3

~e Tpained Craduate Teacher % kng.

4. He/She will be on probation for a period of two yoars

which may be extended, Upon successful completion of probation
ing to the availa-

he/she will be confirmed in his/her turn accordi
bility permanent vacancics. )
5 During probation and thereafter, until he/she is confirmed
s of the appointec are torminable by one month's notice
1¢g without any reason being asaigned therefor. The
thority, however, roserves the right to terminate
tco before oxpiry of tho stipulated
payment of a sum gquivalent to tha
geriod of notice or the un-expired

on either €
appointing au
the servitus of tho appein
period of notice by making
pay and allowances for the
portion thereof.

6 Hg/3he will be borne
normally he/she would not be allowed to change

quoently.

on the cadre of this region only and
the region subse=

COntd..o-..Z/—
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. Teacher\ Z£Mcr.

- preceipt of. this Memorandum.in.the forp. attached andyjoin, the

' B Acrs LG e\
e . . . Rgsistant ommlstlonor

!

- .7. _  Other terms .and conditions of service governing the appointment
are,laid doun in the Education Code for Kendriya Vidyalayas as '
_amended’ from time to_timo. . He/She will be. liable for transfer
anywher 'in‘.India) Initiplly he/she is posted as Trained Graduate
t

o Kendriya Vidyalaya._ _ KHANAPARA, GUWAHATI

8, In case of any dispute or claim against the Kendriya Vidyalaya
Sangathan, in respect .of service or any contract arising out. of or

CPLowing from this. affor of appoiptment, the courts at Delki alone

shall have jurisdiction, ‘ , L e e e,

9, I hefshe accepts the offcr on tho'tﬁfmévéhd c0nditions{¥v

stipulated, he/sha should send his/her acceptance immediately‘qn

Kendriya Vidyalayai mentioned above., JhiS?@bcepta;'ékshou;dxregyh .
the undersigned .in'any casc by _.._..2.9.86. _aIf thetofferis?
not accepted by the said date or after acceptance, if: the appointee
does not -roport for duty at the above named Kendriya Vidyalaya by
. ..10.9.86 this offer of appointment will be treated as: .
cancelled anc no- further correspondenco will be entertained h .

-~ from him/her. :

10,  He/She shall be admitted to K.V.S. (Employees) Group .Insu- -

rance Scheme with effect from the date he/she joins the service

under the Sangathan, R - Q '
. 0 \

fla.d

- - . —/ ..
- - e e et e

V/Sh.Mohammed Gyani Ansarj,

/o Mrs,S.Abmad, TGTLENgGeker.
Kendriya Vidyalayas. ...

__Khanapara,Guwahafi=22... ..o

Copy foruwarded for information to- I

1. The Principal, Kendriya Vidyalaya KHANAPARA .
The date of joining of the teach:r may be intimated to this office
immediately after the candidate has roported for duties. -In case
he/she does not join by the_stipulated dJatw, this office should be
informed tolegraphicnlly., This appointment is furthgr subject to
production of certiflcatos otc._os por articlo 49 13 of Eduentiaon
code for. Kendriya Vidyalayas. The candidate will be allowed to
join his dutics only after verificaticn .of original certificatos,
GtC. ‘ ' ’

Assistant Commissioner
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KENDKLYA VIDYALAYA SAIBATILA! 7

F.18—1/92-Kvs(Estt.2)

Ol 10,

L AT S

18, Institutionsl ,rea
Shahead Jmet Singh Marg
! New D:11hi-110616
Dateds g g o fr - 0

vy LI
(| ..

OB

Transfers of following Primary teachers ordered
by Kendriya: Vidyal aya Sangathan Hqrs, office are horeby
modified as mentioned againagt their names;

S:lokame & Present KV
P ,

._,-1’0 Av1r Se Asha An sar J;_/

Upper Sshillong
2. Mrs.Kushan Sharma
AFS Srinagar
3. MrsiK.K.Sinha
Ramgarh Cantt.
4., Mrs,G.S.Prema
Sector-VIII R.K.Puram
5. Mr, Dalip Kumar
Leh

6. Mr .Raj Kumar
Ho. 2 BUHEL Hurdwar

7. Mrs.Renu Khetrapal
Nalia,

8. Sh.R.D.Vishewkarma
Ojjhar

9. Sh.B.M.Yadav
Moo I Kelaikunda

Transferred Requested for
———— mogdfication.
Koéyalanagar - angalore\_-

"QE Vallgy - . Upper Shillong o

lbl ong L

Noe3 B.S.City ' No.2, B.S.City
K{K.Nagar .‘:Avadi, Madras
Madras Co B
Mﬂrad MagaY - S.LiMeerut Cantt,
T?jpur ‘ Noonmati, Assam
Aéra No.I "No.2 Army

L "~ Jodhpur .
Mau " " “New Cantt. Allahabad
Mau % Mughalsarai

+
.

PR )
i

! v
Other terms and conditions of earlier orders arc

remain unchanged.,

Ch
N 1

This iséues with the approval of Joint Commissioner( Ad.)

Copy to:
e JIndividual concerned

‘-}. A Ct-/
2”. . (_(i-{f

(L.ki. JOSHL)
SECT1ON ‘OFF1CER
for Joint Commissioner(Ad.)

2. The Principal Concerned, .

3. The concerned Asstt.Cqmmissioner, Regional Of fices.

4, Guard File,
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KV, ty Mew iJeihi
{Through FrepeT Channel)
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3. Ath due respecty 3 h ve the honour to subndl the
tolloving for kird swmpnt?fc actione

2e. 1 sm taankfol to the sangathan for grantlag oo the
tumﬂna}d@ﬂ°ﬂéx my cholca ¢o bV tiani2loxe vide tkis lotror WOe
Fo10mi orya{tistter) dated 73 et 92e Tlovavels 1t is cogrestad
thixt £ om oot in tho pochitisn to move t present hocguge. of my
con's education vho i dotasg hic B e (pow 1ind Yosr) Trom 4B
fdmendst vollane thillongs Q@f%xl&rteﬂ ts Porpth Rogtern i1}

Uptvarsdty {HEHU) .
tho pattaItd ard

Je In the meantime, 1T wos cenfivaxt that

syston of Courses % Rxny of U sef tana of pii) o do oot talldy vl th
that of Hanalore Unt yerad tyf idgeitlin! heo pat tee yROTS dearaa
Cource and Une ¥r Honauld Gouzsoml YPs erzn 30 conducted
{ntoynnlly by the collnge dtnelfe The university conlicis anly
tha LI yrie Gxam and evinpily 0T0O ontisaly on the &P OIMANCe
of 11 yr alonge horoan Bonyrdore Unlvors ty has 7ot Lhree
yantn de(rete e Takt & L1l iho eram of all ine parts are
copducted independontly Ly tho Univeroliy and the desree 12
awarded brsed on the pocformerce of all e Shroo prrta)e ihua;
we Ag not 1:ing o get adrlredon taerg te Lhe 1§ or 1it ¥Yrw
Goured of U $¢ end finsilyy ho bag ¢ complete nig honours
Gourse here Lisudfe HANCOy P ound t stoy at thillung for

2 Ehor 1.1/2 yrore fnor tha trho of my Chiddte wiveation vio is
got getting o room atest An ony of ihe fhostels nt ahlllonCe

4, “In viae: of the »bavo, 1 husmbly rounst your henour

to congelgay presont transfes pleacee 10O ireonpdonlenca
couied by me, An tass coredetiong is aeaplyAra;rettud.

Tuaniing Yude

»,l.\i‘,,"«"ﬂ'-tr,z RV-US/94 F > :
. ° /R’\f Uj/?g‘ Ci}/ 4‘97 "'\’ou,.v.-s falinfully,

Da EH 0411~ 2

. ~
ﬁl a7 N‘W&‘}r\(ﬂ e ‘va\wd sgrgne]”  (iixe asha Anenes)
WS N/ Db g for mecmssard— aelidn
K ), \ T [ L f ,,L,-..9$(n'U Q,(,&_J'V\ )Q’L(.AS,&

ol S

. f]é' ) |
P wgﬁf AL ——

! ‘ s‘nu--f .
Radyy faa it
1ondriye yidysiny?
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The Commigsienor , 5
Kendriya Yidyalaya Sangathun, 1
Hqrs. New Delhi =16 : [
| |
( TXHQUGR TRE PRQPLR _GRANNEL )
Sub §~ TREQUEST IR CANCELLATION OF TRANSFER.
. . \ . '
Eir,

‘my wife Mra Ashs A-n.rl{rnT for asmnoe

L
.

T Hr.H.O.Alnri,TGT ‘ :
Klniriza Yidyalays
Ruppy Yalley,: aill

‘e e e gy

i

' thh sue respeot I huve the honour te rchoﬁt that my
" requost tYamsfer" te K.V. Mamgalere (vice T.0.Ne,F,112-1/52-RY
(Batt III) dated 17.9.92)muy ¥» kimdly be osaacelled for the follbu%

Toeageng -~
. L e

L2

1. My son 448 deing ais B.So. [rem Bt. Ussumds Cellege,S5hilleng
affiliated te NoE.B.U.Noev ke i3 in II yr and 4t will take amethe
18 mosths te cemplele the ceurse if he Cemeaxeut suocessfully
threugh eut ( Ilgrd yesre osul'se is the Nemours Course).

e

2. I was on my tuou fer Lhe cenlimatlon regarding his studies since
the roating caus and mew 1t invoenfirmed thst ot this jumature kp!.
oamalt phift the University and cemtinmus hias studies frem Masgalpre
University frem Lhe peint vihere e 13 nev being the syptea of coeurse
and eXam, different,(lThe nystea is ox;luinoi in the applinatien of
letien of her tramsfer tee;’
A Ospy of the nawe 15 allached hoerevith), |
' . ’ .
!
' !

3. Under the aboeve alrcuuastances,l don'l want Le bo Weparate fres

alengwitih Lhe cancellytion of sy Wife's tranufer.tacenvenieonce cgused

vmy family.l,therefers,request your seasur te oanczl my treasfor tee -

; im thip regard is deeply regretted, [

i

[ . . ) o ' i
| 1

Thunking You, ;

Yeurs lﬁ hruily, i

/
A
(P’:—Z" »
( H.0. Mu )

[V t\vv""ﬂ Lt ! /n. Ay -L'q (&) . '
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OL1Cly -0e 1y ds LLAACIEAL
; KENDRYY A VIDYALAYA::LAFPY VALLEY%:SHILLONG-?
¢ AMskook A e N ( M[,‘:G[ ;I" I AYA ) qexe Nk Ak - .
S .. Uy e ‘. ) i recdati of R . - 2
i 50K Vll/fr—-}, Y2.-un/ g ¢ )14 Dateds. ~2, .(". . .\/./. . -/o
! ‘ MYy - 9 7 _ .
; 9HY | |
f HEMORANDY K
. - Y Lk "
§ Consequent upon KVS(H/Qrs)/Eﬁﬂﬁﬁ%&%ﬁ%ﬁLetter Ho £a112-1/52-KVs
“" b ) - . .' 9
E (‘wrvjtt_:]fl':fw) e o e cDa tedo - 01\’209 092 .. nJ'h.“/?;?.:'?g - alf".(:".lpzs.qx."]: YO Al e rueanaeae -.,- .*tv}:r
; %5&/1*(;*1‘/121"4:.(14'%). esee0f thig Vidyalaye is hercly relievea cf his/Zxx
‘ Tins in the afternoon of 26—/t A S
. T I.F.Zi.f“/h{mt tr: nsfor $1¢| "‘ ier has Lne dcene 4 D) 3@ Bi3rscnt
f 3 Mslered order kas Loy, issued on ¢Lqucut/p§gllm
: Pl el — :
i - .
% 2 le,/ 37X 54 ETE- onti koo f0r TA/DA‘gh[jﬁinin§ tinme,
: ) ‘Mm—;mmt«m- TR LR SR i s . ,
3. lu.“/%‘ﬁ{ 1S £ report fop Atios in g .V.__Jﬂangp laore ' )
Coreeordingly, »
1 .2 S . : . : :
o . lie/S¥Rx w1, ceasa to e borne in tho Strongl:it of thig
: Vicdy:Tnva oo Loday albnrinon ., '
j . . :
f 5. Uis /i Service book asu Iersonal file follows him/ﬁ%? to
2; l\oVou.oI'f;geng-avlgno0-'00...-.-'.0..-

»eunder registered c

l..tiS/gnggg IPT has Vtoon handedover o bin/rxs,

Sver seperotely.

f . IjoG 11.11“8.I‘i . Al
e Mg R co - BER/VGT /e, (Eng)

K. V.llappy Valley, Shillong~7
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ﬁf KENDRIYA VIDYALAYA SAUGATHAN

Fo18~1/82-KVS(Estt,2)/PRT

The Principal
Kendriya Vidyalaya
Happy Valley
.§..!.!..1:.]:l.9.3‘g’

aime Lx
Sir,

transferrect fh
s taken in this re

/

/
\// Copy tos Principal, Kendriya vidyal
for similar action,

-

)

18.1nstitutibu¢y\
Shaheed Jeet Sing.
New Delhi-110016

Y )
DAted:s )' [ ’)

Please refer to your letter No.KVH 5-3/92-93 ‘
dated 1,10.92 regarding change/cancellation of transfer
order in respect of Mrs.Asha Ansari W/o Sh.M.G. Ansari.
Since Mrs.Asha Angari has requested for modification
of her transfer order from Kendriya Vidyalaya Dhanbad to
Kendriya Vidyalaya Mangalore where her husband has been
eymay not be relieved till final decision
gard by Kendriya Vidyalaya Sangathan
Hdes,

Yours faithfully -

(L.D.HAQ) |
ASSIT LEOMMISSIONER( He.)

aya, Upper Shillong '

(N ) .\)}/) :
IR YA L'\{}ﬂlf

ASSTT . COMMI SSTONER( Hay)
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KENDRIYA VIDYALAYA o
(CENTRAL SCI[OOL)

J[/n ’)A A (\f.np p(: \ %C\A.WNV\”) 7

LAS CER’AFIEATE‘ ‘
(To be uscd?\ﬁ’&wes of tl{?ISfCl "féav(e?%fldeputationsist)

..........................................

......................................... Designation of tr= Kéadriya' Vidyalaye: ] aé}li'd
o Mpas oy ORI
———vean et P rcf%edmg or {Aaﬁ' cr/o . -
Leave.oomeen oo, Vrereerienann 1%6"" (72" ............................................
2 He has been paid upto.....eeeeeecveeeeeveeeenannn., errn berereene, e at the
following rates :— 00 ¢ 6T
" Particulars . i [l te
Substantive Pay : o
Officiating Pay v ! /'2 ! '_o"r‘()ms
‘ I‘}‘;.unew Allowance I({ S
il ('67’{ 5 House Rent Allowance | o - C R

Tar{:, /‘\"W"(Tcnmcmar" ’ﬂzwanc
/ X

YT Compensatory g sﬂf)/L ] 3 SO
Winter Allowance _ £

l' A :
?_cducrions . C’) FF J()S 100 /.a P N - )

M -
Ttome I;;IA"___' o, ]\ 8, 2 O/ P

C F—lj Sul)scriplioe”S F 0 £ — , 372_7_ L-L jJ LY /\’“ 1£
C. P. F. Advence

B

.................................................................

Maintained by Accountant General...

1 ' (For deputationsists)

to whom crcd’l:giga to be passed on E-13127
(b) He has opted' fort ¢ pay oflhc C. Pj /’umon Srlmnc His rate of subscription for C. P, ..
i5 RS- ... e m lm. .1 AL( mift No,, it being, transferred
4 e made over clmnz,u; as.. et e ienreeem et cmmrneaebaans
on. QC WL 22, .noon of.. /WY\( .......... !
S Recoveries arc to made from the pay of the emple yee as detailed on the reverse.,
6 Hc has been pald\lQ\\'e salary as detailed below. Deducgions have been made as noted on the
_reverse., T~Pcciod " Rate Amount
From to ) @ Rs. : a month
From to - ' @ Rs. ™~ a month
From to @ Rg. a month .
7 Heis enntleg tv;(drw & folloyipg -xy oo« w ;
Perio f fern )
Pay from.................... R A ‘) /F/
etc. - , -
8  He is entitled to joining time for days/Hc is not entitled to joining time, vide

0
11

“letter No.

The details of the 5 35»11 Tax r(jovcrcd fiom his pay upto the date from the beginning of the
current year are no rse )

N

He has availed days of Casual Leave, j,, {ﬂ(,(—,j,/J.{/ 3
His Servicg Boak is being sent separately, A

R B beingsgnt /" PRINCIPAL |

.ol 3 TN ¥

- e+ Kendriya Vidyalaya

U v TR,

P 18 4 0]

Datcd...oovveeneienn 19

2,

vkl {}')"n‘:;;"ﬁm_ r“j%‘% gve



Mature of Recovery : Recoverable

|
Advance of T. A, on transler Rs.... ..“,.;..:’Z'c; ';../%m Iump
Any other advance RS/m instalments

- Over-payment of Rs........... /m instalments’

C. POl Advanee Re .. .. /4"., ..in msl)lmcnls

Y, . / 2 - o
il /(‘ 9 f4’)\(/( ff O 7[/5.4'1 / /(r —T/A‘ 'J,:\‘ 9’( 7 /:l//’
DEDUCTIONS M /\Df l ROM LEAVE SAL '\I’ Y - :

R

Fxom.,......b....\-.’....., ..... To . iveee (i on account ofe.eeeiniiiiinin.,
\i'“ro;'n........’.:.. ........ m ..... on account of.

Tvsice smiter s oma

...... Y aeeanis e

Y : \\~ ) ‘
\‘ S Rsoooniiin, P

N, '
[RRYRYTSS .
I PO on acldwl_of o e .

; \

oo 4 '
L3271 by f_,;f?-&-;‘

. [ T ——ees
. Name of Month | Pay l Allowance {Fund & other] Amount of Remarks
: : deductions | Income-Tix ‘
) recovered
__ e P} Rs. Y.l Rs P. | Rs. P,
. — — —ee S 2 A RS,

Q.N-\ﬁ.,v July. .19 \\
. ' August 191 N\
: September 19

October

- ¥
ey
D

Movember 19

December 19

January ]9 I \

Febraary 30

Mareh, 191 N '

, oo ,/.'. %
i T
v ) 7/

I MN(‘[P/\L
h( ndnya dey \Iav 1l
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o Kendriya Vidyalayh Sangathan = |
BaAIg §X Hyderabad Region "

-, faxagdl, fag+RIA1E-1%00 003:
ndembad—5Q0003. )

i
i
'
]
'

A . Be7, Vikrampuri, Secu

. . ! .

. . v . . 1 I:

~5/92 KV (HR)/ 63117 fzdic Date 16-12-32 |
’ . i . ' 4

Tﬂe principal, PR
Kendriya'Vidyal
rRailway Colony.,
 MANGALORE_

i

sri M.G.ANsari,

- -
B "
el s g .
- et i At 0 A S AL, - —

qxi® No.Fe2

aya No 2,

TGT(English)

R RO

f
1 |
Sil—, : \ E
i sri M.G.Ansari, pe'T (Lnglish) who has hLeen !
thansferred from kW Happy valley £o Manyalore vide ’ ;
sangathan's transfer oxder N Fol112-1/92 KVSQLSTT—Ill) :
Qated=l7—9-92 may be taken to Auty in yout vi-dyalaya g
apd the date of his joining may be repo) trd o this : g
t K '
.'!fo.iceo - i ! N v L !
l 1 :: Ca . 'f Yours fatthfully, S !
LY ! : ,t .
b i S ﬁ
i ;’,' ’ '-11 \ ‘:
. | l: i ( ]‘ i._l _‘(\J)\W‘,‘,{\/ 5%
S j S (0.1 . AGARIAL) |
; Lf Administrativn officer |
‘ |t tor ASSISLANT CORMT SS10LER ;
| ' %f o !
| » ’ g
J 1 i f
i ! ' ¥
! ! ‘. ~
Pk | : L
H : 3 \\ ’
f | Lo
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KENDRIYA VIDYALAYA SANGATHAN oy
BT X))

Subdect: Cuidelines for transfer of teachers ineluding

Vice-.?ri.ncipala, IT™incipals and atove from the
academic session 1990-91 am approved by the Board
0L Governors An its 5b4th meeting held on 22,9,40

° 0“‘“@“'0"’

ihe Board of Governors in Ats meeling held on

22~8~§590 has‘approved'tnm ol ing guidelines of transfor
of teachers includdng Vice Frineipal, Frinedpai and above,
ihose will be effactAve from the acedente year 1990-91.

1..

2.

Je

4

The gensral pelicy will be not 0" transfer
teachors 1:1&156&{; Frincdpals Irequontly,
The normal transfors will be affected only
for organisational regsons or on r-eq'ueat or on
medical grounds, | .
there will be no fixe! tenure after which it
may be necessary to transfer a'tea.eher/‘ﬁ.ou»
Principel!vrinedpal/mdueation Officer/Assistant
Commissionor(frem next year a tenure of $ years
for Vi.éew-i’r.i.nc;!,pals ond abova),
The following Sequenco will genorally be 10llowed
in respect of promotional postings, trancfers ote.
i) Pusting on promotion

1 sater-regional transfors

i) Intra-regional transfers

iv) vosting of direct reoruits,

Amual trensfers may be dong durdng oummer

Yacation as fapr as possible, However, no trensfirg
except: _ ‘

1) n adnlndstrative grounda ends

1) Travafers on the basla of gerious imedical
illness including gseth of spouge will be
offeotod aftqr 370t Oetober,

Transfers w11) de made kaeping in view olause

3 of the guidelines, ‘ ' ' '

Transfers 411 ba eftacted ’by cbzerving ithe

following proritios: T ‘

a)"i'raxlsffer en adminlstrative grouniat{ar in pars
4 above) . o :

©) Lransfor on requ i

L) Transfer Zir rocscms 28 werfous 4ndieny whior
on the satisficlion of the Compdas.onor, %vi
accoriing to prousedure presoyibsd hy hin,
neogasitates, much a transfer,” for trealment
away from the pluce of present poating.

1) Transfer from hard atations and NER (PGTs and obova).
on conpletion of tenure, o

L

'..Q/p...



~

111) spouse casesn:

= Trapsfer of’ spouse for jolnlng the. Tamidy
ol L artér vombletion of a cutwt’f pm’*ioa of
v U onhe yoar. :

27) Transter ol lh T ’\1“’}"'? o, T,Ejtor.@}'*}{\rr\rcmd 2o
widows WO a plese of theip coLyeniones n* 53
corpletion of & .cuil olf pevicd of o5 T

'v) - Trang Pﬁ? of rh1“1c°11v ha: df4~p-ﬁ% ol
B L the hanfdean Las dmmm;m g 5 it o
oF Kvs m,z‘v.u on earplatlon ot a CUR Ll

S o ' ) Goneral caces e o
L—’/ . . ] « 1 R e . BN - - .
. vil)  Mukual trenc i’nra ;ra"i.ded thare 18 no othsr

' : olaimant of h-g}zcr 1\3‘02‘.1.1:5( for' both thz.»
‘ ' .. Stationms

g 7e " lo. request for transfer will ommarily be enter— o
talned unless o teacther hul w*aplet:»ﬁ thrae . ' -
acadende sessions e tae;t in the ‘ehsen. mentioned in S
(6) &) qu) o ') (¢} & (vi1) ebove,

8 «'Té TGT3 ‘and othesp mtmnry of ‘tmc:hcx*s in the
1dentieAl pcales will not mrmllv be poctmi outside
the region i which they m"e gelegted,

- G {eachers of all c'\temrins on appeintment
Will be pust\-d es rar A& possible t6 achools

10, aub;jec*" to avdlabili?j of pasancy PGTs/Vice- o
Principala/ird ncip'us/m ucation Officers/Asatt,

\ v Commissioners on promstion op on dir‘am recrultment

' willl be postecd to a dimeﬂmnt state other then the
une where they are posted or are demiolled ac the

CiBe uay bz aml hefghe will, rormilly, not be moved : :ﬁ

out of that state for at 2ast 5 yeers unleas thoro o =

are compelling reascng. '
M. rGls/ Vicwi*xincs.,p&m/ Principels/ Bducation Off iccxn,/

Asstt, Comnissioners ¥19 have 3 years of less to retire
would not be, poatnd out on nmmati or\/dimmt recrudt-
mm; i alrcmdy W x'h“_nt in bome statey subject to
ava.i.lab,!.lity & wac melea, *»:!.r.,jlr rlys those who
have 3 yaars or less fop muyer&xmuatson exd rre
worhdng wu'&"am telr bomy alate Eay bo allowat oy

preme’ jon }liorjuv fap Lhoiv‘h&ru state vﬁ.ﬁAct
to avellability of VECanays v

12, Ne twransfer Th wdll be '...&.‘ LOX voeginan e G

' mmtavgr grm 13 wWilena the % Achey 'vw ermpiated
‘five yesrs,in hie. exteting plove: 62 poating(reud
S years for x"e.z'pm"sé tmnsfer'a on”t )@am fox* Kogth~
Bastern Roglen anq h’iw m:'zti.om)a

ooooprbooo
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b,

Cao.y tot

[ 2]
W
L)

Asatt. Commisoioner will be oompetent to change thae
headquarter of a teacher on administrative grounds
to any placs within the rogion as desmed f£it and
direct him to discharge his duties thers. The
Asstt, Commli.maloners shall report forthwith tha casae
with full facts to the (omnisailoner far conflru- A
atlon or directions as may be coneidered nicessary
bytthe Commi.oaicner, |

Nottwith-standing any provision in tha asbuve
guidelines, the Commissi.ner ¥ill Le competent to
tizke such departure from the guidelines as he may
conglder necessury ln the interest of the Sangathan.

Sdfe
(VoKo:Jaln)
assistanrt Commissioner (HQ)

A3} Asats. Commissioner, Reglonal Offices
Rendriya Vidyalaya Sangathan, for informa&ion
and guldoanca.

3 -

(Voo Jain)
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From:

Mr, ida. Ansari, T-iT (hng).'K.V, nNO t2. Hailwuy tolony, Mangaiore.

Vate:f4-07-93.

To:

The Commissioner,

HY KVS, New Delhi.

(Through the Proper Channels)

- Subs Representation regarding Admissibility
: of 1ransfer TA & E, L,

- e - e B e s

Sir/ iadam,

With due respect I have the honour to lay down the
following points for yqur kind consideration and faQourable

action

1, I have compléted the full tenure in the north Eastern

region (N;R) «$ shown below 3

Pleace under ' Period

NEW__ Erom___ To Remarks
(a) K.V. Khanapara 1.9.86 to 21,12,89 Total more than 6
(Guwahati) : years without any

: . 4 - break or claim
(b) K.V. Happy Valley ', ' " allowed in between.,
(Shillong | 22.12.89 to 26,11,92 ;

N N

2 wow I got a cholce posting to K.V, wangalore where 1

“assumed ny duties wef 21,12,92 and claimed for the transfor

benefits (T.A)” based on the completion of the tenure 4n the
NER (irrespective of the Station)under the provision of the'
region and not the station. 1 also applied“for the credit of

E.L. as 1 workcd in the new Vidyalaya when 1 was.due-to yot

tne winter vacation at the old vidyalaya (viz 1992 or 92-93)

3. It will not be out ot pldue to mention that on getéing

i




e
\

L odree

\\ : ’ e | : i o

- 2 - . : - i

X

. trapsferred to wangalore, 1 was not willing to wove che to

<

certéin difficultles and applied for the uancellétion ol th
transfer ( A copy attached) but the principal of K.V. Happy
valley pu;suaded the mattvf very cunningly und-told me that| he

‘had received a telegram rrom the Ac, Silchar for relieving

me. and thé LdnflrmétiOn of Lho admisibility of transfer Ta
to me. Ho'ﬁccnrdingly asked me to apply for the same in
' writing énd he. relieved me on 26,11,92 with transfer TA adviance
* . of Rs. 17,500/~ ‘Nuw after a period of 6 bonths the same .
principal ;s writing for the non-admissibility of Transfer TA

and recovery of the entire amount (A copy of his letter is

L ' _ attached).

| . 4. In view of the above 1 humbly reques st to consider my

case sympathetically for admisivility ‘of the Transfer TA uﬂdér

the provisioh of the facilities granted to the region or otherr-~
wise terming my transfer in the interest of the Sangathan '
along with the applicability.of the E.L., in-lieu-of the viinter

vacation for the year 1992 or 92-93.

5. CIf it is admisxuﬂe,_the amount may please be adjusted.

from my T.A. bill (already submitted in time). If it is not

adm¥sible, I feel that 1 have been decexved As.per my'cénsci—
| ence, had 1 geen aware of the non udmi&ﬂbility of 1t, 1 WOuld
'lhave not at all moved from the old station at my own cost, In

that casc. I may please be transferred back to Shiltlong as:my " " j

,..-—..

_\, family and all the belonyings are left behind at ohlljonq g

1 can't affcrd to bring them at my own cost, 1 nave come _ \\_ ; !
aCk ‘ -

A
v 1 uave cooe

here with the minimum requirement and 1 don't rind to yo o¢

to shillong. 1 assure that I will join my duties immedietely ] ~ 3 :?

on transfer back to Shillony and hereby undexr take to
return the entire amount of advance within a month on | ' v z

assumption of my dutivs, Appliéation in lhe prescribed f poms

for transfer to Shillony on ™ Spouse case" is also attached

as my wife is a PiT at Shillong.

Thanki '
anking you, Yours faithfully,

vl ' /'/h

N MQA -— As SW 4 ' ) \ivq ode /‘\Nbl%f\l;"(/.{ﬁq’ é&\t)
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AMW “Zé—,- A 2 ?/c 73
. Mangaloru, k
: 19,10,1993,
To .

The Principal,
KV No.2, Rly. Colony, -
w GALORE,

.84r,

Refs~ Your O,M. No. F.4-17/93-94/157, Dt., 18,10,'93.
[

Contents of your O.,M, to the effect that I have been
unauthorisedly absent asince 13.7,1993, for more than 90 days are
false, It is just your planning to fix the date from 13,7.1992
and intentionally creatalthe problem yesterday (18.10.'93) just
to calculate more than 90 dusys andlBeprive me from the benefits of
Autumn break which is from 22,10,1993 to 31.10,1993¢u # kegpa sraf
""\Wt a}-c,(Lstv-wx "'V\\) ‘lu(( FAIE N IES% S Te T O I Y )’ un/'ujg_ .

I had sought for 5 days E.0O.L. from 13,9,93 to 18,3.93 and
rejoined duties weesf. 20.9.1993., As of usual I had handedover my
leave application to you' before proceeding on E+O.L. Ever since = ".r
afger rejoininy 3uties I have been attending to the same and as a
foken of my presence I have been affixing my signature in the
attendence register in due course. Even prior to 13,9, 193 my
attendence is marked in tho said register. lowever I now apprehend
that you might have attempted or(ldready destroyed-the sald record
of my attendence to bolster allegations made by you in"your O.M.
under reference., If such be the case, please note thstireserve
rmy right to take an appropriate step against you for déstruction of
my attandance records or any wrongful attempt to disgualify it.

The above is not the only occagyion, you hava bsen out
haryrassing me, It i{s a matter of records that since §.3.'93 you
tiave causad with holding of my entire salary ostensibly towards
recovery of the T.,A., advance granted to me at my previous place
of work (Shillong). .According to my calculation the deductions
already eftected is more than the T.A, advance of %,17,500/~
sanctioned to me originally. This means more thao what L3 due from
me nas already been Jdeducted by way of your withholding my salary

effective from 1.3.'93, Your afim seems to be to finish me and my
family econoinically.

As 1f the above {3 not gufficient, you hava been now trying
to keep me away from attending to my legitimate duties through the
Agsistance of the local police. I have already lodged a complaint

with the concirned police Staetion. A cosy of the same is enclosed
herewith,

dith due respect to your office of principal, I request
you to stop hagrassing me at least from now onwards and permit me
to continue my day today n:rnmnal duties, In case yuu &re not
moved favourably considering this request please note that you
would be facing me to'have recourse@ to such process availah'e to
me under the circumstances at your offfcial as well ag personal
risk as to all costs and consequences.

‘Thanking you,
Yours faltqfully,

Bnclg= /\

(..(,. ;ulildzr) -
Copy of Complaint Atd.18.1C,'93 T¢G.T. (Bnq.)
lodged with the P,S.Pandeshwaras

4 .

( (
D

N ) N IR TN R A T IRV AT AT
| RS \V/“/ R Y I -
-~ ; e ' . * ! _()" " ¢] . /’\'.‘.-Q"/\‘;"‘/I‘!.' \v .
A Yea : 7/ e <
¢ AN o 7 75‘ C1+ 71‘(‘(]1

¢ Ao o

“ e\ . {.,"“N\ .
vy At fe
f\ 0 l'y-\ ﬂ Y. (/\. A b»') (, "

Pra e ' : F

S e e et e o e an



)0

l\’ !
T
L

o

- ":‘ﬂ

Y

b - 593757 -

A

/47744¢¢QAJ_;</744T>1fiﬁyit;'l‘

A falot
c lt’-’l- ﬁLL

"4;?937?“0%W¢

—

KENDRLYA VIDYALAYA SANGATHAN .
REGIONAL OFFICE BANGALORE _ !
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K.V, MEG & Centre
BANGALORE-560 042
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F.PF-1 /26/93/Kvs(bcn)"mfa, 20-10-1993

OFFICE ORDER

: R
i
!
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|
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B

Shri M.G. Ansari, TGT(English) KV No.2
Mangalore is permitted to report back en duty -
to the Principal, KV No.2 Mangalore without any
prejudice to the departmental action which may be

© Taken against him, ' N

R - : ) ).-/'U(-O . .

' . . //K‘\(Cl;—-— " "p‘:"'i‘, ca

. S | (A.DATTU RAQ) > o- (0770 ot
C//SE;E%M.G.EAnsari
TGT(Eng)

_ ASSISTANT COMMISSIONER(Q) . - i
KV No.2 Mangalore

»

.’—

, Copy to: : ;

i ' 1
The Principal, KV No.2 Mangalore.
requested to allow Shri M,G.
for duty in his Vidyalaya.

He is
Ansari to report

1.
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~ To,
The Principal,
Kendriya Vidyalaya No.II,
Mangalore. :
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To . . f)r\.g

The Sub~lnspectnr of ivlice,
randasintar i‘olice Station
VANDESHYAR, FAHGALUIU,

Sir,

This 48 to bring to your kind notice that one Mre M.G.
Ansari cama to Vidyalaya today and he is obotructing in normal
functicnling of the Vidyalayn. He was a teacher of the Vidyalaya
and ho hed rcialned absent frua duty-un-authorditisedly (1.e.
without' any fnforimation or leava lettcr) from 13-7-43, o have
already appuini.d a substitute (on tem:orary basig) in his
place - as otherwise c¢lasses would ba suffering. As per Yules
an employee who goces on un-authurised leave for more than
20 days - can rejoln duty otily at Lthe place allotted to him
Dy our acate Comaiscioners Ao such it was highly lfrreg.lar and
verhaps erioinel conduct on his part to forcefully snateh ihe
schoovl records and disrupt noraal functicning of the school
with his viry rude Lehaviour. !ance 1 iwereby request you to
Itdindly evict him {rur the repmlues inmadintely and thus help
we in funning the inatltuticn sioothly.

cevuaesting, ror imsedlate action.

Thaniing you,

Yours Iaithfully,

Sd/=
{(MeDe HAMBUODIRY)
Selnelial;
vexdrlya Jidyatara-il
Hansalore=573001.

¢
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To .
A 2 ' lony
The Officer in Charge K+V.NOoe2, Rly Co Q
Police Btation, South Mangalors, Mangalore-57500) o
* Pandeshwars, Mangalore (D.K.) Dates 1ith October 1993, 47

Yy ("'} ;"'/I y Aoy 0 <
Buby Requast for kodging ¥ I R Against the Principal

8ir,

1. I have the honour to bring to your kind notice that I am

a permanent teacher of Xendriya Vidyalaya (Central School) No,2,
Rlye Colony, Mangalore having come on transfer from Shillong to
Mangalore and joined my duties in this Vidyalaya wof 21-12-92 as per
the oxder of the Hq. Kendriya Vidyslaya Sangathan, New Dalhi.

2, As usual to-day, the 18th October 1993, also I went to the
school at 0850 hrs #o attend on my duties. Suddenly the principal
told me not to sign the register to-day but I signed as usual and
. 3,4~ after the prayer I was ready to go to the class.In the meantime
o two Police Personnels came to the school, on demand of the pringipa}
“Ued te<and had a/talk to the principal "and Brooght me to youroffice L %i::«
,ttq seludthereby causing my absence in the school wef 0930 hrs on 18-10-93
~ + 45 *and I was further instructed not to enter into the school premises
“MCY T as per the instruction to them by the principale The 'principal
/¢ . had prevented me from signing the register and doing the .
n i, duties in the month of July 93 also and I had reported the matter
_;‘9'4" to the higher authorities, Bince then {t'wd¥’goin; on well,
Lo At . ‘
'T} »h&éLJ. 1 would like to mwention thut while coming on transfer from
e L,,8hillong to Mangalore, I was sanctioned an advonce of Rs.17, 500/
y 477 as TA/DA by the previous School {8hillong) « In the pretext of
Lot non-admissibility and recovery of the advance, *he principal
_- ©f this school has stopped my salary wef, 1-3-9) and I have been
. pald RIL amount for the pertod from 1-3-93 to 30-9-93 and even
till to-day. .-I don't know the disposal of my salaty for 8 months
amounting mwore than Ra, 25,000/~ whether it {s adjusted fully
ajainst the advance or simply eaten by the principal and clerk.
In the month of July 1993, I had requested the principal to pay me
the arrears of my salary for the months of Mar,'93 to June '93
" (4 months ) as the amount was bad1ly required for the trestment
of my father who was suffering from cancer and recover the advance
if A not admissible, subsequantly from my salary of July '93
onwar but all the way he refused to pay me any amount and my :
father died on 3-9-93 due to poor treatment in want of money. :
Thus, the principal is partly responsible for the death of my father,
Y @i, ,
4, In view of the above, I request your honour to midgpr 0 L,
F I R against the principal (Mr. M.D. Namboodri) of KV No,.2,

Rly. Colopny, Mangalore and suitable action may pleuse be taken -
ageinst him, .

.

Thanking you,
Yours faithfully,

|

é

|

1

. . {

cod ’1, " B

( H.G. ANSARI)

Trained Graduate Teacher

¥ Y 2 -1) i
KVe NOed, Kiye Colony,’-ngalore,|

Copy tot

The Principal,

KV No.2, Rly.Colony,Mangalore-1,

(This has reference to your letter No, ¥.e4-17/93-94/157 dt,.18-10-93

which you issued me subsequently, saying that I am absent for 90

days which seems to be wrong. 1 was absent only for a week and for

that I had applied for the EOL from 13-9-93 %o 13-9-93,

A e .

I don't
know how I am being directeq by you to go to the A stt, Comusissioner
Bangalore,), N . :
« VA Covseny A ) v . o
v [ ! v ! . ) - . B f ]
Lo £ i\mo%LJqU (H.é.AABARI) A IR
~ U(}'-‘"’ﬂ RE vr AN e AR RO
& for V8ot #

L B L
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(POLL1ICE REPORT)

TO WIISM SO EVER=IT-MAY-CONCERN

Thin 4n to report that the Principal of Keundriya
Vidyalaya Mo.JI, Railway Colony, Manqgalore, Mr.l.D,Namboodiri
had lodqed‘a'COMplaint against a teacher of the same Viqyalaya
nam=ly Mr.M.G.Ansari an 18.10.93 rejarding his absence and
mizhrbaviour. But, when the Police was sent to the School,

it was found that:Mr.M.G.Ansari (the teacher) was very much
prasent on 4wty; However lir.Angari was evicted from the School
and hrought. to the Police Station, Pandeshwara', ao insisteq

by thm Principal.bThe matter was investigated and it waé‘fcdqd

that the complaint lodged by the Principal was false as the .
\

 teachar was nnt absent  unauthorisedly for any time and <

A\
nothing was found wrong in his behaviour. Hence, the teacher

" was left free on the spots.. The same thing was repcated on

1.11.93 on which day alaQ the teacher,_Mr.H.G.Ansari'was found
on duty taking his normal clasces as usual. He was again
bfnuqht to the Poiice Station and left free on the spot with
an advice to approach his higher authorities for the harass-
ment caused to him by the Principal since it was a school
matter. Thus, ME . Ansari was folnd present in the school on
hoth the days when the Police visited the school. on 18,10.93
and 1.11.93. Besides, his presence on 21.10.93 after obtaining

_the permission from the'higher‘authogities was reported and

recorded. He reported his presence on 1,2,3 and 4 Nov 93 also.
His e?iction from the school on 18.10.93 and 1.11.93 was
unfortunate and due Lo the misguiding and misleading'the Police
by the Principal by giving the false complaint, B

.,



R IR
‘ O
f | Froms | N
M.C.Ansari, TGT (ENG)

KV No.2, Railway Colony
MANGALORE - 575 001.

Date:dw7ﬂﬁovember 1993

To,

The Asstt. Commissioner

. KQVOS. ’RO' BGR .

BANGALORE—550A°42° (Through Proper Channel)

Subt HAXRASSMENT; HUMILIATION, INSULT, FINANCIAL 1OSS Etce
- A REPORT.

Sir,

Further to my application dated 21.7.93, I have the
honour to submit a few more lncideats of the recent past:-

1. On a false complaint lodged by the Principal, I was
evicted from the school by the local Police on 18.10.93 and
taken to the Police station where I later lodged a counter
complaint against the Principal on the same date (A copy is
enclosed)

2 The. Principal gave me a Memo d/d 18.10.93 which was

duly replied on 19.10.93 (Copy enclosed) besides a note
in the complaint dt. 18.10.93 but he didn't consider the plea
and I was forced to come to you (The AC at Bangalore).

3. I performed night Journey and met you (Our Hon'ble AC)
on 20-10-93 and you very kindly permitted me to report back
on duty vide F.PF-1/26/93/KVS(BGR)/4153 d/d 20-10-93.

4, . Again I performed night return journey and reported
back for duty in the morning on 21-10-93 (The last working
day of the month) with the proper Joining report along with
the Principal's copy of the &/m letter but the Principal
didnot allow me to sign the Attendance Register rather he
asked me to submit another joining report (which jms returned
to me in original with his remarks later on) yet another
joining repor: along with the leave application but still he
kept»on hiding the attendance register in order to prevent
me from signing of the same. I reported the matter to the
Police (Since they were in the picture) on the same day (A
copy is enclosed)*and to you by means of the telegram dated
21410.93.

( Contdees 2)



4,

Se On reopening of the school, I attended the school
and uiﬂned the attendance register on 1.11.93. bnce again the
Principalﬁlodged a false complaint against me and the local
police came and called me aut of the class and evicted me
from the school once again and took me to the P/Station

in their vehicle on 1.11.93 (in front of the Starf & Students).

:Tho niatter was reported to you immediately vide the telegram
d/d 1411.93. Since then daily (mezns on R¥3¥Sd 2, 3 and 4
November 1993), I have been_coming to the schcol and running
to the Police station but in vain. He is showing me absent
thoush I was dally present except on 511493 wheh I was with
youe In the mean time I put up an application to the police
for* the investigqtion tor harras sing me only again and again
(A copy is enclosed). The Police peoplp made an endorsement
and gave me a paper (Copy enclosged) d directing me to go to
Bangalore and approach you (the Higher Authovitiss) again

- for the settlement,. Thuq)once again I was forCe& to. come
to you (Bangalore) and met you on 5.11.93 and once again

you rauted me back for duty with the oral instructions only.

| In this way, 1 am being haprassed a lot 1nYolving the B
expenditure besides being humiliated and 1nsu1te? in the
,Society\as‘well as in the Teaching Institutkon apart from

with hqlding of my entire salary wlth effect froﬁ 1.3.93.

I, therefore rﬂluost your honour to take suitable
wction to give me the relief and peace of mind.

Thanking you,

Yours faithfully,

Encl: As stated.
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PARTICULARS TO BE GRVEN BY ENPLOYEE ON LEAVE TRAVEL CONCESSION BILL T Trrfer Frvey s Ao mor Net amount reguired for Payment 1 2x 7 o
1. frofza @ar oo fﬁ’g&j}atc of&&nmenccm:m of conunuous service. 1.5, %(F‘M ﬂ“?“&-") - . 5o (&g NO D Gan a1 \/\q
2. 9% I (WZ7) T 417 Name ofNijome Town j’M ,ZIQ &’a Road T ” = few ¥ [y arirx fwer \/‘ Y QJ ’VC\’V\}'
3. gwET § frezeq AT Shortest Route from (h: Headquzn rs etc. to the Hom: Town \f:ca\ ‘?S ] Passed for Rs (Rupess... -
and normai mode of conveyance ﬁ, ea ! /Roedl '—N /vaed the sum of Rs_,_.....m- ’ B >%h . .
Y /# ( 2¥axg T gATIfa Piiacipal/Chairman
ITI Y My strwrn ¥ wafT Period of Leave availed. S e
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. . | safes %1 fwqy mar s
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CERTIFIED that = .

i: Itraveiled by the ciass of accomodation for which traveing ailowance has beed claimed in the bill

2. 1 actually travelled by Mail/Express train as claimed inhe bill. !

3. No returned ticket was available for the journsy for wtch the claim nas been made in the bill.

4. I was actually and not merely constuructively present in he camp on the days for which daily allowarce
rhas beea claimed. - - f "

5 1 was not on casual leave or restricted boiidays on the &ys for which daily allowance bas been claimed
.in the bill. : » = s T o ‘

6.The Gowvt. conveyance was not utilised for the journey for which road m{'}!:age allowance has X:een
vziaimed in the bill, ' ! '

731 did not perform the road journey for which mileage albbwance has- been ciaimed at the higher (aie

y;ﬂ 1
7
2
o
1
1
1
~

1.
S 2
3

described in rule 45 of the suppiementary Ruies by takim a siagie sent in any public conveyance which
'regularly plies for hire between fixed points and chargesxed rate. : ’
8.1 aiso certify that the journey was not performed in ans other vehigis without payment o iis hire
kbarges for incurring jis running expenses. . . : .
9..1did not perform road journey along with any other empoyvee of the Snngq.q:mn Govt. servant in a car
belonging to him. - . o - o
0.1! was not provided with free boarding any lodging at the:xpenses of the Central Govt./Staie GQYF or
dcal body. 1did oot stay in a Govt. Office. ]
l.,i have not received aty T.A. Advance for the journey fc which the ciaimied is preferred/] reccxvefi

H . i
2dvanze of Rs... ...ANLL Lo e —eeeesOO — :

ZEATHT
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H ; !
? Certificate to be furnjshed b> Controlling Oficer

—ertified that the journcy was pertormed in Sanzathan’s arerest, 3

<ettificd that the claim for personal effects is reasonable. i .-
.‘;:niﬁcd that the journeys for which T. A./D. A bas beer claimed ic ihe preseat ojll were actually

A . ( . i

Tﬂbn’ncd by the office concerned. in tuc interesr of Sangithan.
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36,
37.

Mrs, U. Vijayalakshmi

- CiC.I. Tandur Hyderabjd 1h-9-9%m&¢‘ - L )
Mrs. S.P.V. Rajeswari

Nallapapadu Hyderabad 14-9-94 AN -~ !
S o -io . Guntur i
.Qb' 38,/ Mr. S.a. Mohammad - Hyderabad (14-9-94 AN - i
: 39, Mrs. Bharati Nayak Steel Plant Hyderabad
! | ' 5 . - “Viskathapatnam - :
: '? "40,, Mrs, L. Xavier No.I,%rivijay~ Hyderabad ' 14-9-94 AN " 4
B b L '~ nagar . C Lt
CUoF . 41, Mrs, Anitha Tampi Steel Plant = Hyderabad 14-9-94 AN
S . : Viskathapatnam - .
L r 424 Mrs. S. srivastava - . Hyderabad’ ?h-9—9a AN
S 2“ .43, Mrs., K.Leelavati Chandran CCI Yerragun- Hyderabad 14-9.-94 AN
A S tla .

D b,
) .‘! :; . 45”
46,

Mrs. D.Nandini Kapoor

_ AHyderabad”
Mrs, A, Shobha Rani

‘Hyderabad
No.II M.D.Lines Hyderabad

Uppal

GPRA Campus

AN
AN

?;-9794
?Q-9f94

i b a4 o w

Mrs. ‘Meeraj F Parveen

o 14-9-94 -
ST | . Golconda ' i ‘ : i
" 47, Mrs. Geeta Subramanian Picket Hyderabad 15-9-94 FN t
""" 4B, Mrs. Reena Anand Picket Hyderabad * 15-9-94 FN |

- 7. 49. Mrs, Zakirunnisa AFS Hakimpet  Hyderabad ?5‘9'9h FN
50. Mrs, Lilly Joseph Trimulgherry  Hyderabad 15-9-94 FN
N 51. Mrs, Renu Gurnath Trimulgherry  Hyderabad ?5_9-94 FN

7. 52, Mrs.. D.R. Hilda Picket liyderabad 15-9-94 FN |

pi .Y 53, M, Mohammad Ali . OF Project Hydsrabad 15-9-94 FN© !
e | _ Eddumailaram ' S L
54,0 Mr, H.B.Chandrashekar Hassan Bangalore 14-9-94 AN -
55, Mrs, Lgkshmi Jayaram DRDO Complex  Bangalore ‘ﬁh-9—94 AN

Nrs,
Mr. M.U. Ansari

[ A

Annie Alvares “No.I Vasco " Bangalore ?4-9—94

. No.2, Mangalore Bangalore 14-9-94
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He/She is relieved from this vidyalaya in the afternoon S
of 5th Oct'94 with the instruction to report to their 4 . i |

_ respective vidyalayas, . : L
Y ". i- No Free board & lodging were provided to the'participants ‘
T _during the Lourse. ; S ,

el : o | <T~Z“\, .
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TR ‘ g PRINCIPAL & 2
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Copy to:- wrana [FRINCIFAL

¥

o i o gy b Dandilyn Vidyalnga ;
; \4. ndividual concerncd R h ' ‘Q ; :
S 7 ‘The Principal ‘ 'mﬁ-“”-""‘ﬁ“'§‘r' owal, .
’ :"-: . l I{.'V' Mﬂ_22~¢ 3 M— new Y w on\_i;‘_/Rr'l“k“Y"Amnz‘~ ‘
3, The Asstt.Comhissionen f
K.V.5. | . ;
- Bombay/Hyderabad/Madras/Bangalore } . ;

"Region Region Region Region ' :
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- araT Q¥ weary w7 faew ¥ |7 Steamer #E IO frorfto e ww Treafes @ - o _
AR CE Aot TR | g A 4 . T Air Mileage by Road Daily Allowance Actual Expepses arrrwr | weaw S | @i
Particulars of the Journey and Halta & a g - . T ¥T T .
Name Head Actual § 5§ roit| free fEo Purpose | Tomlof | Remarks
& Quarter Pay 17 Departure HTTA Arrival iR 1 i i O e | gt | i | o | arare [— wrafa of each line
Designation i °ET e No. No.|Rete| Amount | No.|Ratef Amount | Particulars | Amount | Journey
ww | fafe | www | e | fafe | wwn (20 [Clasy o | Amount | . of .
. Staliou Date | Hour |Station{ Date { Hour (¥ 2 8 & Fare Kms days
. 1 2 3 5 6 7 8 9 10 11 ] 12 |Rs. 1I3P.} 14| 1S [Rs. 16 !.’ lz_ 18 | Rs. 19 P, 20 Rs. 21 P 22 Rs. 23 P. 24
e - " Mq o nlKUR | ) 6174,/"’/" (r ) nt . - ) Ctanm rorial G~ )041,:,7 Derrer. |,
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> 5 ! 7, M / < Eninrma,
A L 10 | 190 Logl Qra), 130T), —che K Y (B7] P Enas
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\ 2 - e e L NE&E aomadt Panct L
L - AT D wan spr-bllo-lin ~ oo - Bhisre P wrc fule —i40y | ) Sxteni 2
o 31 b, 1] . H . - - — . <
3 ‘«\ ~NA-) A’t’é W SO0 —lr Dm0 | LY l\~.>; PP 'f‘ R IO NEY- Y.
. o L iTH T AN O FEET Deduey 6t bdvabce of T Aaue prlizmme - 1rg:220m ’;u‘u,—g’{iu -
AT wrn fama faw g R zr fewy W =it - T U
PARTICULARS TO BE GIVEN BY EMPLOYEE ON LEAVE FRAVEL CONCESSION BILL T g FA%7 gt frar oy Net amount required for Payment NS
1. Frafay &y qres= #1 fafa Date of commencement of coatinuous service. ,' Fomnnnnn (TT e ereeeeenensnmssssnssasssesssnsonasesssessses —
2 wg 9% (ET) ¥1 AT Name of Home Town R RS sy fa % oy qm fear Tt . .A ct
M ‘ i
. o foee P . Rupees L0337, T 0r8@nd Gt
Received the $um of Rs. 3, ,.{_‘,1'/". assed for Rs... }1 !"f"f/ ( upees 0,

and normal mode of conveyance

4. I feq MU swwTT Y 3AfW Period of Leave availed.
5. tfam & wewt w1 T AR g

Relationship of the members of l'amuly and age (who ay, |led/ihc concession) . Rupces

3. g=rag § fawzew AT Shortest Route from the Hcadquaners eyme Home Town

6. ¥ arYT ¥ g3 g fagrag w1 G w3 by :uc/«".év“'y
Whether prior information of the journey has been given (o0 lbe Vidyalaya. - [ f -
7 fag wq ¥fT" %7 2T Particulars of advagce taken : Rs/.[ .................. -7 R -
e ; s & gem
sTEOw ¥ fafg Date of drawal s EmT o Signature 61 Employee

=g afare aqer &EF & 69 for selfffamily or both Signature of Employec s

(o Fhowdand &4 2

-
%w M FTRrdyANTITa Principal/Chaieman ; m-inc!
"~

faorTo w1 garaw Cemﬁc:ne of disbursement™=" 7%
st Fewr ¥ & fe 7o arm e B 8 S ﬂﬁr‘?’*ﬁ% e

orfer ®T (%@ 70 |

Jeyavaid’

-

‘JJI

"c—drn

R e [ En

Cerrified that the 2mount due oa this bill bas been ousburs'd to the
proper Person and his acquittance ootained. .-

mwi Principal

\O
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- CERTIFICATES ) :
- S —— — - ‘s\'** ‘* S
- ‘CERTIFIED that :— : : o .‘.' i .
i 1traveiled Dy the ciass of accommodauon for which u-avel.hng allowance has been claimed i1 lhc bill,
2. I actually travelled by Mail/Express traiu as claimed in the bill. , .iv

3. No returned ticket was available for the Joumcy for which the ciaim has been made in the bil -

4. I was actually and not mercly con.strucuvely present in r.hc cz.mp on the days for whxch daxiv allowancc
bas been claimed. - ! . T
5. I was not on casunf leave or restricted hohdays oa the days for which da.xly a.llow.mcc has bccn claimed

. in the bill. : b ' B =
Y : 6. The Govt. conveyance was not utilised for the journey ifor which road mileage ailowance has been
claimed in the bill. o v . s

7. I did not perform the road journey for which milcage allm’lvancc bas been claimed at the higher rate
described in rule 45 of the supplemeatary Rules by taking alsingle sent in any publu. conveyanue which o
regularly plies for hire betweea fixed poinis-and cbargs ﬁxqo rate. . L

8. I also certify that the journey was not performed in - any omc: venicle without payment of its hire .

T 77 charges for jncurring its running expenses. vi :
9. I did not perform road journey along with any otder employee of the Sangathan Gowt. servani in a car
belouging to him. !
N 10. I .was not provided with free boardmg any lodging at the expenses of 1hc Ceatral Govt: [ State Govt. ur
' local body. I did not stay in a Gowt. office. .
Advance for ths joumey for which the claimed is preferred / { seceived

pmere e oo TQ IV L_
. . : . "

o . Signaus =

11. I have not received any T
advance of Rs L L £7 n

atf ) . c .
' ‘ Datcdu..((s l,.\.. ‘? L‘ Dcxgnauon of the emplovce.. - [ ! ./ \j’),
1
t
) - 4 v Certificate to be furnisted by Controllmg Officer -
} 1. Certified that the journey was performed in Saogznan’s interest. ‘ . A V,
" 8 Certified that the claim for personal eficets is reasmable. { : ’
‘; 3. Certified that the journeys for which T. A./D. A. las been daxmed in the, present bill wsre actually - !
i pcrformed by the office concerned in the interest of Sangathan.{ . L et ‘
B S, RS - - - : o — \ Signnmrc...r.:. WAPCEDS 2
7 e lz..-..!.s...ﬁ.y " -
- . L3

.
PN S R




Kendriya Vidyalaya File if feuné with him.

The Inspecter of Pelige,
Railway Peliae Statien,
MANGALORE. .

sir, | :
1 suspest that seme impertant file (1-5)/papers sare :
taken- By . Sri M, G. Ansari,TGT ef this Vidyalaya. ‘He 18 -

going hy Train at 8-40 by begie N0.5054-59 Seat No.31.

\

Please seareh his B3¢z and kugeages and recover the

S

4

As the matter is ureent, kindly'do‘thc'nqedful.'.. o

(24

Mangalere. . ' (11.D. NAMBOODIRT)
21-3-1995, © - FRINCIPAL.,

' N
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WA Fia, Auaz- 6575001, 9. &

KENDRIYA VIDYALAYA No. 2 )ikt i K

HAILWAY COLONY, MANGALORE - 676001, D, K,

A em i
V’G"

$

Waa o,

ltot.No.F. 4-17/94-95/ & o' Date ..21=3-95

N

e,/

By Sped ol

9 fxnfa

re Sri R.M. Kdnble,

The Aent.Cemmnisatener,
Kendriya Vidyalaya Sangathan,
Bangalere Region,
BANGALORE-42 -

Sub_: Criminal Act ef Miscanduct cemmitted by Iir.4.G.Ansari,TGT (Ena) ;

Reported for necessary action.

6ir, ; .
Adverting te the telephenic converrsation I had with you today,

I glve kelow the details of the case:-

Yesterday Mr.M.G.Ansari came to me with leave letter seeking
E.L./E.O.L for 47 days frem today (21-3-95) to 6-5-95 in cenjunction
with summeg vacation. I refused even to consider it as Mr.Ansaril had
not cempleted his lessons and he had net so far conducted any tests
and alse because we do not have any teacher who can do the work of
settineg question paper & cerrecting answer shects, However he told
that he will be leaving fer Shillong today - t>ld us to cut his salary
1f we so desire. .

In the meantime I found that one important office file bearing
number 1.5 and entitled 'Princij:al's cerres;.endence' has been missing
sinco I went te Inspection of Kudremukh Vidyalaya., On return from Kudremuk?
I feund that my takle drawer in which many important files & confidential
matters are kept ~is not locking properly. In fact out ef 4 drawers in
it enly twe are clesing properly and twe draw rs can be opened even
when it is lecked. Ever since then I was cemrching everywhere for the file
but could net find it. It centained all correspondence regardineg my {:
postineg, pay fixation etc, and it is of vital im; ortanc:: to me, i

Yesterday nieht I sucddenly realised that the said file might have '
been lifted frem my table drawer (While I was at Kudremukh) By Mr.Ansari

as he is harbouring dec; qrudge against me., So in the merning I went te
the Railway statinn & found that he had bonked (Ansari) ticket teo
Guwahati in the Guwahati cenpartment of Express train leav@ng Mangalere
at 8.40 a.m. (Ceach .Ne.S.9, Seat Ne.31). I wailtré for Mr.Ansarl to beard
the train and then with the help ef Rallway I'olice eot his suitcase f
e¢.ened, There I found the missing file and the sname is new in custody '
of Railway Pnlice. Fellowing the incident the P-~lice alse detained Mr.

Ansari asking him te cancel his ticket.
Thus Mr.M.G.Ansari has committed criminal act ef miscenduct

ans I hereby request yeu te kindly initiate suitakle punitive actien
against the culprit., Yeu are alse requesterd teo kindly advise me whether
I sheuld take him te @uty (at this stags) if he come~s te Vidyalaya.

Kindly treat the matter as very urgent & oblige.
Yours failthfully,

PICTE] I’ri:i'rfpal,/\’g/"/
0 g Kendriya Vidyalayao D) !
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Froms
M.0. ansard, TGT(English)
Kendrdya Vidyalaya Ho.2,

Rallway Colony,
MiNOA Ol = 575 €01,

Tot
The Asutt.Commisaloner,

Kvu, KU, DUR,

Throughs The Principal,
Kendriya Vigyalaya ile.2,
Reilwey Colony, ¥
MANGALULLE « §75 001,
Raogyuctad Six/Madan,
Subs REGIGNATIUN FROIA KVU SERVICELSUR-ITIED,
oo flon ~éhce 19 g g~
Fovfbe f0™ WIJ‘?S .
1 hereby tender cnd subnit resignatiocn,
from the post of 1GT (Lnglish) 1n Kendriya Vidyalaya

Sangathan as I an no more interested in hulding the post.

I snall be highly grateful if this resig-
nation of mine is acceptzd witn ifmiediate effect and 1
am relieved as carly as poosible waiving the notica

perlod.

.Thanking you,
Yoursg faithfully,

(/«'I)J? >

s . 3
Date lj) ‘Degember 1995. { 1.0, AN=HRT )
“ TGT (ENGLIGL )

v

4



e, F.zz—ﬂsttm/xvs(BGR) /‘ééOS/

The undersigned proposes to hold an inquiry against Shri/§8¥é§gg
2T 's

| KENDRIYA VIDYALAYA SANGATHAN
o D : . (Bangalore Regfan)

MEMORANDUM

Annescnie v

Kendriya Vidyalaya,

MEG & Centre, Qﬂ
Bangalore-560 Oh2. \\
Date: \

6.12.199%

ch.kﬁuurl........;.......uunder Rule 14 of the Central Civil

(Classification, Control and Appeal) Fules, 1965.

The substance#sf the |}

imputations of misconduct or misbehaviour in respect of which the R
inquiry is proposed to be held is set out in the enclosed statement of

articles. of charge (Annexure 1).

A statement of the imputations of

misconduct or misbehaviour in sypport of each article of charge is

enclosed (Annexure IL).

A list-ef documents by which, and a list of

witnesses by whom, the articles of charge are proposed to be sustained
are also enclosed (Annexures IIL; and IV).

2., Shri/i.%i/ﬁﬂ-n%sgcﬁnmi

e receipt of this Memorandum a written

submit within days 0
statement of his/her defence an
te be heard in persnn..

.".O.'OQ'..".O.

e
.. is directed fé - ' .

d also to state whether he/she desires

3; He/She is informed that an ingquiry will be held only in respect

of those articles of charge as are not admitted.

He/She shsuld,

therefore, speciﬁically admit or deny each article nf charge.

L, Shri/fxg/%x.M.C Anganrd

PP R R R B B B

eeseases 1S further informed

,that if he/she does nnt submit his/her written statement of defence on

Ar before the date specified in:para.3

above, or dres nof appear in

person before the inquiring autherity er otherwise fails er refuses
%o comply with the provisions AT Rule 14 of the CCS(CCA) Rules,1965,
6r the orders/directions igsued in pursuance of the. said rule, the

inquiring authority may hold the

5. Attention of Shri/fmé/iui. M.Uchnsenk
invited to Ryle 20 of the Central

inquiry against him/her ex parte,

0.5'.0&050000‘0'00"' is

Civil Services(Conduct) Rules ;1964,

&

under which né Government servant shall bring or attempt to bring any o ‘
political or outside influence to bear upen any superior authority
to further his/her interest in respect of matters pertaining to Qis/her

service under the Government,

1f any representation is receivedlen

his/her behalf from another persons in respect of any matter dealt
with in these proceedings it will be presumed that Shri ASRE /M s s s v e eaes

,"QGQAM&!'.‘..'.._.._.......

6. The receipt of the Memorandum may be acknowledged.,

ToA

Shri ASnt A MSAnserd .. ..
r{English)
Kendriys Vidyalsys, Wangalore

frained Oraduate Teseher(
Bangalore .

e s e a9 e p s

s 6 g0 a0 0 oo

is aware of such a representation and that it
has been made at his/her instance
. him/her for violation of Rule 20

and ;action will-be taken against
of the CCS(Conduct) Rules, 1964,

o7

ASSISTANT COMMISSIONER.

Hallvay "0

e s s a B s e s ST e



Piramtre R Vil

- AMUEXURE - I~ O
| x A
< SEATIMENT OF ARTICLES OF CHARGE FRAMED AGAINGT SHRI M.G,AHSARL, \\

1GT(LNQLI5U),“§LHDB[XAWYIDYALA¥A NO.2, MANGALORE.

| 7 ) Kb
Arriatar - L
That the said Shri M.CG.Ansari, while functioning as //f‘t
Trained Graduate Teacher in knglish, at Kendriya Vidyalaya No.2,
Mangalore, during the period December 1992 to October 1994 %

preferred a false Leave Travel Concession claim of Rs.2810/= E
(Rupees Two thousand Eight hundred and ten only) for the

et

expenditure purported to have been incurred by him for visiting\
his home town for the journey from Manpalore to Madhopur from T
i

_ 08-5-1994 to 25-6-1994.
ch;

i - He has thus committed misconduct under Rule 3(1)(i)
e [
f s feig k/ and (i1i) of CCS(Conduct) Rules, 1964 as extended to the
employees of Kendriya Vidyalaya Sangathan.

ARTICLLE =~ II

¢
C/{Buxi*\ ﬂ%&gﬂ) That during the aforesaid period and while functioning
in the aforesald Vidyalaya, the said Shri M.G.Ansari preferred
?r ﬁq -y a false Travelling Allowance claim of Rs.4144/= (Rupees Four
;' thouuand One hundred and forty four only) for the expenditure
F“§ stated to have been incurred by him for attending Inservice
} Course for TGT(English) held at Bombay from 15-9-199L to
i 05-10-199¢4.

(\

;Yﬁﬁsw He has thus committed misconduct under Rule 3(1)(1) &
‘ (111) of CCS(Conduct) Rules 1964 as extended to the
empllyees of Kendriya Vidyalaya Sangathan.

‘ That during the‘aforesnid pericd and while functioning :\T
as Trained Graduate Teacher in English in the aforesaid
-TZMQ”l " Vidyalaya, the saidlshri M.G.Ansari committed theft of Offic é\v
; {; file which was later found in his suitcase in t#e Tralin
&= LLW‘(LA on"27-3-1995. R
] SR

«;’"#m ' He has thus committed misconduct under Rule 3(1)(1)

and (1ii1) of CC3(Conduct) Rules 1964 as extended to the
employees of Kendriya Vidyalaya Sangathan.
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K:Pmmn- M.G.Ansari,EX TGT(Eng) of KV.No, 2, Mangalore,

> .
To,. . ‘
i n o . . c
4. « The Asstt Commissioner : . - e
- " KVS, RO, EGR, - ' ’ C
VE2Tem Banga%ore-560042 R e S S A
RN T B ST P

"Shbt~ - Written Statemént in Defence~Sukmitted.(Even after :mmxkximg-
+; o iresigning to help in clearing the 'disciplinary ‘cases) -

Sir, T T ST LTI B SR R A S g “{%‘ aely.

"""f""‘i‘i:"" Reference 1s made to your letter No.F. 22-Estt/MGA/xVS/BGR/ o

16605 a/d 6,12.95 (received in your office on 22: i2, 95) by Nty
':rf iu * .

; o Appended below please £find the written statement against

,

It is stated that my visitm to my home town during =
the vacation in May-June '94 is true but the LTC bill" Ibecame irrele~ '
~vant as I, after a- ‘di scussion with the Principal, ;had requested ‘him
‘vide my application 4/4 8,.,8,94 for the cancellation’ and: withdrawlk \‘ g
of the sald LTC bill (4t 18 Jul '94) for R 2810/- as it was not ]
admissible to me according to him, Since then I have never claimed the
.8ame any more, (The Awsmnd alse s ’N(} P‘WQ , /

\ I-——"T1t i3 gtated amd reported that other three teachers .
also (£rom the Bangalore region). have attended the course along with
me at KV IIT,Powal (Bombay). We four went together, stayed and returned
together for certain period and distance. Please -verify their TA bill la \ ,
first and then only came back to my TA bill for further comment and - 4

observation. ( The thmw W yno paodv‘p al(’)

At‘thfI.e/"III It i3 stated that the particular file (namely Principal!|
§ correspondence file) was glven to me by the Principal M.D.Namboodiri 3
only showing that even his pay was not fixed (when I asked him’ for my :
pay with the increments)., After going through the file, 1t was 1xf>my i
possession kut since I was proceeding to Shillong on 21,3.,95, I had ‘
informed him in the previous night .( while packing up the things in my (
_sultcase) over the telephone that. I was bringing the file to the Rail- i

i

!

way Station in order to hand over the same to him before leaving the
Station, Surprisingly and knowingly, he created an unwanted scene.He
was waiting for my arrival to the Station with a pre planned poa;ice :
squade. I told them that I had already infommed the Principal and
accordingly I had brought the f£ile to hand over to him but since the
conspiracy was pre-planned they told me to canceld the reserved tic-
ket and proceed by the'next train after giving a statement,

Cf"’ dnweeomer doo focu eveirved by dy police aw&’)ﬁi&?ﬁg
A A /- T4V e
mam R AR R G e A




P

This Wwas another harassment to me, This refers my written Statement
given to the Police on the spot. It will kx not be out of place to -
mention that.Mr.M D.mamboodiri cann't be a witness 1n all these base

less charges being a false man who has already eaten PTA's money and.

preferred false. claims by submitting false bills £ rom the Hotels while
he was living in the. school building Ltself, : ff Ea

i
i

‘i Thus, I am not at all guilty of the charges framed falsely ,
baselessly And intentionally just to ham me which were not to be:

i1

framed otherwise,. Hence.each ‘article of the char ge ;s,hgreby ﬂzmtzﬁx_
denied. |

; jThahk1ﬁg you”

1

i
. : . s I
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AT frgitau A, 2, HuwI &&L'%b o
' X Tiwi, mru-a?aom. 3. i‘ . A’)?/??ﬂfwu XX)‘
RENDRHU\\HDYALAYA No 2 (ﬁ

RAILWAY COLONY, M/\NG/\LORF 070001 D K. S _ \

(-’-\\::(z,n,h--b, : o |
U= . } -—~———-—__. “miq; “
Rof. Mo, X1 2T/ o 4l T/ 526/, & | | s cmc 1996

Tos
fMr .0 50nanvd,
Tor~ze Cloth Shep,
FOMNenylyor, ‘

LENMTLICNS-T72300 2 anh-\’l aya.

i om he:ewith sending a copy ef letter.ns.F.1i26/95-
JKPE (NER) /20427 (ated 2-1-07 received frem the Assistant
Crrrmiseioner AiVS,Bangalore fer your infefmatien.

for K
Youn are haroky directod to rcpcrt/duty immediately

An ohated therein,

Yours féithfullyy

: - / "
( RIGNAIR )

anciphﬁtdz’éd. .iaya i
. ey e griva-Viaya v
Copy tos . ~f“ ﬁ R S
The assistant Commissicnzr, X Fer 'avoLr ~f 1n;@rﬂﬂhien

. «Lefet® hfs letter no.
KVS,Bengalore Regien. X Tu1-28/9596/KVS (BGR) /25313
BARGALORE . { aatea 19/22-2~1996.

<

Sen
.
. 3
/,./»' n ..\_c,/.p‘,. ‘ A\‘.‘
o Sl
e "
/ o . VA
( « rAy Corge \)
> ALt RN A
¥ , v Lx Y
AN T PR
RS TR
~
\“\ -t



Mo 7, 1626/ 35-X75 (BGR) /20497,

™0

- CW s e D 08 On GB UD S5 &% WS A dee Wiy wb ) S0

(Rogimnnl Office-Bangalore Region)

KeV.MEG & Centre.
BANGALORE=560 042 . (f\

pates 2-1-1996,

1 | ~ =TT
KTNDRIYA VIDYALAYA SANGATHAN AMM Lo D]
’——————'—_‘.’

75)

The Principal,
Vendriya Vidyalaya No.2
NM’CATD‘WOS"?JOO 1 .

P T A I CR e ap ¥ TP O V8

Subs Resignmfion letter of Shri M.G.Ansari,TGT (Eng)e

lModam, _

Please refer to your letter No.F.2-5/95-96/289
dated 26=12-1995 en the abeve suhjects The resignatien of
Shei M.GeAnsari to tha pest of TGT(Eng) in Sangathan
connot he accopted since twe disciplinary cases of serious -
noature undct rule 14 of CCS(CCA) Rules are pending against
hime TFurther sShri.Ansari has filed a writ petitien against
rvs which 1o still pending in the High Ceurt. You ore,
tharefere, requested to inferm him that his resignation
has not leen accepted by the undersigned and he sheuld
report back on duty immediately. ' |

The leave epplied for by Shri M.G.Ansari from
0210-55 to 19=12-95 en medical ground in cenjunction with
the cutum break is hereby sanctiened, The leave letter-
alengwith medical certificate and Joining repert are
returnad in mriginalo

Yoeurs faithfully,

S/ »
(R.M.KAMBLE)
Assistant Commissioner.

/ TRUE COPY /

armd -Pifncipal i o

v P Kemdriya Vidjalaya- 1
s Mangaior?d
Kk ee3 575001

PO T
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Fgta faaran 4, 2 LRI
WA WA, W3t - 576001, 9. & A
’ Ninda e - K]
ga i 1IN

Y
x, KE’!}IW[V)E%IYA VIDYALAYA No. 2
' AY COLONY, MANGALORE - 575001/)'%—\\\ o
. \¥
fak 6. REGISTERED_POST / Renis | .
Ref. No. KVIM, I1/F, 4~ 17/96-974(\ with AsDs * Dap 97571996,
To: I ' “\\
Mr.M.C.Lnsari,
Feroze Cleth Shop,
P,0.Nonglyer,
SIILLOMC :793009,
MEGHALAYA.
Sub: Dop«lrtmvntal Enquiry under Rule 14 of the CCS(CCA)
Rules, 1965 against Mr.'.G.Ansari,ICT (English),
LA R R E 2]
Sir, ' ’
With reference to the letter No,KVK/F.1/96-97/
dated 1-5-96 (Cepy enclosed),you are directed to attend
the preliminary hearing on the a2ppointed date,time and
place.
Yours faitffu 1y,
TN bhnat
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" From g- M.Q,Anaari.reroze clqth shop,PO Nonglyer (A.F,Camp),

{

: ' Shillong =793008 = .
. Date 1~ 23.5.96.

To .
The Principal ‘

Kv Mo.2,Railvay colony
Mangalore ~575001,

Subjects~ Departmental Enquiry regarding

8ir/Madam,

It is intimated that your No.KVM-Ia/
4

Fi4-17/96-97/49 dated 9.5.96,was received on 22..5.96 and hence_ .

it could not be possible to attend the preliminary hearing on
the appointed date,time and place ie Saturday,,the 18 May/96

at 11 am in the Offjice of Kendriya Vidyalaya Kudremukh(Karnataka)

as per their letter No KVK/F.1/96-97/68 dated 1.5,96.This may.

be informed to the enquiry Offficer also,

In case any subnequent date is8 fixed for the

same ,I may kindly be informed well in advance for the reserva-

tion of the Train Journey etc alongwith an advance of Rs,5000/- !
as TA/PA ¢ 8o that to anable me to attend the proceedings of

the enquiry.

Thankling You -

Yours faithfully,

o
A NSt LA

( M.C., Ansari )

* .
Y .



: C ' 5301227
a’[}e:.-.-.:m :‘ ml . ﬂ'\/\’V\c-pM . . T
Telegram \.. K-EY,ISANG

PHONE . ‘,’-—' pd o~

———

AC" 080~
oA

(¥sa i o7 - e &)
(Regional Offic: - Bangalore Region)

K.\V. MEG & Centre
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WHEREAS disciplinary proceedings under Rule 14 of
- the Central Civil Services(Classification,Control and Appeal)
iy Bules, 1965 were institutedi against Shri M.G.Ansari, TGT (Eng)
Kendriya_Vidyalaya No.2 Maugalore vide this office Memorandum
NO.F.22-Est‘t/MC-A/95:-KVS(EGR /16605 dated 6.12.95 on the follow-
ing Articles of charge:- '

! (1) that he praferred a false Leave Travel conce-~
: ssion claim of K.2810/-(Rupees Two Thousand
eight hundred ten only) for the expenditure
purported *o have been incurred by him for
visiting his home tgon for the Journey from
Mangalore to Madhopur from 8.5.94 to 25.6.94 ;

(1i) that he preferred a false Travelling Allowance
claim of K.4144/-(Rupees four thousand one
hundred forty four only) for the expenditure
stated to XZavae been incurred by nim 1ror attending
Inservice Course for TGT(English) held at Bombay
from 15.9.94 to 5.10.94 ; and

, (111) that he committed theft of office file which was
later found in his suitcase in the train on
214301995,

.
v

A statement of imputations of misconduct/misbehaviour
on which the Articles of charge were based, together with a list
of documents by which, and/a list of witnesses by whom, the
charges were proposed to bé sustained, were also forwarded to
him alongwith the above said memorandum dated 6.12.95.

25 AND WHEREAS Sri M.G.Ansari,TGT(Eng) denied the
charges vide his letter da’ed nil received in this office on
25.3.96. Accordingly, Sri G.Krishnamurthy, Principal,KV Kudremukh
was appointed as Inquiry Officer to inquire into the charges .
vide order No.F.22-Estt/MC:/95-KVS(BGR)26768 dated 4/6.3.96 and
Shri S.Padmanabha,UDC,KV Panambur was appointed as Presenting
Officer vide letter No.7 26765 dated 4/6.3.96.

o AND WHEREAS the Inquiry Officer vide his report No.
KVK/F.Princ.Pers.Corres/97~98/127 dated 2.7.97 gave a finding that

‘the charges against Sri 1.(-.ansari have Beemr established and
are, therefore,proved.

4, ID WHEREAS a ccpy of the report of Inquirvy was sent
to Sri M.G.ﬁl\nsar‘i vide ﬁembgéndum O.E.BZ-Estt/MG%79?/KVS BGR

9352 dated 14/15.7.97 and s was given an opportunity of making
such submissions on the report of inquiry as he desired. Sri Ansari
has not made any submission in this regard.

Contde.e2/=
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) ..020‘0 ! Date:

35. ~ AND WHEREAS on careful consideration of_the;rgport of the

Inquiry Officer and other records of the case, the undersigned
has decided to accept the findings of the Inquiry Officer in®respect,
'of all the articles of charg: and hold that the charges are proved. -
6. NOW, THEREFORE, after considering the records Pr the Inquiry
and the facts and circumstan:es of the case, the undersigned has
j come to the conclusion that Sri M.G.Ansari (1) submitted a false
ELTC claim of K.2810/- for th2 expenditure purported to have been
¥ incurred by him for visiting his home teown for the jgurney from
Mangalore to. Madhopur from £.5.94 to 25.6,94 5 (1i) submitted a
false TA claim of K.4144/- for the expenditure stated to have been
incurred by him for attending Inservice Course for TGT(Eng) held
at Bombay from 15.9.94 to 5.10.94 ;: and (111) committed theft. of
Office file which was later Zound in his suitcase infthe train on
21+341995 and thus committed misconduct under Rule 3(1)(1) & (iii)
of CCS(Conduct) Rules 1964 as extended to the employees of KVS
tand hence ends of Justice require that the pPenalty of removal
from service with immediate effect which shall not be a disquali-
fication for future employment under the KVS be impo%ed upon him,
7, IT IS,THERBFORE, ordered that Sri M.G.Ansari,TGT(Eng)
‘KV No.2 Mangalore be imposed the pPenalty of removal from service

§vith immediate effect which shall not be a disqualification for
' future employment under the KVS.

8, A copy of this order be filed in his ACR dossier.

AIN) |

- (S.K. '
of ASSISTANT COMMISSIONER
Shri M.G.Ansari <
{TGT(Eng)
C/o Mrs.A.Ansari N

Feroze Cloth shop(A.F.Camp)
PO Nonglyer,Shillong ‘

Meghalaya | oo ‘ ) ' )
Pin-793009. : | A E
if
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S ;
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To,

A NMhescart — XXXV

The Deputy Commissioner, (ﬂd‘m V\//)&oé) _
Kendriya vidyalaya Sangathan, HQ, m

18, Institutional Area, Shaheed Jéet Sihgh Marg,
New Delhi~ 110016 |

( APPELLATE AUTHORITY )

In the matter of

An appeal under the provisions of the
Ccs  (Classification, Control and
Appeal) Rules, 1965, againstfthe Order
No. F.22- Estt/MGA/95-KV3 (DGR)/19880
Dated 10.11.97 imposing the penalty
of Remm Removal from service with
immediate offect pursuant to the
conclusion of an alleged.Disciplihary

Proceeding.
- AND =

In the matter of

Mobammed Gyani Ansari, &R -7‘5)7‘(9"‘@‘)} “

c/o Ffernre Cloth Shop, FP.0. Nonglyer,

shillong- 793009, Meghalaya.

o



2.

The humblo Appeal Petition on behalf of the

Appellant abovenamed - i

Respéctfully Sheweth t-

1. : That this appellant. who 18 an. ex—serviceman.

' joined service as a Trained Graduate Teacher(sng.) on

temporary basis in the KEndriya Vidyalaya Sangathan as

per the offer of appointment made by the then Assistant

(6R) '

Commissioner of KVS,on 19.8,86. Subsequently on 1.9,1986

1
his setvices waa regularised,

2. - That after having served for almost 6 YQarsvin

A : S
,[Lﬁg?lzag; K.V the appellant was transferred to

~the Mangalore K.V. at néngalore, by an Order dated

1.i090920 o - o

L2

3. That on 6.12.95 your aopellant received lan Office

Mamorandum wherein it Was steted that an enquiry is
}proposed to bé hqld qqainst your appellant under Rule 14 -
of the Central civil.SarQicé (élassification. ébntrol

and Appeal) . Rules, ;§65. issued by the Assistént

|

Commissioner alleging 3 false and baseless charges and

|

" requested your appellant to submit a Writtén”étatémenh‘

of defence within 10 days, but the same was received by
the appeilant on 22,12.95 from the office.of‘thé said

Assistant Commissioner,

00003/-:. . ' 1
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3.

4. That thereafter your appellant on 28.12.95
aubmitted a Written Statement of defence totally denying

and explaining the said basoeless charges.

5. That it is pertinent to mention here that before
submission of the said Written Statement, your appellant

had submitted his‘resigﬁation letter but the same was

- . - £
not accepted in view of the pending proceedings,

6, That a8 ragards the allegation contained in the

Article I of chamges, your appellant states that the

sald allégatiohs ara without any basis, Your appellant

. further atates that after Zé, /.p[rwa th!‘{.'rc bill, for
- his visit to his home town in May-June ’94, during

: vacation, . he got the information tha€ his LTC bill was

rnot admitted by the authority and thereafter ubon having
disoussed'with the Principal.Your appellant by a letter
dated 8.8;94-requested the principal to cancel and/or
deem 'witﬁdrawn the sald Bill for . 2810/~ as the said
amount was neithar pald nor claimed by the appollant

thereafter and as such the charge 1tse1f is bad in law

and liable to be sat ;bide.

7. That as regards the allegaticons contained in
Article II of the charges your appellant states that he

submitted his T.A. bill along with other 3 teachers after

LA AN ] 4/-
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having travelled together and duly attended the

service course in Bombay; your‘appellant futtheﬁ states
that the 3 bills of the other said teachers of ‘the
same region for similar amounts was never questioned

and only the RAppellants bill was declared to be a false’
billy

8. That as regards the allegations containeq “in°

. _ \
Article III of xkm charges the.appellant states‘that

the said particular file was given to him by the Principal
himself, The Appellant further states that before his
 v1sit to shillong on 21.3.95 your Appellant informed
the Principal on the previous night to take ‘the file from
the séation on 21 3.95, Knowing fully well that your

’.Appellant was going to handovar the file in the ﬁtation

to him. The Principal with ulterior motives, waited for
your Appellant with a Police squad and created an unwanted
'scene in the Station with a view to deliberately vﬁthgn
your Appellant by trying to depied him as a thief, The
Policé. however, subsequently, was satisfied thag your
Appellant was :ought to be frop  and as such did not

initiate any charges against your Appellant,

-Coples of the Charges dated 6.12.95 and your
ppellant's Written Statement of defence dated

28 12,95 are annexed hareto as ANNEXURBS |11 & 2

1

respectively, ' ‘

cesseS/=



5.

Qopies of the documents relied on by the IR
Anpellant are also annexed hereto as- | o

ANNEXURES- 3 & 4 respectively.

9. That your Appellant states that he was not

given or 6ffered any opportunity to examine the -

documents relied upon by the Disciplinary Authcrity

prior to his submitting his written statement of defence

and even though he was informed of the appointment of the
Inquiry Office: and presenting Officer by two separate
Orders dated 6.3.96, your Appellant received only one Notice
dated 9.5.96 from his Principal of Kendr:;:{Vidyaiaya, ,
Mangalore, pursuant to 6 the Inquiry Officet's letter

ted 1.5.96, directing your Appellant to attend the
pteliminary hearing on 18,5.96 at Kudremukh, The said notice

was received by your Appellant only on 22.5.96, much after

T Ty

18.5.96, the date fixed fnr hearing. and accordingly your
AppelLa it wrote backm 23.5.9¢ about the impossibiljty
t “ attend the hearing on 18 5.96, and your Appellant

/'further requeuted therein for expenses to meet the Journey

and other expenses for attending the proceedings.,

Unfortunately. "o further notice was receivad by your

© Appellant, hor was any amount granted to your Appellant

to effectively defend his case, either Departmental
Procéeding or the purported proceedings subse§uent

thereto.

contdOo.oos/-
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and nelther wasg he granted any allowance to. trave

thg way‘from Shillong to Kudremukh and yet he was

your Appellant was -imposed the penalty of removal

service with immediate effect and in paszsing the

served with the impugned Oeder dated 10.11.97 whe

6.
'10; That your Appellant states that he was never
informed of any further hearing after the belated zecaipt

| offthe letter dated 9.5.96 whereby he was 1nfotmed that

the preliminary hearing will be held at 11 A. M. on 18.5. 96

1 all
suddenly
reby |
from

said

Order it was informed that the Enquiry Officer had submitted
a report on. 2.,7.97 whereby he gave the -finding that the
chargas against your appellant have been established and

are therefore proved.

A copy of the impugned Order dated 10.11,97 which

was received by your Appellant only on 6.12.97 18

annexed hereto as ANNEXURE- 5.

v ‘ - 11. That your Appellant begs to state that the 1mpugned

|

in as
r
much as the Memorandum dated 6 12, 95 issed to yaur Appellant

Proceodtngs were no Proceeding in the eye of law

in respect of cwrtain articles of chayge, dld not
the detailed statement of allegatlons and neither
the list of documents and the list of witnesses by
the charges were prnpdsed‘tn_be-suatained agalnnt
Appallant were forwarded nlong with the said Meme

dated 6,13.1995,

mntd..'...7/—

contain

were

y whom

your
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12, That your Appellant was futther not givon any

opportunity whatsoever to inspect any of the d@cumentsv

nor were the: copies of the same forwarded'to your

;Appollant; and by not intimating your Appellants the dates

of sittings of the gnquiry Officer, your Appellant had no
. opportunity to detend himself effectively by dross

examining the ao-called witnessges,

13, That your Appellant further categorically denies

that the report of Enquiry was sent to him, and even {f

it is assumed that it was sent, the same was never reoeivad'

by your Appellant, and as such your Appellantshad no

opportunity whatsoever to submit show cause against the

| purported findings in the saig Enquity.aeport. Your

Aypellant was furtber not provided with copies of any
of the Prooeedings of the 80«cglled Disciplinary Proceeding.
ircluding the gtatement witnesses purported recorded

against your Appellant,

14, ‘That your'Appellant submits that the impugned

Order dated 10.11,97 was issued wiﬁhout any‘application

of mind with a Pre-determinefmotive to merely oust your

Appellant from service underwthe'x.v.s.

15. That it would be further evident from the

impugned Order dated 10.11.57 that the D19ciplinary Auﬁhority

4id not apply its independent mind while deciding to accept
£findings of the Enquiry Officer in respect of all the articles

of charge while holding that the charges are proved,

XX 08/'
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16 .% That your humble Appellant submits that the

ehtire Proceedings being ex-parte and bebind | the.

back of the Appellant, is in any event is liable to be
set aside and the impugned Order thereon, imposing a | ‘
major penalty against the Appellant, liable to be quashed
as totally EXR parverse “and illeqgal and Lndoubtly

violative of the basis of principle of natural justice.

17. That your Apéellant'further submits t?at even
assuming while not admitting that thoere was séme truth
in the said atticies of charge, all the said Lharges were
totally vague and incapable of being proved'i? the
absence of the detailed gtatements of allnqations and

in any event the impugned penalty imposed agmtnst the
Appellant is far in excess and not qarranted both in

law ﬁnd,in facts on the basis of auchichargesév'

18. That in any view of the matter the impugned

cﬁarg@s béing in fact no charqges in the eye bf law,

the impugned Order dated 10.11,97 is listle to be
adjudged. as arbitrary, illegal, perverse andApiased

and oughtlto be set aside.

19, That your humble Appellant, being highly

aggxak aggeieved by the aforesajd giécip&inaﬁy broceedings
| | |-




9.

and the impugned Order passed thereon, Aas no other

alternative but to prefer the instant appeal in

accordance with law, so that Justice is ultimately

done,

'l

© 20, That the imstant appeal 1s within time and
your Appellant has not preferred any other a:peal/
fii petition against the aforesaid impugned Orders and

- Xk& proceedings.

petition
21. That the {nstant appeal/is filed bonafide
. and for the ends of justice. ‘
.'“' : . "
S : In the Premises aforasaid your humhle

Appellant prays that the lmarned

e el L ecwne e L .

Appellant sutherity be pleasedl to
{;. admit the instant appeal, call for
the records and upon hearing the
pﬁrties. i1£ necessary, be pleased

to quash the impugned Disciplinary

At ——n e e L

s o g , Proceedings initiated vide the

Memorandum dated 6.12.1995 (Annexure-1)

an@ set aside the impugned Order

e L L

Contd.. 0-010/"
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dated 10,11,1997 (Annexure 5) and
_grant to your Appellant all reliefs

that <7 he may be entitléd to in

T e e e e T

i ) ' accordance with law and upon cause
f%;;. o E or caus;s that may be shoﬁn be' pleased
z%éé . to allow the instant appeal‘ w;th
%3_% compensatory cost and/or to pasg such
l f§l further and/or other order or Qréers
i 1 as to the learned Appeilant Adthority
! ‘l - may deem fit and proper.

b |

Do

i

And Eoi this your humble Appellant shall ever

f
pray. s
’héwJZQMH U7$V

s frbfill,
(("?747/)’ o
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“ /q7q)bf71¢¢uk. A%
From, '
MeGoAnsari, Ex TGT(Eng.)

C/0 Feroze Cloth Shop(Air Force Camp) ;P.0.~ Nonglyer,shillong-793009.

To, ' L[fﬂ May, 1998

The Deputy Commissioner (Admno/Perso)

New Delhi = 110016

HQse. Kendriya Vidyalaya Sangathan, .
18, Institutional Area, shaheed Jeet Singh Marg. ;

Subs~ Reminder to appeal petition dt,24-12-97 (With Details)

'Sir,

Further to my appeal dated 24 Dec.'97 in pursuant to the AC's
letter Noo F.22-Estt./MGA/95-KVS(BGR)/19880 dated 10th November*97
(Received on 6th Dece97), I have the honour to submit this reéminder
to my original appeal petition against the harsh and arbitrary order
passed by the AC' KVS,RO, Bangalore with their ulterior motives.

(T) The LTC bill dated 18th July'94 for Rs.2810/- was irrelevant
and hence was not submitted by me. Being incorrect it was kept
pending in the drawer of my table which was . stolen by the UDC
(Mro.I.Yogesh Rao) and the Principal (Mr.M.D.Namboodiri) with a bad
intention since they had been harbouring grudge against me for
having‘filed a writ petition against them for their arbitrary acts
and criminal offences o When I came to know about lost bill that
it was with the Principal, I applied on 8-8=94 forlits‘cancellation
and withdrawal/destructione It may he mentioned that when thej were
aware of the fact that some disciplinary actioﬁ was conspired and
contemplated against me (making me inellgible for availing LTC),
They should not have sgtolen and entertained the wrong LTC‘bill-éul
it was done intentiomally .. However, the 'bill remained uns;gned

by the Principal being drrelevant and no amount was pald either

in advance or later on against the same.In fact,I was not allowed
to avail any LTC for the period from 1992-1995 during my stay at
Bangalore though I visited my home town as well as Shillong everye=
year to see my family as the situation was planfully created ‘
unfavourable just to deprive me from availing any LTCo Hence the
first charge of preferring a claim for availing LTC is totally
false and baseleSSo

(1I) The intimation of the ‘In-service Course ! was gieen to me

at the eleventh hour by the Principal Mr. M.D.Namboodiri just

to harass® me whereas the order was received by him long before .
on intimation,I purchased I class Railway ticket but was placed

in the waiting list being the last moment. When it was not confirmedo
I got the ticket cancelled and proceeded to Mumbai by Air in order
to reach in time by speading more money than the.authorised rail
fare of I class but as per the advice of the Principal MroMeDe
Namboodiri, I quoted the same railway ticket No. in the ToAe lel

.which was actually purchased earlier as the huge amount (actually

spent) was not admissible and it was restittted to the I class fare,.

- contd..p/2s
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The same thing happened for return journey also where more amount S

was spent but only ‘the minimum admissible amount was claimed and

this was as per the advice and instruction of Mr.M.D.Namboodiri

who signed the bill as the Principal for knowing and accepting the
fact that the amount was restricted to I class rail fare onlye It -
was well understood that I performed the journey practically from
Mangalore to Mumbai and back and duly attended the in-service Course
for : 21 days at KV,IIT Powai, Mumbai alongwith three other teachers
of Bangalore. Region and for this only the minimum admissible -amount
of Rse 4144/~ has been claimed and the same was accepted and paid

to me 1ike other teachers.and nothing more. Hence the allegation»of
preferring the false TeAe claim is not justified and the 1I charge\
is al so mischivous and false,

(III) The particular file was not the School file but Mro M.Do
Namboodiri 's - private file which he himself had given to me to §o
through when I asked him about my increments and dues and the file
was in my possession but forgotten as it was not asked back or
reminded . I noticedthe file while segregating and packing my things
in the night of 2003.95 as a preparation for proceeding on leave to
Shillong early in the next morning. I informed shri M.De.Namboodiri
about his file telephonically in the night itself and he himself
advised me over the telephone to hand over the file to him in the
morhing at the railway station where he would be available to see me
off. I also agreed to his advice and requested him to collect the
same from me at the station and he too agreed, Accordingly, I brought
the file in order to handover the same to him at any COSt(before
starting my journey) even if I had to go to Vidyalaya(in case he
would not be available at the station for any reason) as he was putup
in the Vidyalayas building just adjacent to the Railway statione
When I came nearer to the station and Vidyalaya, I was surprised to
see from far away that Mr. M.D,Nambdodiri was waiting for me at the
entrance gate of the station alongwith two police constables brought
by him highhandedly inspite of knowing the fact thatvi Wgs going to
hand over the file to him. He had already planned to play some
mischief for no reasone.However, I took out the file from my suitcase
and handed over to him infront of the police constables}who‘asked me

to give a statement and goe. This refers my statement given to the

police on the spot on 21,3 .95, When the Inspector of police came
to know about this mischief, he scolded them for harassing me for
no reason and he allowed me to go without filing anytchargesheet
'against me as I was not found guilty in his prompt and spot inquiry,
But, in the mean time, I missed the train and I was compelled to -
cancel. the reserved ticket as per their planned mischief,

Contdoo .p/3 .
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This was a great harassment and inconvenience to me for which I am
yet to file a suit against Mre. M.D °Namboodiri as he is liable to be
prosecuted for the damages caused to me-in this connection as well as
for stealing and entertaining the wrong LTC bill just to trouble me
unnecessarilye In fact , the file was never found in the train as it .
has been falsely alleged since I was yet to catch and board in the
train which could not be done and finally missed the train on 2163095
owing to the fact mentioned above. As a result the ticket was

to be cancelled causing financial loss besides other inconvenience *

and harassment when I was sicke I had no intention to carry the °

worthfess file with me to Shillong as it-was of no use eitherto me

or to any one else except to Mr. M.DoNamboodirl to whom I handed
over the file in a very safe and sound condition. = .. I boarded in
the train and travelled only on 22.3o§5 and not on 21.3.95. Hence,
the III cha}ge of theft and finding:the file in the train'on 2163695
is mischivous and totally falseo Thuéo'ali three charges are‘vague,
false, malicious and baseless.

F I had denied all the three charges in my written defence state-
ment ¢« Thereafter I was intimated only once and that too very late
by the Principak KV Noo 2, Mangalore vide KVM-II/F-4-17/96-97/49 dt
905096 (addreSSeQVto shillong and received on 2203,96) asking me

to attend the enquiry which was already over by 18=5-96. Thus, this
intimation was just an eye wash andwas not in order o Accordingly

I informed the Principal vide my letter dte 2345096 about the late
receipt of the intimation and requested for TA advance: and mainly
for a subsequent date for attending the inquiry giving me a reasonable
time to do the train reservation and come form so far of place like
Shillong to Kudremukh (Karnataka) which requires altogether minimum
a month's time. This was never replied and after that there was no
news and hence no opportunity to defend myself oxr disprove ‘the
charges which were framed falsly ,intentionally and under the influ-
ence of a hatched conspiracy. Fyrther it is stated that I have not
received any inquiry report or any show cause notice of the proposed
action be taken or the purported punishment be imposeds Suddenly ,

I received the impugned final order dt 10.11097 of Ac (BGR) on 6012097
which is ex parte, faulty and unfair as I have not been given any
opportunity to be heard in person or to defend myself , thereby,
depriving me from the purview of Natural Justice (¥nder Article 31142)
of the constitution)

'On_ the whole it can be confirmed that it was a pre.Planned
criminal conspiracy and handywork of a dozen of people (who are

1isted in Appendix 'A") whereas the charges donot have the gravity

Contdoeo op/4
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+0 be brought under- rule 14 of CCS(CCA) rules, 1965 and also
donot warrant such drastic action of punishment (of removal
from the Sangathan). All the charges are fake, false pVague
and cannot be es tablished . The disciplinary proceeding is
vague and faulty and the decision of the disciplinary authority
is harsh and arbitrary + The whole proceeding is unconstitutional 5
which attractsarticle 311(2) and hence is liable to be challanged 3 ‘ .
and set aside. It can be mentioned that the conspiracy hatched . o
by people(as mentioned in the list) unsuccessfully attempted
thrice to oust me wrongfully from the service of the Sanganthan-
(a) In the fisst attempt the inquiry officer was the Principal
of KV Kudremukh ¢ Mr.GeKrishnamurthy, whereby he could not i
succeed in establishing the charge and the proceeding was ° {
dropped at the first stage itself after a preliminary hearing ‘
at KV No 2 Mangalore, _ _
(b) In the second attempt the inquiry'officer was the Principal
of KV No 2 Hubli, Dr., B.P,Sharma and the proceeding was dropped
at the second stage (after completion of inquiry and submission
; of the inquiry report showing that charges were not proved and
é subsequently a representation was also submittad by me)@ Howevero
§ the final disposal of ‘these proceedings are not yet known to mee
‘ (c) In the third attempt the inquiry officer was the sam= Mro !
| oKriohnamurty, the Principal;of KV Kudremukh, in which the !
é ' proceeding itself is unconstitutionalo The charges are unwarranted
‘ and can't be established o I was never intimated in a proper way
i ‘to attend the inquiry. However, the findings of the inquiry ' o
officer is not known to me as I have not received any inquiry
reporte Neverthless +» the arbitrary impugned order of impOSing
of penalty of removal from the service of the Sangathan is
received which is challageable and to be set aside and hence the
appeal petition dt, 24 Dec°97 has already been filed against the :
same for your necessary action please, e

; In view of the above fact , clarification, attitude and also

% ' ~ in the light of the appeal petition dt 24,12,97, I humbly

' remind-and request your honour to set aside the harsh and

, - - arbitrawy order dt 10.11,97 of the’ AT, KVS, RO,BGR as I am not
guilty of the baseless charges to merit any punishment and

instead kindly initiate action against the disciplinary authority
including the. inquiry officer(for the end of justice)as the
congtitutional requirement of Article 311(2) has not been

complied with by them to arrive at the final decisiono

Thanking you,
Yours fajthfully,

. : - . . i 9
;. - 7 7 I -
| L : (M.ﬁjgmr) ﬁfl‘qgngc )




| F$r=%\5r9mind®r dt. 605,98 to the same against the AC's 511@981 order
. Nov 1997. ‘ R

~From s -~ MG, Ansari, Ex TGT (Eng),

No, | Fa 29(1—:51t/.vsA/%-KvsoBGR)/woeo dt 10’

J%

AYLV\@W ><>Q<\/])

C/O Feroze cloth shap (Air Force Camp)
P,C Nonglyer, Shillong =~ 792009 (Nbohalaya)

Datéﬁ t- 31,Aug'ost, X

/-

/Ghe Deputy COmMi%%Qﬁqﬁr (Mrs. Jagannathan, - by namc{ffj-”.
S H, Kendriya vidyalaya ;%ngathan, ‘

48, Institutional Araas, Shahaed Jeet Singh Marg,
wew Delhi-~ 110016,

Sub :-—".L'ECQW REMINDER .. TQ APPEAL PETITION dated 24, 12,1997,

3ir/Madam,
i

[ ~

1, paference is made to my appealfpetition dt. 24. i2.97 and the

2. - Tt i5 once aoaln reminded.: t® my aforessid appeal and submiltted

-

that 211ljalleged chaxgec are vmgue,.false and baselesss If t here would
be any tﬁuth, on the whole the concludions on records a1e as follows i~

(il In connection with the I-charge, I havé neither ‘submitted

anb bill nor taken any amvunt towards the alleged LTC. It is.
a matter of racords that I was deprivesd of the fac1lities of

dvailinq any LY¥C and as such I have neither submitted any bill

‘ hor taken eny smount towards any LTC (rom 19592 to 1997 which can
be verified from my service bork, Fence the T charge: 1s totally
{al ga. '

(i1) In connection with the II chagge, I was compelled tn travel

by Air for attending the alleged Inservice Course in time but
the claim was restricted to entitled. Rail Fare only and the.
same was preferred and not only submitted but the admisslble
Camount of R. 4144/- was paid 2lso against Lhe alleged TA claim
.. for which I have very much attended the Inservice Course for
~ 76T (Eng) hcld at Bombay for 21 days from 15.9.94 to 5.10.54
which can alsoy D§erified from my service book. Hence the II charge

is miqrhlevous as the’ Sangathen is nst at loss Lut 1.

(411) The matter of IIX charge is a fraud and does not come within
the purvxew and jurisdiction of the agathan s ragional offiece
since it was the prieate transaction of a prlvate file betwean me
and Mre. . M D Namboodiri and not the theft of of fice file as
falsely and fraudly alleged, The file did not bnlong to Vidyalaya
or the Sanqalhan or to any office. Moreover this pr1the issue
by the local pﬁllce where the complaint i

,

has 'already been dealt with

al
- ¢ 0 sl 0 0
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‘t;w.rqu, M D hhnihdmﬁr"' was r)r"wod to be fal"‘(‘ as per JCh" poli € rac

IR P nothng buL a consplled fraud under the shadﬂw of the' then Asstt,
' Comm15510ner, Qhri ReM, Kamble ., - . ' ’

4.

‘and the casm Wwas dlspospd of finfing me 1nnﬂcva P"nce va allejatvnn

L

!
IR . \
P .
el | 8

Thus, thv conspiracy behind the Falst and, untﬂnaole charqes by remove

me {1

%hn SFerCw w1th0uv any reason and ny eho% cause\notlce is
unWarrantbd and 1lleoa1 as "I have not c)mmltkad any mlsconduct tn

merlt any purush!nr-nh. : A

‘ \ ' ; ¢ !
: ‘ ' \
I{”thereFore, huwbly renuebf to consider my appeal pntltlﬂn dt, 24, 12,97

faviurvably and set aside Lhe afores ald 111ega1 and 1mp&qn&d order,
passed by the AC, BGR on 10, 114 97, abusing his powers fullb and

violating the Natural JU stice. Fﬂh:eauently I may bﬁ IEIDStatEd in

my service with all the ben@fits from the due date 1nc1ud1nq the

- qrant. nf 5~ni?r qrdde and if it is done so, I may be klndly transf»rred

to shillong as applird carlier an spouse case. The. réquast\ﬁF apneél
mav kindly be dispo.sed of at an early data to avoid any furthg \

S recoursa available to me under the facts and circumstanceclat ‘the \\ \\\\;

risk,as to all cnsts and eonsequeHCPs of the respondents or the

| A | NG
Ganqathan. e : ‘ - | . 5\\>

Thanking you, Lo

é‘ ) ; N . ‘) N {
¢ *% ' . i
' 4 Yours fajthfully,
? N :
| N ‘\ :
j E// \
) (K. ANSAR W
Copy £ - /l '\ %f

1.:The Joint Comnissioner (Admn) HQ.,Kcndriya Vldyalaya SEgathan,

18/ Institutional: Ar@a, ?
- New Delhi- 110016, | |
e The Asstt. Cqmm1=31oner, KVS PO BGR s Bangalore, /A K

2. The Conmissioner,

. 4, The Puinc1pal , KV No. 2, Manqalore (Karnataka)

,.—W~n

\
c)z\\ I

(-Mﬁ.‘(; « AMSARI
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sye ay/' Annexure = XOVIXY @ :

" & DUEEEID CLAIMS OF 1M _PETITIONER IN RO

) ble Mo, Yersiod &mtcu't'ixu » ount In Ru
1. ; ,'- 12/92 Transfer TA for movemsnt on

transfer from Shillong to Man- k. 28,000/~
galore in Doc *92 as per the
TA BAll Dated 3.2.93(Already
submitead N J.2.93 it'ﬂlf)o

2e i~ To end from 3acunderahad from n. 2,000/
r _ Mangalore tor the permisaion * Lo *
cf the Acgtt. Cemmissionar %0
Join the duty at Mangalora(As
she principal refused to take
the petiticner on duty)in the
vory keginning.

! 3. 3.6/93 LIC ur otrervise for visiting the ,_ 5,000|«
| family at shillong(via home town) 2°* e
during the %1 in cenjunction with
the suinar vacation of 1993(for
amlf only) e

4. 3.10/93 Balary dues of 08 montlis from ,
- / 1.3.9§ to 31.20,93(duving ~hich B 254000/~
the petitioner vna pafe Nl »
amount &3 nox the FIN and tho
acjuaintones Poll)d., ¢
5. ;0515532 For visiting »#C'g of:1cn at Bane .
"8 galora as per the €isection of Be 2,000/«
the winsinal te the netitlicner.

6o .’5}423 to Wrongful feduction from the ealary

0f the potitiones(ecbitraril; B 13;0015/*
withouvt any reason or notiffaaticn),

Te 56/94 LTC or othorwise éor visiting the -
family at Shillong(via home town) K. 5,000/~
curing the swwer vucation of 1994
(for solf omly).

8. 3-5/95 Salery Gtes of 46 <aye Lrom 21.3.98 A
£6 5.5.95 {oo viifeh the leave was e 6,000/~
sanctioned on medical grounds.

9. £/93 Nuty pay €or 6.%.8% coupled wWith s, $,000/=
the vacoetion from 7.5.98 oniarada
for 59 daval{for call up for one Aay)

10, 5-6/95 LIC or other.ice {or vieiting the B, $,000/=
family et Shillong{via home town)
during the swoor vagation of 1998
(for nelf only). '

13 10«12-95  3Zalary duas of 03 menths frow B. 15,000/~
' 1¢1347% tc 32.17,95 2or vhich the ,

; lcave «as sanchtionest an ~a?issl grounds o

i )

124 7/95 to DiZference Yatueen iz and rawh @
12/95/6up  (4n the wake of cae inccenants of : ’

VB Jul@3)every your Lromn 8.1700/~ to I3 1750/- ,7LC
in July *93(«hich 45 not an ¥ ctage) . er

13. 1995-66 Bonus for the yeasr IV98aye .1 ‘)..‘.‘-.on/-
Totalm m,t.:ﬂ 0000 /=,

) . . S ’ ‘ LA
? : oo “ ( (}\(\\':5 \.'i\.\,)(j )t-,)‘J \ { E»I,(’ﬁ.)’?f\
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U ABDUL KHADER, B. A., B.L., - | 157, Brigade Road
ADVOCATE _ ' ‘ ' ) Bangalore 560 025
N ] 5588196
) Ph (o)] 5588540 \ﬁ})
To " o - 17th November, 1998 -

Mr. M G Ansar1

Feroz Cloth Shop (Airforce Camp)
Post NONGLYER
Shillong 793 009

Sir,

Raf : W.P. No. 12485/1994 on the file of
High Court of Karnataka at Bangalore

I am in receipt of your letter requestlng me to withdraw the
writ petition filed on your behalf. The matter was. already

heard &hed¢ disposed of on 9.10.1998 by the  Court. The writ =
petition 1is disposed of directing.the respondent No. 1 to give "~
the' salary which vyou are entitled after deducting the T.A.

within four weeks from the date of the receipt of the order. I

have already applied for the certified copy of the order and the
same will be sent to you as soon as the same is ready. ‘

Yours falthfully,

Jﬁk{¢@4»4-

-

O

[ PUPUPRONUR —er.
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IN THE GAUHATI HIGH COURT

(THE HIGH COURT OF ASSAM:NAGALAND :MEGHALAYA:
MAN IPUR :MIZORAM:TRIPURA & RRUNACHAL PRADESH)

- SHILLONG BENCH

WRIT PETITION(C) NO. 169(SH) OF‘1998

Shri M.G.Ansari
Versus=
1. Union of India,

Petitionef

e oo 0000

represented by the
Secretary to the

Govt. of India,

Ministry of H.R.Development,
Deptt. of Education,

New Delhi.

2. Commissioner.

HQ-Kendrlya'Vldyalaya Sangathan.
18, Institutional Area,

Saheed Jeet-Sing Marg,

New Delhi-1100016.

3. Deputy Commissioner,
HQ. Kendriya Vidyalaya Sangathan.

18, Institutional Asea,
Saheed Jeet Sing Marg,

New Delhi=-11016. -
-4, Assistant Commissioner,

‘Bangalore Region,

Kendriya Vidyalaya Sangathan.

c/o K&V .MEG & Centre,
Bangalore=560042.

5S¢ Assistant Commissioner,

Kendriya Vidyalaya Sangathén,
Guwahat i Region(Maligaon Charlali). ' . ’

Guwahati-781010,
6. Principal,

Kendriya Vidyalaya No. 2

Railway Colony, Mangalore,

P.0O. Mangalore=575001.

‘7. Principal,

Kendriya Vidyalaya,

Happy“Valley.\Shlllong-793007,

Meghalaya.

Respondents

-’
L I -

BEFORE

' THE ‘HON 'BLE MR .JUSTICE AMITAVA ROY

For the petitioner

For the respondents

Date of hearing/
Judgment & Order

Mr .S K .Deb Purkayastha,
Advocate.

Mr .P.Dey, Addl, CGSC
03,07 .2002

COntdooooep/2e



JUDGMENT AND ORDER
( ORAL ) '

. Heard Mr.S.K.Deb Purkayastha, learned counsel
for the petitioner as well as Mr.P.Dey, learned Addl,

C.G.S.L+ fOr the respondents.

2, In course of the hearing, the learned counsel

for ihe respondents has taken a preliminary ob jection
that by alnotification dated 17.12,98, issued under
Section 14(3) of the Adninistrative Tribunal Act, 1985
(hereinafter referred to as Act of 1985), the provisions
thereof hasebeen made applicable in respect of Kenﬁfiya
Vidyalaya Sangathan, the respondent herein:ti;;s;nstant
proceeding$ be transferred to the Central Administrative
Tribunal(CAT ), Guwahati Bench, Guwahati for final disposal
aé mandated under Section.rﬂgof the said Act. The notifi—
caﬁion referred to above,‘h;;’been produced before this
Court which clearly indicates and confirms the above

1

positiom. However, by the said notification,>1.151999 has
: t)uvron af
been fixed for the, application of the provisions of Section

14(3) of the Act to the organisations listed therein.

3. The instant application under Article 226 of the
Constitution of India has been filed by the petitioner
challenging inter alia, the order of his removal from
service issued by the Assistant Commissioner, Kendriya
Vidyalaya Sangathan, Bangalore i.e., the respondent No.4.
The issue involved for adjudication in the instant préééeding.
can thus definitely be said to be included within the scope
and ambit of the ¢xpression 'service matters' defined in
Section 3(q) of the Act. The impugned order of removal was
Hos :

passed on 7.11.97. It therefore follows on a conjoint

reading of the notification dated 17.12.93 and the impugned

COntd.....P/3.
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order of removal dated 7.,11.97 that had the cause of
action for the instant application arisen after the

aforesaid notification,as per the mandate of the

1

provisions of the Act, the application challenging the
legality and validity of the order of removal would have
been filed before the Central Administrative Tribunal,
Guwahati Bench, Guwahati. Section 29(2) of the Act which

deals with transfer of pendind cases provides as hereunder :

“

(2) Every suit or other proceeding pending before
a Court or other authority immediately before the
date with effect from which the jurisdiction is
conferred on a Tribunal in relation to any local or
other authority or corporation or societ being

a suit or proceeding the cause of action whereon
it is based is such that it would have been, 1f it
had arisen after the said date, within the juris-
diction of the Tribunal, shall stand transferred
on that date to such Tribunal:

Provided that nothing in this sub-section.
shall apply-to any appeal pending as aforesaid
before a High Court."

—

A bare perusal of the said provisiong of the Act indicates
that éVery suit or other proceeding  pending before a:Court
or other authority immediately before the date with effect

from which the jurisdiction is conferred on a Tribunal in
rélation to any local or other authority or corporation or
society being a suit or proceeding, the cause of action
whereon it is based is such that it would have been, if it
had afisen after the said date, within the jurisdiction of
the s%id Tribunal¢&qulé?tﬁansfenmbn that date to such

.

Tribunal. The proviso therein makes an exception in case

of an appeal pending before the High Court.

Contd.....P/4.
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4, As the present proceeding is one under Articie

226 of the Constitution of India, it cannot be ¢

to an appeal as contemplated in the proviso to Section 29(2)
of the Act. As‘mentiodéd hereinabove, the controversy involved
in the present proceeding is clearly within the ken of the
_expression 'service matters’ appearing in Section 3(q) of

the Act and had the peritioner desired to challenge the said
order of removal if passed after 17.12.98, he would have

been reqﬁired to file the appropriate appiication before

the Central Administrative Tribunal, Guwahati.

S5e A similar situation arose before the Jammu and
Kashmir High Court involQing the Kendriya Vidyalaya Samgathan
and its officials arrayed as respondents in 2(two) Wwrit
Appiications under Article 226 of the Constitution filed
before that Court. Tﬁe writ Applications therein also
involved disputes with regard to service conditions. THé
applications were filed on behalf of the Kendriya Vidyalaya’
Sangathan for transfer of the writ petitions to the Central
Administrative Tribunal 6h the ground that under the Act,

it was the Tribunal only which had the jurisdiction to
decide the disputes. The High Court dismissed the appli-
cations. Appeéls were preferred by the Kendriya Vidyalaya
Sangathan before the Apex Court. The Hon'ble Supreme Court
in its decision reported in AIR 2002 sC 1295 ( Kendriya
Viayalaya Sangathan and another, Appellants v. Subhash
Sharma etc., Respondents ) allowed the appeals by setting
aside the orders passed by the Jammu and Kashmir High Court.
On a reading of the said judgment/decision it appears that

the same notification dated 17.12,1988 was also involved,

Contda.eesoP/5,
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The Apex Court in the said appeals recailed its
observations in its decision rendered in the case

of L.Chandra Kumar, reported in AIR 1997 3C 1125,

On this éspect.’ihe Apex Court held that the High

Court had committed an error by declining to transfer
the writ petitionsto the Central Administrative Tribunal
énd allowed the appeals. While concluding Lss- above, '
the Apex Court inter alia, observed that the Tribunals
set up under the Act shall continue to act as the only
Courtg of first instance in respect of areas of law for wiw
they have been constituted and that it would.not be open
for litigants to directly approach the High Court even
in cases where :they question the vires of statutory
legislations ( éxcept where the legislation which creates

the particular Tribunal is challenged ) by overlooking

the jurisdiction of the Tribunal foncevned
o
6. In view of the emphatic and categorical obser~

vations of the Apex Court as above-and also having regard
to the facts and circumstances of the present case, I am
inckined to agree with the submission made in this regard
by the leérned counsel for the reSpohdents. The present
ﬁroceeding is not in the form of an appeal Sefore this

Court and is an original proceeding.

7. In the light of the @gbove discussions, it is,
thérefore, ordered that the instan£ proceedings would
stand transferred to the file of the learned Central
Administrative Tribunal, Guwahat i Benéﬁ, Guwahati. The
office is directed to take immediate steps for transfer

of the present proceeding to the office of the Tribunal.

Contd.....P/So
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8. The learned counsel for the petitioner at this
stage submits that the petitioner has been illegally
removed from service as far back in the year 1997 and

any further delay in disposal of the present proceeding
So hcos .

would ‘entewt " serious loss and prejudice. He, therefore,
Mo

prays that necessary observations be made so that the

proceedings be disposed of @a~ly by the learned Tribunal.
"

In vie®of the fact that the proceeding is now transferred
to the learned Tribunal, I am not inclined to make aﬁy l
such observation. It is open for the petitioner to make an
appropriate prayer before the learned Tribunal in this

regard. However, keeping in view the fact that the peti-

the
tioner is out of service for/last 5(five) years, I consider )
rage it fit and proper to grant a liberty to the petitioner H
as desdnved Ly huoma,

lto appear before the learned Tribunal to renew his prayer
?

for expeditious disposal of the matter. Accordingly, the ,
petitioner would appear before the learned Tribunal on ‘I
18,7.2002 to iake further orders in the'proceeding from
the learned Tribunal. The office is directed to ensure
that the records of the present proceedﬁhg reach.” { ~ the
Neqstvy of fhe v

office of the,learned Tribunal in the meantime.
|

Let a copy of this order be furnished to the
learned counsels for the parties on payment of usual
inssling
cost withoutlon deposit of court fee,

The writ application stands ivasslwvé with the
venEre |
observations indicated above.

JUDGE «»

as.
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_' - ( The High Court of Assam, Nagaland, 1¢1egha.‘rlialya,,ﬁt '
|

C

IN THE GAUHATI HIGH COURI.

Manipur, Tripura,Mizoram and Arunachal Pradesh)

SHILLONG_ BEN CH

Civil Rule No, 169(SH) of 1998

Shri M. G, Ansari, YY) Petitioner,

-Versus -

Union of India & Others, covee Respondents,

IN THE MATTER CF

An Affidavit-in-Opposition on
behalf of the Respondent$ .

AFFIDAVIT - IN- OPPOS ITION

p/ | ’ ' 1/
1, snri MkoTBowARA RRo B Of She M- LAKetmAIFH

W aged about5 ¥ years, working as AssisLoml Cgmoyw%wm-{\ in

g_J v 8 ﬂzgwmo.&ﬁ&c@ Comgalore now posted at Eam_gaﬁme /\f

do hereby solemnly affim and declare on oath as £0110wWs 3=

1. That I am authorised and competent to sign this
affidavit-in-opposition on behalf of Respondent NO. 1& 2

2 That a copy of the Writ Petition is duly served on me
and I am fully conversant with the facts and circumstances
of the case.

3e That the respondents deny all allegations and averments
made in the Writ Petition except so much of that which is
expressly admitted hereunder and the Writ Petitioner is put

to strict proof thereof,

) M\ k. That before replying to the averments made in the Writ
PR ;, getition the respondents beg to submit the brief background of

A \ 3

H e case as under :-

“up GB. TURAMARI ¥ $ contde. » 2=
{ Bdngaiore

( Mruopohg n Area
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: Page 2 :

BRIEF BACKGROUND OF THE CASE :-

....The Writ Petitioner joined Kendriya Vidyalaya
Sangathan as TGT(Enghish) at Kendriya Vidyalaya, Khana-
para on 09.09.1986. The petitioner was transferred to
Kendriya Vidyalaya, Happy Valley, Shillong on his requ-
est where he Joined on 22.12.1989. After he was trans-
ferred to Kendriya Vidyalaya No.2, Mangalore on his
request vide Transfer Order No. F.112-1/92-KVS(Estt-3)
~dated 17.09.92. He joined there on 14.12.92. During his
tenure at KV No.2, Mangalore, the Writ Petitioner commi-
tted many irregularity and his work and conduct were not
satisfactory. The Writ petitioner had preferred false
transfer T.A. Bill,he was unauthorisedly absent from ]
duty, tampered with Vidyalaya record &tc., for which the
petitioner was chargesheeted and imposed penalty of |
reduction to a lower stage of pay from Rs.1650/~ to
Rs.1600/- in the pay scale of Rs.1400 to 2600/~ with
effect from 01.11.1996 for a period of Two years.

That the Writ petitioner also preferred a false
LTC Bill for Rs.2810/- and another TA Bill for Rs.4144/-
when the disciplinary proceeding were pending to the
Principal, KV No.2, Mangalore. It is on record that the
writ petitioner did not ftravelled in the class mentioned
in.the Bill on that particular day.The writ petitioner
5 Was,chargesheeted on the prima facie case vide Memo No.
| F.22-Estt/MGR/KVS(BGR) /16605 dated 06.12.,1998. The
‘ " Disciplinary authority after careful consideration of the
| B | report of inquiry and other relevant records coilte to the
conclusion that the Writ Petitioner was not fit to be
retained in the employment of Kendriya Vidyalaya Sanmga-
- than and thereafter he was removed from the service with
effect from 07.11.1997. |

t . .That the Writ Petitioner during absenting from
from duties unauthorisedly with effect from 01.01.1996

| //4’{$1<§w;éx was working as. Trex FW at All India Radio, Shillong with
VARSI BN effect from 12.01.1996 am a regular basis.
r G.@ \'ﬁ\:\ . .
Q ’ 8.‘ Ty %
N Contd. to page 3....
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That the Writ Petitioner preferred a Writ Petition
before the Hon'ble Karnataka High Court being No. WP No.
12485 of 1994(S) and the same was defended by the Respondente
and "the Writ Petition was disposed of with a direction vide
Order dated 09.10.1998 to pay the dues to the Writ petiti ﬁg;
Accordingly the petitioner was paid a sum of Rs.2017/

as
dues. . ' \////

5e That in reply to the contents of Paragraphs No.
1 of the writ petition the respondents have got no comments
to make.

6. That in beply to the contents of paragraph No.2,
of the Writ petition the reppondents have got no comments

to make about the facts being the matter of records. It is
submitted by the respondents that the writ petitioner was
relieved against his wish or orders of highér authority is
not substantiated. There is not order from Deputy Commissio-
ner, KVS(Hgs) for not to relieve as stated. It is further
submitted that Annexure -VI(A) is an order from Assistant
commigssioner(Admn.) that too. refers to Primary Teacher Mrs.
Asha Ansari which is a self .exptanatory letter dated 7.10.92
issued by Kendriya Vidyalaya Sangathan (Headquarter). The
letter dated 7.10.92 was issued because the matter regarding
modification of Mrs. Asha Ansari's Transfer to KV Mangalore
was pending before the Headquarter. and the same was event-
ually done mm vide letter dated 22.10.1992 (Annexure III of
the Writ Petition). It is also submitted that the wWrit
petitioner.applied for transfer mf TA advance, whlch was
erroneously paid to the petitioner by the Principal, K.V.
Happéy Valley. It is fact that as per TA Rules as applicable
to the employees of KVS, a teacher who has completed 3 years
at a.station in North Eastern Region is eligb ellglblePEQE}%

SW
o on 22,12,1989 and relieved on 26.11.92 .

iﬁ;&ransfer benefits. The Writ petitioner joined X. V.

7 That in reply to the contents of paragraph No.3 of
the Writ petition, the respandents submits that the reasons
for not allowing to join by the Principal, KV No.2, Mangalor

~-._ was not clear and elaborated by the Writ petitioner even

A l‘%: ‘.\

}'\x% ﬁontd. to page 4....
&
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even though qualified as 2%k flimsy gfound. The transfer
Order was issued on 17.09.92 transferring the writ petitioner
to KV Mangalore. There are 2 vidyalayas at Mangalore. The
writ petitioner reported at KV Panambur, Mangalore where
there was no vacancy. Later on, the Assistant Comiissioner
KVS, Hyderabad under whose s#jurisdiction KV Mangalore falls

directed the writ petitioner to join at KV No,2,Mangalore.

8. " That in reply to the contents made in paragraph No.
4J6f the writ petition, the respondents submits that there
was no reason as to why the principal should become hostile
towards the weit petitioner. The Principal could not pass
the TA Bill submitted by the applicant as it was a bogus and
algo he was not entitled for transfer TA benefits. When .the
writ petitioner failed to repay the advance drawn by him for
which he was not eligible, Principal hadf no alternative but
to recover from pay bills. The writ petitioner was an Ex-
serviceman and hence, there is no question of starvation.

It is further submitted that the writ petitioner was drawing
pénsion and his wife is also employed in the Kendriya Vidya-
laya Sangathan,

9. .. That in reply to the cmntents made in paragraph
5 of the writ petition, the respondents submits that the
writ petitioner was‘ghargesheeted for submission of false

and bogus Tranfer A&&owanqe Bill. A Departmental Inquiry
was congtituted under xhé“Dr B.P.Sharma, Principal, KV No.2

Hubli being Inquiry Officer vide Order No. F.22-Estt/
MGA/94/XVS(BGR)25942 dated 29.12.199%, It is further submitte

that the Inquiry Officer submitted it-s report to Shri
R.M. Kamble, Assistant Commissioner, KVS,Bangalore-42.

Accordingly. the penalty of reduction to a lower stage of
pay from Rs.1650/- to Rs.1600/- was imposed with effect from
01.11.1996 for a period of two years vide order No. F-22-
Estt/MGA/94-KVS(BGR)/15708-710 dated 28/30.10.2996,

A copy of Inqulry Report- and Penalty reduc-
tion letter dated 28/30.10.1996 are annexed

herewith and marked as annexure R-I & R-II,
respectively. '

Contd. to page 5....
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10. That in reply to the contents of paragraphx No.

6 of the writ petitionm, the respondents submits that the
writ petitioner’ S unauvthorised absence was probed into

as per the Bepartmental inquiry Article II and the absence
from 13.07.93 to 05.11.93 is proved whereas the absence
from 22.10.93 to 31.10.93 is not proved.

M. That in reply to the contents of paragraph No.
"9 of the writ petition, the respondents denied the averments

made therein., It is submitted that penalty reduction to a
lower stage of pay was ordered by Assistant Commissioner
KVS,(BGR) as a penalty,hence allegation of harasment by
Principal K V No.2, Mangalore is illogical and is denied.
It is also submitted. that since the disciplinary case was
pending, he was not allowed to cross EB (Bfficiancy Bar) as
per rules.

12, That in reply to the sontents of paragrsph No.

8 of the Writ petition, the respondents submits that the
Inquiry relating to the tampering of school record being
the. Charge No,III was in progress, the Principal of the
Vidyalay was left with no option other than calling the
the police for resporation of normalcy in the.vidyalaya.

It is further submitted that the writ petitioner was force-
fully signing the attendance register even though he was
not present for those days. Page 30 of the Annexure R-I
i.e., inguiry report substaidtiate this aspect.

13, That in reply to the contents of paragraphs HNo.
9_of the writ petition, the respondents denied the conten-

thion of the writ petitioner and submits thﬁtfthe inquiry

-was conducted with regards to the charged xxim by the

Assistant Commissioner, KVS, Bangalore vizﬁ/memo No. F.22
-Estt./MGA/KVS/BGR/16605, dated 06,12,1996 and the charges
so framed has been Proved against the writ petitioner by
Shri G<Krishna Murty, Principal XK V Kudremukh an inquiry
Officer.

A . copy of . Inquiry report of Shri
G. Krishna Murty, dated 06.12.1995

Vﬁf'eiirURAMAA?xﬁ' | is. annexed herewith and marked as
ol v ‘Ba”%lme ) . Annexure R-III.
o eLODthan Y < Q\./ , S
’\ eg Al P ’
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14, That in reply to the contents made in paragraph No.
10 of the writ petition, the respondents denges the allegation
made therein and submits that it is yet.an another example of.
incorrigibleness of the writ petitioner. It is further
submitted that this charge was also proved by an inquiry
conducted under Shri G. Krishna Murty, Inquiry Officer and
this was also one of the charges. It is also ssubmitted that
the travel by an air is a new story which was not put forward
by him at the time of his denial of charges. The Writ peti-
thoner was chargesheeted for submitting bogus and felse TA
claim which was proved beyond doubt.

15. That in reply to the contents made in paragraph No.
11 of the writ petition, the respondents denies the avermensts
made therein and submits that the charges was proved in an
inquiry.

16. "That in reply.to the contents made in parggraph No.
12 of .the writ petition, it is submitted by the respondents
that the transfer to KV No.2, Mangalore was on the request
of the writ petitioner, hence the claim that it is an unknown
place is not established. It is further submitted that the
writ petitioner joined.All India Radio, Shikdong as Trex (FW)
with effect from 12.01,.1996 £fter completing all necessary
formalities including antecedent character verification vide
letter No. SD(2)/Vig/96-97/199 dated 12.06.96. It is evident
that the writ petitioner was pursuing for the job during
1995 and that only made him give such a letter on 19.08,1995
even though he was required to route his applicatiion through
Kendriya Vidyalaya Sangathan.

17. That in reply to the contents made in paragraph
No. 13 of the writ petition, it is submitted by the respondent
that the wwrit petitioner submitted resignation letter

dated 21.12.1995 is just because he was charge sheeted gQg/’
the charges were grave and based on solid evidence. It mumis
evident from the inquirey report dated 06.12.19%5.

18. That in reply.to the contents made in parggraph No
14 of the writ ptition, it is submitted by the respondent

) (j'flﬁi%§\ that the wllegation made by the writ petitioner was denied
;7' -

‘\\gnd submits that there is no documentary evidence to prove

 _- s:( 6.8 TURAMAR;‘\,,_ Cond. to page 7ee..
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to prove ; tha he was not allowed to resume duties on
1.1.1996. #& The writ petitioner never reported at the place
of duty . It is also not understood how .the writ petitioner
did not approached the Assistant Commissioner, KVS, Bangalore
when he was not allowed by the pmkikXunm principal, even
though the wirit petitioner approached the Officex of Assisf
tant Commissioner twice on 22,10.93 and 6.11.94, '

19. That in reply to the contents made in paragraph No.
15 of the writ petition, it is submitted by the respondent
that the allegations made hherein is denied and submits

that the inquiry wag postponed twice. Initially it was sche-

/////////duled on 18.05.96./It was postponed to 18th June 1996 and
finally conducted on 10. 07.g6. Evidently the writ petithponer

didnot attend since hé wa working at All India Radio, Shillong

with effect from 12.01 «1996 without getting relieved from

Kendriya Vidyalya Sangathan against the service condition

of both KVS and AIR.

29{/’ That in reply to the contents made in paragraph No.

f//df’the writ p&tition, it is denied by the respondent and
//// eteralts what have been stated hereinabove paragraphs.

N

24. . That with reference to the contents made in para-
graph No,17 of the writ petition, it is submitted by the
respondent that it is mm incorrect to claim that inquiry

was conducted behind his back. It is also submitted that he
®as aware about the disciplinary case against him. The writ
petitioner vide his representation dated 15.03.1996 gave three
unreasonable conditions for rejoining eveﬁ‘fEBEEH he was
worklng in All India Radlo, Shillong.

A copyx of representation . datedﬁS 03.199%6
is annexed herewith and marked as annexure
R" IV.

22. . . .That with reference to the contents made in para-
graph Ho. 18 of the writ petition, it is submitt d by the
respondent that the petitioner did not co-operated with the
inquiry this time for two reasons. The prosecution evidence

’/?5 1';‘ gre documentary proof, there was nox witnesses to be c¢ross
exémlned The writ petitioner was in gainful emplgyment else~

,/
/ »{( G.8. rummk"&}e&e\

Bsangalore ) - -
Q( Metropoian Area (} Contd. to page 8,..
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24,
No.
the
was

7
23.
//////No. 19 of the writ petition, it is submitted by the respon-
dent that a copy of the inquiry report was sent to the
//' writ petitioner vide letter No.F. 22-Estt/MGA/95-KVS(BGR) /9352
S‘Jf{? dated 14/15.7.97 by Registered Post. The wit petitioner was

&

That in reply to the contents made inparagraph

: Page & :

asked to give his representatlon if any within 15 days. When
no such submission were made the competnet authority passed
an order on 7/10.11.97 i.e., after 3 months from the first

| Memor m. —-—_‘§_Jh;éy —

That in reply to the contents made in paragraph
20 of the writ petition, it is denied by the respomdent
contents therein and submits_ﬁhat.reasonable opportunity
given to the writ petitioner. Twice the inquiry was

postponed dme to wrlt petltloner.

25,
No.

That in reply to the contents made in paragraph
21 of the writ petition, the respondent submits that the

appeal preferred by the writ petitiosner before the Deputy
Commissioner (pers.)was considered by Joint Commissioner

(Admn.), XVS (Hgrs) who is the appeallate authority and
rejected vide his Order No. F.9-1/98-KVS(Vig.) dated 15.12.98.

26.
No.

the.

A copy of letter dated 15.12.1998 is
annexed herewith and amarked as Annexure
R"v.

That in reply to the eontents made in'paragréph
22 of the writ pefition, the resporndent submits that
writ petition. is not maintainable.. The contents made

therein is denied. That the writ petitioner preferred am
wirt petition before the Hon'ble High Court of Karnataka

and

wWas.

the issues prayed by the petitioner in this paragraph
#x disposed of by the Hon!ble High Court Order dated

09.10.1998. This is against rules. A case decided by High
on the. same issues 1is again brought before &his Hon'ble

High Court. Hence, the: reiggndent submits that the instant
writ petltlon may be sdxmpmsmd dismissed.

27.
L% A R No.
’O‘:Q—ﬁ}— 0

| That in reply to ‘the contents made in paragraph
23 of the writ petition, the respondent submits that

¢ " %he cause of action was at Mangalore. Hence théz Hon'ble
('GB TURAMAR‘Yﬁl h Court of Karnatake is having jurisdiction. This Hon'ble

( Bangalore B
( I\ﬂeli’Opthan Area

0

Court lacks in Jurlsdlctlon to adjudicate the matter.

X
c&k&bjbbﬂ Contd. to page 9....
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28. That in reply to the contents made in paragraph
No.24 of the Writ Petition, it is by the respondent that .
no cross examination is required since charges were proved :
based on documentary proof and the writ petitioner did not )

co-operate with the inquiry authority by attending the hearing
on the date fixed,

e

29, That in reply to the contents made in paragraph
No0e.25 of the Wril petition, the respondentsdengje® the \
statements made therein and submits that Central Aduinistrative
Iribunal, Bangalore is the appropriate authority.

30. That the Writ Petition is devoid of merit and not
maintainable according to the law, hence the same my be
dismissed in limine,

S ;
1. That the Statanents made in paragl‘apha ooolcoo -@oocc .

' .....3...... « are true to my knowledge and those made in
paragraph 000!001_00.0!000090000.00000 are true to my U : P

submissions before this Hon! ble Courténd 9&9« o Uc's

/ /@(Jo.vdo«.tﬁu.tu elc«;,dﬁ.. qWQM d&mﬁdme </

Advocate, ﬁ;&;{j‘ ‘ | .

EXECUPENTS/DEPONENTS BY

Identified by me

. ADMITTING CONTENTS SUPRA :
) d\/ Qyw_fir?‘w&\ SWARN T SIGYED BEFORE MB

HINCE ATTESTED.

3 N “&””z‘m“
< *U\‘i;\}p G.B. TURAMARI ?
' NOTARY, BA'NGALORE* (
/ T A }‘} }‘

// e/ \\ -
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AINQUIRY BREpPoORT

L - 81 S
THE DEPARTMENTAL INQUIRY HELD AGAINST
Shri M,G. Ansazxi, '
T.G.T, English,

Kendriya Vidyalaya No 2,

Mangalore
To

Shri R,d, Kamble,
Assistant’Commissioner, .
Kendriya’Vidyalaya Sangathan,
Bangalore -42 . oo

P AN

LA CRUCE A7

P s

-
4

o~
'I

Subs Departmental Inquiry under rule 14 of

C.C.s5(c.c,A) rules, 1965 against
sarl, T.G.T

- Shxri M.G, An

‘
.

ng.) submitted

by Inquiry Officer vide Letter No /.

Sir,

- Fo22~Estt/MGA/9/KVS(BGR) /25942 dto20=12-94 7

I was appointed by you under your Order referéd

above as the Inquiring Authority to inquire imito the charges
framed against Shri M.G. Ansarl, T.G.T(Eng.). I have since

‘completed the inquiry & on the basis of the evildbncd of

documehﬁs& oral evidence adduced before me, prepared my

inquiry repor§,2 coples of which are forwarded to you for

furthexr necessary action,

2, | _ The following records connected with the inquiry

are also sent herewiih :

1) Rﬁié;ﬂ@ﬁﬂ Volume 1 consisting of ;&?-2 pages
of daily order sheets &C5¥140?pages of correspondence, :
‘2)1Pﬁﬁ§%ﬁb;Volﬁme.2 Consisting of

yéi) Depasition of state witnesses consisting of

26+ pages,

}i) Statement of Defence submitted by the

1%%) Statement of Defence wiltnesses

Charged Official’ 02

pages, ( futprpr),

: it) Oral recording of Proceedings _55 pages

vj Written Briefs submitted by the Presenting

Officer & the Yefendant sy, =4 pages,

VAN
[
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Submitted by Sri M,G. Ansariwith enclosures.,

S ~ 2 Letter No, CON/KV/US/94-95/79 dated .i8<4=~94 3from the
Principal, K.V. Upper Shillong.*gaﬁ;ﬁkﬂ;g,1 o sl

24T} B '-"
S = 3 Letter dt. 13th July '93 from ShrigM’G %Ansari ~
addressed to the Principal, o e i

S = 4 ltetter dt., 15th July '93 from Sri M.G. Ansari‘
. addressed to the Principal,

S -5 Principal's letter dt, 14~-7-93 addressed to Mr. Ansari. :
S - 6 Principal's letter;dt, 115793, addressed tOng Ansari, I

S -~ 7 Statement of Mrs., Celiame Miranda~- PRT&regarding
substitute armangement

S -~7(1) Particulars regarding Misconduct bﬁh&v&ar of Shri
M.G. Ansari,

‘S -8(1, i1, 1i1 & iv) Abxtx Extract from the substitution ek
TR arrangement register. o . I v%fm‘? '

oFid 4
'S 29 Statement of S. Vikas student ‘o i lass VII( 1993-94)
S.- 10 Office Memorandum No 4 ® 17/13" J@/4§?¢bdhtl%lo 43,

S - 11 Xerox coples of Staff Mttendance Rcgister of K.V. No 2

Mangalore fioer the period 13=7=93 to 5-11-93 )
consisting of 17 pages.

. . S=11 A Certified.Xerox copies ‘of : Payfaill“for?the?period from
- ' ~ July '93 to Nov '93; 5 pages, "

S-12 F.I.R dated 18-10-93 filed by the Principai.K V.:No 2 ,

Mangalore with S.H,0, ‘angalore South ;Police, Station.‘ IR
S- i3 Letter dated 18-1€3-93 from S.H.O. Manalore South . (L bie?
_ Police Station addressed to Sri. M.D, Nambood&ri Prlncipal“‘ '
Cu i w S=t4 Statement of Mrs°¢Vedavati 5LeD.C; dtza18thﬁ0ct.t'93

o .

P

\ -,

¥ 4 \i . ' &Y . {"‘"""‘éy X
‘ S- 15 Statement’ of Mr? 'K.G. Badu, Gn»¢ D' %dgioy%e‘dt. '.fw..
'5.‘:““ . Tan 18th OCto' 93. }}t R RN 4 )

e .é.

RYR A
v S=- 16_ Letter dt.o16-7-93 from Sri M, G. Ansarifa dresszd to

the Commissioner, K.V.S LI
" xax tir o -,'*Jfﬁ= :

. ' v s o
_a‘” @n;u D-1' rzgtatementrof“Defencefdt 26th«Nov?‘)94$submitteed b

ri M.G, Ansari, T.G T. to Asst.“CommiSSLOner, K.V.
: Bangalore,--.. NS & e oo b

D-2 Letter dt, 29¢1~93 from Sri M.G. Ansari to the Principal
K.V. No 2, Mangalore regarding T.A & D. A, bill,

e D,3 Letter dt, 3rd Feb: '93 from Shri,M.G, Ansari to “the :
Sl e e .Principal, K.V, Noa2, Mangalore .reg. submission of
'”“;Aﬁ%Yﬁj%”ﬁﬁ“‘q‘uJ T.A. bilr ( Carbon,copy ).h@ ‘%% -biwm

. . <A 5V R i oo
D- 4 Lettex: dt. Bth Feb."93$from Sri M G. Ansari to- the

Asst, Coumlssioner, K.V.S. Hyderabad Reﬂionn, Secundera;"
bad regarding report cum complaint, ',,'

Letter dt. 2nd July.'93:from.Sri.M.G.. Ansarixto the
Principal regarding request for -6 days Casual Leave
( Carbon. copy. )”’gﬁ A e f1»g

Y % o
“D=5(A) Letter df’® 21-10203 From err Mig i
Principal, K.V, No 2, Man

( Carbon copy )

g,, .
0

- ‘;;,; ri‘#
Ansari, o™ the
galore req, joining report
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* Letter dated 17, 7 93 from Shri° M.G,Ansaril to the
- Principal, Kv-2, Mangalore regarding observation and
3 i ”;requnsto }‘:, S ey » ’

D-6

. D74y, Letter dated;21,7,93. from snn. M.G.Ansazd to the Asst,

L \»Commissionea, KVS,: Hydexabad refdion, Secunderabad reg,
%fff request‘for intervtntion and permission,

B LIST OF WITNESSES
S oW1 Smt. Celiene Miranda, PRT, KV-2, Mangalore,
SoW=2 Shri, M.D Namboodiri, Principal KV-2, Mangalore,
S.W=3 Mr.K.G. Badu, Grade-D, KV=-2, Mangalore, '
S w—d‘ :Mrs.; Vedavati, L.D,C, KV-2, Mangalore®

P

D=1, = NIL = . .

. _,., <. J'

4, PARTICIPATION ‘BY THE CHARGED OFFICER IN THE INQUIRY &

' DEFENCE ASSISTANCE AVAILABLE TO HIM

< The Charged offiger participated in the inquiry
from the beginning to the end and 'he has stated that he does

not Tequire -any defence assistance and he will defend himself,
A WG e -1 -98 2(-1-95.

5o | ARTICLE OF CHARGE AND SUBSTANCE OF IMPUTATION OF MISCONDUCT
g z~QJL$? €T .

v

- The following three articles of charge have been
framed against Shri M, G.Ansari, TGT Englisha

*
. (]
p

ARTICLE - 1
L.rz @J‘»l : . . s .

TR 4 That the said Shri, M.G, Ansari, while function-
ing as .Trained Graduate ,Jeacher in English, at Kendfliya
Vidyalaya No.2, Mangalore during the period December 1992 to,
November 1994 preferred a false transfer travelling allowance
claim' of: Rs, 25640/~<(Rupees Twenty five thousand six hundred
forty only) ‘for the expenditure purported to have been incurred
by him on his family members viz., self, wife, son, father

and mother for the journey from Shillong to Vittal(Mangalore)
from 8,12,92 to 13,12 092, -

. He has thus committed misconduct under
Rule 3(1) (1) and (111) off CCS (Conduct) Rules, 1964 as
extended to the employees of KVS.

):ﬁ«:&>—'
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l_ ARTICLE - II
89

That during the aforesald period and while €£ine
functioning in the aforesaid Vidyalaya, the said Shri,
M.G. Ansari absented himself from duties unauthorisedly
we.eof, 13th July 1993 to 5th November 1993,

. He has thus committed misconduct under Rule 3(1) &&%
(£1) snd (311) of the CCS(Conduct) Rules, 1964 as extended
to the employees of KVS,

ARTICLE - III

That during the afbresaid period and while
functioning in the aforesaid Vidyalaya, the said Shri,

M.G.Ansarl tampered with the school records and manhandied
the Principal on 18,10,93 around 9 A.M,

He has thus committed misconduct under‘Ruio
3(1) (411) of CCS(Condfict) Rules, 1964 as extended to the
employees of KVS, ‘ ’

STATEMENT OF IMPUTATION OF MISCONDUCT IN SUPP@RT OF THE
ARTICLE OF THE CHARGE FRAMED AGAINST SHRI, M.,G. ANSARI, .

ARTICLE = I

Shri. M.G. Ansari, Trained Graduate Tgacher (English) - -

.. was transferred from Kendriya Vidyalaya, .Happy Valley,Shillong
on request vide transfer order No, Fo112=1/92~KVS(Estt=111)
dated 17th Sept, 1992 to Kendriya ¥idyalaya, Mangalore, He
reported for duty at Kandriya Vidyalaya No.2, Mangalore.on
14th Dec., 1992 after avalling 15 days joining time, On
joining duty, he submitted a transfer T.A;bill for Jan, 1993
on 11,1,93 for B,25640/- to.the Principal, Kendriya Vidyalaya
No.2, Mangakore for payment.: In the T,T.A bill.he:has

" claimmd five I Class fare of Bs, 1520/- each for journey of
SELF, MRS, ANSARI, wife, MD YUNUS, son, SHRI, KASIM MIAN,

. father, and MRS, CHANDIA BIBI, mother, ..He has stated that
the journey was performed from 8th Dec.,:to 13th Dec, 1992
under single tickKet bearing No. 54886 for Rs. 7600/=,. 'On
enquiry it is learnt the MRS, A, Ansari, wife of Mr, M.G.Ansari
is WOrking as a Primary Teacher at Keﬁdriya Vidyélaya, Upper
Shillong ebd and she was physically present in the Vidyalaya

on duty on the aforementioned dates of travel, A

o090 D
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S Further 1t is reliably learnt that the parents of Mr. Ansari
h;@f?ni were not staying with him at Shillong, The above facts \
h é?p‘to provefthat"Mr;hAnsari'has'preferred'a false T.A, claim \
of m.'25640/-'for‘the'expenditure'purported to have been
incurred by him.on his family members-for the journey from
‘Shillong to!Vittal on 8.12,92 to 13,12.92 with the intention
to ecfmadd defraud KVS,« .. i .ot o, :
T o Hefhasvthug‘committad misconduct under Rule 3 (1)
(1) and (111) of CCS (Conduct) ‘Rules 1964 as extended to
the employ9g§‘o£;KVSg’ B |

e

. . _ARTICIE = II .

" shri, Moﬁ.‘Ansari had applied for 6 days casual
leave from 347.93 to 11,7.93 on private affairs which was
.saﬁctioned”ByEthe-Principal. On resuming duty on 12,7,93
he submitted ‘an ultimatum vide his 'letter dated 13,7,93 to
the P;inc;pal_KV No.2g Mangalore that he will stop working

" from 13th July 1993, if his salary dues are not paid to him
immediately. On 13th and 14th July 1993 he came to school,
signed the attendance register but without attending to his
dufies left the premised after fow minutes, From 15th to
21st July he used to come to school around 12 noon to: collect
personal letters and without attending to his duties left
the premises, Substitutton arrangement in his place was
made by Mrs,.’Celisme Miranda, CRass Teacher for VII., From
15t Aug.’ 1993"to 21st Oct, 1993 his periods had to be given
to afpart-fimelteacﬂkr Mrs. Shaina so that the classes may
not suffer for want of teacher. From 22nd July 1993 his where—
abouts were not'gnbwn. He did not leave any address where he
| could be contacted, On 18th Oct 1993 he entered the Vidyalaya
- ‘office and forcibly signed in the attendance register for
the days he was absent dnspite of the objection from the

Principal, He was not seen in the Vidyalaya campus upto
- 6.11,93,

He wés unauthorisedly absent from duties with effect from
13th July to 5th Nov., 1993 without even leaving his address
where he could be contacted,

He has thus committed misconduct under rule 3(1)

(i1) and (441) of cCs (Conduct) Rules 1964 as expended to
the employees of KVS, '

o 'ARTICLE -III
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ARTICLE - IIX

On aeth Oct 1993, Shri. M.G. Ansqri who ‘was “un-
authorisedly absent from duty wee.f 13th July 19v3 went to the
Vidyalaya office around 9 A.M, and took the attendance
register from the Clerk's table. and started signing over the
remark made by the Principal for the days he waSwnoEQpreSEnt
and worked in the Vidyalaya, When the Principal came to
know that, he rushed to the office and objected to the
signing of Mr, Ansari and requested him not to tamper with
Vidyalayab records. Without obeying the orders of the
Principal, Shri. Ansari behaved in a_unruly manner and man=-
handled the Principal and completed signing the attendance
over the Principal's remarks, The Principal had to report
the behaviour of Mr. Ansari to the Police. in order to(
ensure personal safety, safeguarding the property of
Sangathan and smooth functioning of the Vidyalaya.-

He has thus committed misconduet under Rule (1)

. (111) of the CCS (Conduct) Rules 1964 as extended to the

-2 ’ LS Y L
employees of KVS. TR : ’“'A“U el
e e TR S I ;
N i, RSN RPN [
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The following abbreviations have been used for the sake of
convenlience

D S

P T S VI SR SURNE V2 /ANPIER ¥ 4 W TS S S 1 L
i
‘

CO - Charged Officer . i1 . . .16 </IAquiryOfficer

PO - Presenting Officervgaﬁg L DOé--VDaily‘Order Sheet
DA -~ Disciplinarw Authorigy N ‘SW - State Witness"

DW ~ Defence Witness ) D - Document. .of Defendant
S = Document of State . . . LP- Tuquiy,proceccdiogs.

Pre — Assistant Commissntr v BGRe E Davglowe
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, '_CASE OF DISCIPLINARY AUTHORITY IN RESPECT OF ARTICLE 1

On 18 1,95 the PO produced ducumentary evidences in ,
support of Article*-I of charge ‘filed against Mr., M.G. Ansari,
TGT, KV’ 2, Mangalore,i Documents were exhiblited and admitted
with’ Serial Noso =71 ;'S = 2, ,,000 t0 0o S = 16,
‘The PO regd’ the. statement of imputation of misconduct in
support of Article - I of charge framed against Mr. Ansari,
When’ the IO asked the CO whether he’ admits the charge or not;
the Co agreed’ that he had submitted’ the ToTo.A bill dt, 11,1,93
but soon after thgt he realised the writing mistakes done he
had also ~asked ‘for its withdrawal’ and subsequent cancellation .
fhe Cco admitted that Xhe bill‘submitted on.11,1,93 wgs not

correct. "(ref.: Page ‘41dt, 18, ,1.95,7Inquiry: proceedings)
The CO further admitsedhet that due to his first experience

he did notzknow the rules and he confessed his mistake in
submittfhg T.A bill claimed on 11, 1,93 (S -1)e The PO

‘stat@d that it:is. true ‘that Mr, Ansari asked for withdrawal
T TeToA billidt,. 11,1.93 but only when he knew .that he was

I

the UDC and the PO had written in his own hand~writing that
it 1is' not possible to returm the fizst T.A bill whereas the
letter dt, 3,2, 93 D -3, was. submitted with the remark that
‘Yold T.A bill for m 25640/- is treated ‘as cancelledﬁdasnot
. written'by him on" the«carbon copy of the’ letter,onhx >-3),

’.!,

During the cohduct of inquiry, the CO disagreed with
the PO and stated that he did not know who made the remark
on the letter dy. 3.2. 93D =3 , but such remarks were there,
The CO stated that the mistake committed in the bill dt,

11,1,93 was informed within a month of joining in the Vidyalaya

on 14, 12 92

.
In the written brief submitted by the PO, it)is noted
that the CO showed that five persons travelled from Guwahati
to Mangalore under single I Class ticket bearing No. 54886
for Bs, 7600/-; But, while cross-examining, the CO sald that
he had made some mistakes about ticket no., and amount, which
he came to know when his wife arrived in the last week of
Dec.'92, The PO also pointed out that the subject T.A bill
s dated 11, 1,93;submitted on 13,1.,93 which was much after Hw
L of his wife's arrival.@ate)at Mangalore,

o
N o00Uo0 0
'(} mKL v
Tn3175
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" being checked She PO further-stated that on 29,1,93 (refer 8 »-2),

dalt



- Shillong; as may be observed that the TO hael submitted in the

DN U s ,.

l6¢

The PO drew the attention to the fact that the CO has

stated that his parents were staying with him at Shillong but'
they joined him at Guwahati during his journey to Mangalore;
1mplies that the CO8s parents were not staying with him at

T.A, blll showing that entire party including his parents
travelled by bus from Shillong to Guwahati and claimed Rs, 50/-
per head towards the fare;- which is a contradictiono!

The wife of CO is workiog as PRT in. Kendriya Vidyalaya,
Upper Shillong. But during the period from 8,12, 93 to 13.12,93,
he showed in the T.A., bill,S =~ 1,that she was accompanying the

party and performing the journey to Mangalore along with other
family members under single ticket - this is a discrepancy which
is also admitted by the CO. .

T

The PO has also remarked that the CO has confessed the
truth not because of his inexperience, but it can be contrued
as action of a person caught red - handed, duihg;a'wrongful act
and trying to wriggle ‘out of the situations ..~ .-

{ref, written brief by the PO, page 2, para 2)

The PO referred a letter dt, 16,7.93, S 16, addressed
to Commissioner, KVS, wherein he-had submitted that his family
and all his belong*ings were left behind at Shillong and
requested to treat the transfer as on public interest;

It is revealed by the PO that the subject TeToA bill
was ndt paid to him (CO) not because it was a 'bogus one! but,
bec use he has not even completed three years'of stay at Shillong,
ma ing him eligible for T T.A on request transfer, The T.T.A
bill is still relevant as he had appegled to Commissioner vide
letter dt, 16,7.93, to treat the transfer as on'public interest
and to pay the T,T.A bmll~elready submitted°

Ve
N i
s ‘
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The PO further stated that a transfer T A, eduance of
Rso. 17,500/~ was erroneously paid to the CO, MJ:° Ansari by the
Principal, Kendriya Vidyalaya, Happpy Valley, Shillong, which
he (C®) did not spend the advance on his travelling expenses

and hence the T.T.,A bill was a bogus one (ref. written brief,
page2, para 4 & 5 ),

)
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" 'CASE OF DEFENDANT ARTICLE - I a(
1. In the defence. evidente of the CO, mr, Ansari has Qa
agreed that the T,A bill dt. 111,93 for Rs, 25640/~ was
containing some mistakes and hence he had dpplied for its
withdrawal and subsequeantly for its cancellation vide his
applications dt. 29,1.93 (D-2) and 3,2.93 (D-3) resptelively.
and a¥se the matter was reported to the Asst, Commissioner
, . Kvs, Hyderabad region vide application dt° 8.2.93 (D—-4)o

. --"",\F‘t" 5\' LT
¥ .. »; .

2° All "this happened within a month of submission of the ;
[ p311 4n 1993, : : "

53. 3. . He had neve: ckaimed for any payments against the

:aforesaid bill .S ~1 dt. 11 1 .93, and hence ‘his intention was /
“ not to defraud the KVS as allegedo ‘

4, " " On the above plea, he had refuted the charge to be
wronge » ' R : -

e ve N : « N ¢
L A I S . . . . Lt

L i "During "the ‘conduct of inquiry, it was revealed that
P the CO's wife had come to Mangalore in the month of Dec. '92
and also had'gone back to R Shillong in the ‘month of Jan, 93,
Thus, the' second T.A'bill (revised bill) dt, 29 1,93 was
submitted on 3 2.93." The CO has admitted that his mistakes
'may be “in: so magy respects but, his perception was to claim
‘lipnjhe bill, once-for all and finish, as admitted earliex,
(ref. Page 49 & 443, Inquiry proceedings dt. 21.1.95), He
:;’1ﬁ?wfu ) and also'agreed that he did not produce: any expenditure for

transporte{}on of personal offhcts ( pagelfq.dto 2161099),

B It was" revealed and stated by the.CO that -

a) - His father was 1ll during July '93 and admitted to

Naval Hospital, . Bombay and then shifted to another hospital
3 in Bombay and died on 3rd Sept. 93,
’1 : . 3

b) .. For‘the_treatment of his father,Ahe wanted maximum

amount to save his fatherts life during the monthe of July
& August '93.

1o d

c) . In his> absence only, his father was cremated and was

in Mangalore ‘on"3rd Sept. 93. He’ received the news of his
father's death on 10th Septo 93, L

e0o 10
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d) In the written brief submitted he stated that as the

admitted documents D—Q, D3, D-4,‘are correct)as admitted
by the PO,

e) During the course of cross-wxamination, by'the POito,
the CO on 21.1.,95, it was accepted that letter dt. 16,7093
was written to Commissioner, KVS, by Mr, Ansari regarding the '
. admissibility of transfer T A and earned leave, QtCo high-
lighting the followlng o I
~ he has already served in two schools of Northe Eastern-Region
for more than six years,without break, Wob' f 1.9, 86 to 21.11,92
and transferred from Northe- Eastern—Region to Mangalore and
resumed duty at Mangalore w,e.f 21,1292,

3."5 —'.‘:l Loy " Lot . )
~ that is why he has claimed transfer benefitsﬁogirequesﬁ

after completion of the tenure in the N,E. R( irrespective of
the situation). '
- the Principal of Happy Valley ,Shillong had‘confirmed the
admissibility of transfer T.A to him andéacCordingly’asked,
him to apply for thé advance in writingy.and that the Principal.
afeléBved. him on 26,11,92 with transfer T.A advance of Rwib
Bs, 17500/«, Now, jafter a lapse of six months, the same Principal
is writing the non-admissibility of tgansfer T, A and recovery
”_of the entire amomﬂ;‘,,l In para 5,0f the same letter in page 2
" S - 1¢, the CO felt, that if the advance is not admissible
he feels that he has been decﬁ&vedo As per his conscience,
had he been awgqre of the non-admissiblity of the T.A’ _advancehe weuld
hatle wesdd not at all moved from the old station at his own cost--f

. etc, a'*f. ;J-a:.;vf-":-.-., Veads 4....{':2 i{w o 5,% vﬂ!...‘: b,r’l“n v A,-. o : ‘"-
. L 4 iy w;x g2
/ - n page ;7,0f the Enquiry proceedings dt’ 21 1095¢ the B
: CO Mr. Ansari stated that he claimed the T.A- bill"amounting to - Z

Bs, 25640/~ dt, 11.1,93 peoause once for - all; because his wife ' R@
was also transferred and hence he claimed for the entire family,

whether she moves or noty WYY moved first

she(wife) camé” ‘along
L Jwi th his son latero

However,’the co’has ‘acceptéld ‘that’ his wife
did not accompany him on 8th Dec. 92 to Mangalore’from Shillong
and also accepted that his wife was physically present &mp

'V, Upper Shillong during his period of Journey wo.e,f 8th Dec.
to 13th !Dec, 92°A . . A& e

! BN { B Y S h“‘, ‘P

R u.g»1*§*zﬁ; Ui{r! ;
}{muevc/aad thwe his intention was not: to&defraud “the’ KVS'because
‘ he has already admitted his mistakes and“accordingly,submitted

b'the second T.A bill which was duly accepted by the office of

(1-0)
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ANALYSIS AND ASSESSMENT'OF.EVIDENCES<OF ARTICLE I OF CHARGE

B The statement of Article ~ I of charge framed
against Mr, Ansari, the CO,is that Mr, Ansari preferréd a -
False- transfer. travelling allowance claim of Rs, 25, 640/~

for the expenditure pur#ordted to have been incurred by
him on' his family menbers,

for " the journey from Shillong to Vittal,

from T 8412, %2 to 13,12.92 }during the period Dec. 1992 to
November 1994 hipe o

Tsr

- In order to find out the truth we may proceed to
answexr »the following questions -

1) Whether the CO, Mro Ansari is entitled to prefer the
. claim’ for Transfer travelling allowance ?
2) Whether the claim .breferred is false ?
3) . Whether the claim is for the expenditure bUrko}ftéd to
) have 1ncurred on his family members ?
4)  Whether the claim is from 8hillong to Vittal ( Mangaloxe)?
5) "Whether the journeylperformed between 8,12,92 to 13,12,92
and during the period Dec, 1992 and Nov, 1994 2

6) . Whether the claim preferred was with the intention to
defraud YVS?

0 S LN 3
{ . . w

On the ‘basis of the ‘evidences and records, let us
examine the ‘truth of the above . awswer,
1) " Let'us examine why should Mr, Ansari subpit T,T.A claim,
~ at allf " As per the statement of imputation of misconduct
" in"support” of Article I, ‘1t 1s noted that Mr. Ansari was
kzansferred from' Shillong ko Mangalorg), which is situated
in in'the N.E.R,and Mangalore is situated in South Karnataka,
He was ‘transferred 6n request and yet availed fifteen days
joining time ?( As per joining $ime rules, jeining time
wlll be given to a government servant. on'public interestt'to
enable him to join the new post% either at the same
station or other-station,) As revealed by ‘the PO and
accepted by the CO vide Ref S-{and s 16, during the
course of bnquiry that an amount of Rs. 17,500/~ was
-duly sanctioned by the Principal, Kv, Shillong{it is
: expected that while sanctioning the advance, the competent
l authority ‘must have ascertained the eligibility of the
employee to get the advance). As the advance was already
f’} sdbctioned and the employeeWag relieved from the Vidya-

17)l,)) laya, naturally the Cg after reporting duty'to his new ,,.12
)
WALy '
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place of posting, wlll have to submit the T.T.A bill, As
stated by the CO that it was submitted on 11,1,93 with the
‘perception of admissibility; (as revedded from the . admitted
- document S @ 16} that he had served for a period of 5 years
in the Y.E.R ,=» As per the provisions of the employee
serving in the N.E, R certaln concessions are granted and #ao
jdiened-@e@-eery&ee the Rule SR 116 is relaxed for T,A all=-
owance for Hourney on transfer( ref page 639, Article VI,,
last 5 lines, Accounts for KVS) wherein 1% is also written'
that the KVS employee willl be entitled to the existing
admissible T.A, including the cost of transportation of the _
admissible welghts of personal effects according to theigrade
to which the officer belongs, irrespective of the.weights -
of the baggages actually carr#&dg,(ylgeoﬁqe,'lv vd<zuogwm)’
TSI : LY
Secondly, as per S-2, refo No. CON/KV -+US/94-9J/
79, dt, 18.4.94, ,_1t 1s stated that Mrs,A.Ansariwas transfe-
rred vide letter no, F, 18/1/92-KVS estt, 2 , dt, 22 10,92
to KV, Mangalore, But she did not take the transfé@ due . to:
. her son's education, etc° Probably dup to that the husband
Mr. A nsari, the CO, preferred a clatm on. 11 o1 9’(ref. s-1) |
for bothe husband and wife as per the provisions ‘and {nter-
pretation of the meaning of the'family accompanies'(ref. 1,
Appendix 15, page 537, Article 13,- 6 and 7) ' There is a
provision that' family members may travel in two or more

batches when bothe Hugband’ and wife are’ transferred and if

.. a member of a employee's family follows him within ‘six months

he may be treated as accompanying him° In this:case,wham )
- stated, that the wife of CO, although did notﬁaceompany.him_

on 8,12,92 yet, at the same. time, came to Mangalore.during :

Dec. '92, i,.e., within one month of ~Joining: of Mr. K Ansari

at the new station, at _Mangalore as. revealed brb”“during the
course of inquiry, ((mwe Atfe. [mqe 16, Vel )-LW))

"

. o . s

Hence to my mind the T. T A bill claim submitted by the CO is

" 4n order as per the existing rules. e e g T
b} . 3 Nogin ri'Sﬁ{"/""' ”r&,"g({:’—,;-, loyrd PiTs g L
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‘1n}54ﬂ§' 2y . However, it is true that .tlje document S 1 was with= i
o _drawn and cancelled on account of mistakes which was informed OCV
.__::r;%, . . as per the content of the letter dt, 3,2,93, D 3, It was also \
”35{;?' a Tevealed that the ‘co’ claimed for five first class tickets for

the journey from Shillong to Vittal, Mangalore which includes

his wife also., It is‘also accepted by the CO that Mrs. A, Ansari
is.wife of Mr." M.Go’ Ansari, the CO, who is working as PRT in

KVy Upper Shillong, and was algg transferred to KV, Mangalore,
vbut could not join the V&dye&eye-on 8.12,92  in Bourney” to
Mangalore te‘due to her own problems and g%ﬁ-wife Mrs. A, Afnsari
was present working in KV, Upper Shillong between 8, 12, 92 and

13, 12‘92, and’ was not’ accompanying during the aforesaid period

of his journey to Mangalore,is proved to be true Cﬁ*ﬂv &Jc.zlud,z(ny ;
¥ g 39h 2

o T

]

v o

- . -Hence”this act of the CO is an'unbecoming conduct ' of
| the employee,i.e., the CO, and hence,the par% of Article I .
of the cherqe is proved°
At this stage it may also be obsexrved ikethe light
, of the statement revealed by the PO that the office had accepted
1 second T,A, bill of Mr, Ansari who had submitted a letter in-
S dicating separate travel programmed in the bill stating that
the tickets-were seperate and he travelled from Shillong to
.MangaloreienQi@emeiﬁlrst arid quoted his, first ticket number g,
‘His wife-and son ‘came later during their vacation in the month
" of De¢ '92 (ref. Inquiry Proceedings -~ page 7, dt. 18.1.95).
Although, in his written brief, submitted the PO had drawn the
attention of the 10 towards the remark written in ink on the
carbon copy of the letter D-3 and stated that the remark is not:
| ‘wriftenvby.the office; however; when we compare from the content
' \ of the letter D-2 and D-3 it is true that the office had accepted

e E R -

Lo
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the letter and advised to give another T,A, form (ref, remark
written on D2). The fact remains that there was a mistake in
the T.T,A bill'claimed which was informed and accepted by the
PO,duly endorsed by the 88 Principal (ref. page 19842nnquiry
’proceedings, dt. 18,1.,95),

At this stage, it may not be out of place to mention
that the statement of the PO that the CO informed the office only
" when he knew that he was being checked is not consistent because -
as per letter dt., 18.4.84, S 2, the Principal of KV, Upper

A it A At e

] e w T

| , Shillong informed the Regional Office, the absence or presence
b of Mrs. A. Ansari, wife of the CO only on 18.4.94,1.e., much

;) after the date on which the Cg’informed the Principal, KV -2,

Mangalore (ref., D-2),

P
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Further, the PO has stated that the subject T.T.A DLl
was not paid to him not because it was a bogus one but becaus¥
he (CO) had not even completed 3 years of stay at Shillong
making him eligible for T.,T.A claim on request transfer
( ref. page - 2, para 4, line 2 to 7 ) and stated that the
T.T.A advance of @ 17,500/~ was erroneously paid to the CO by
the Principal K.V. Shillong which he did not spend on his
travelling expenses and hence the T.T.A bill was bogus one.
It may be remarked thot as per Accounts Code , for K.V.S
Appendix 24, page 636( 1), it is clearly written that a fixed
tenure of posting of 3 yéais at. time isJBnly applicable for
Officers above tne grade of P.G.T, As Mr. Ansari is T.G.T,
the fixed tenure of posting of 3 years at a time is not applicable

fdl‘ himo - e e .
) ¢

FINDINGS :

On the basis of documentary and overall
evidences, adduced in the case before me, and in viewr of the
reasons given above, the charge under Article.1‘against,

Mr. M.G, Ansari T.G.T K.V 2 Mangalore‘is proved to the extent
" that he ( Mr. Ansaril) submitted a feolsc trénsfér ciaim of

I 25,640/~ for five prrsons viz Self, Father, Mother, Son &

his Wife, however his wife did not travel alongwith him for

the journey from Shillong to Mangalore during the period

5% from 8-12-92 to 13-12-92, |

R ,’/l\
) . ) L ‘?,3“.’_ \‘:‘0})“-_-"_,.
Date: 25-3-95 .. - (Dpr.p.P. Sharma)

Principell, ¥V. 2 Hubli
& Inquiry Officer,
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CASE OF '
DISCIPLINARY AUTHORITY.

ARTICLE -II of.charge relating:to unauthorised absence £=»
7 with Weeife. 15,7.92 to 5,11 92, |
L d ;eq{gﬂf.%ﬂ B Nﬁﬁﬂ‘ltgi? ;s%v"
o ?"; s ',‘ _ t . ; .

The PO stated that Mr° Ansari, the CO applied for six

days casual leave woe.fo 3.7.93 to 11,7, 93 which was never
disputed, On 13, 7.93, he submitted ar’ ultimatum vide(ref.
S - B,dt.13,7,93, to- the Principal stating that he will stop.
working wee f 13th July 1993 Af nis salary dueshare not paid
to him immediately° On 13th and 14th July '93 he came to
the Vidyalaya and signed in the &% Attendance Register and
left the Vidyalaya after few minutes without attending to his
duties, **From{15th' July 'to 21st July- '93, Mr. Ansari used to
come to school around “12 noon. everyday and without attending
to his duties used to-leave the school premises after few

" minutes, - Substitution’ arrangement in his place were made
by Mrs, Celiane Miranda, It is also stated that one part-

 time teacher,’ Mrso.Shiana was appointed w.e.f. 1st é&i?stoa
so that the- classes may’ not suffer for want 66 teachexr, This
may be verified from the Staff Attendance Register whereln
the fact that she was appointed against Mr, gnsari was noted
for the monthe of August, September and October '92 , The
SW-1 and:SW-2 have also categorically stated that the Cé was
not seen in‘the: ‘school ! premises from 22,7,93 to 17, 10, 93,
In the Staff«Attendancp Hegister'jh-wumsh the word tabsent!?

or A ’or red line 1s written against Coesname during that
period&USo ‘ :

The PO haelpointed out that the CO safd that he was on
”/Ieave from 13 ,ﬂ93 @re to 18 9+93,which 1s nota;fact. It is
very interesting to note amd the fact was found during the
course of inquiry,that the CO had visited KVS head quarter
during that pnriod 2and he did not want~thet—h§e-bogue—$v$vA
Bkl to be caught again liKe his bogus T.T.A bill and !

hence he signed the’ Attendance Register on his return to
Mangalore on 18,10,93 for all the days he was absent®iccept-
ing for one week in Sept, 93 when he went to the KVS head-
quarter, and so very cleverly he marked himself EOL for the

ﬁ aforesaid period over and above the office remark of tabsentt,
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The PO pointed out.that the ckherge-e4 CO during
course of inquiry admitted that he had given an ultimatum
thet he stop working from 13.7.93 if hls salary arrears are

not paid immediately. “As the position has not changed|even 2w’

'Q,‘when he joined on 6,11,93, because he stopped attending to

"his duties from 13,7.,93 as his . demand was not fulfilled°

- The PO stated that there was an‘‘absolute quiet in the- school

fromt during the period, from the last week of July 93 to

17,10,93 and this in itself shows, that Re must have been‘
out of station during that period.KA

. . NN L
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' The CO also eommenéed in his?ﬁritten brief tnaf it is

~ impossible to believe that Mr Ansari did not\receive the

mecsage of the death of his father “4n these, days of . STP and
ISD and the news of his father's death should reach .him after

“more than one weeks The PO said that, this only goes t% show

/]
[

‘ARe
- that he was not at all in station. during the time of Jis

father's death, He further pointed out that the date 10,9,93
was mentioned(ébout his father's death)only because 11th &
12th Sept., '934ere, Second 8aturday and Sunday .and he ha& al--
ready marked EOL for the period.ffom 13 9.93, to”18 9 93,,

The POexamined the'State Witnesses SW-1,;Mrsq Celizne
Miranda who was also cross—examined by the CO,sMr.gAniario
The SW-1 stated that % on 13th July '93, Mr. Ansari came to

the school but did not go to‘the,classjandrhence;she;gad'to '

|
arrange substitutlon work.. It continued for several days.,
She saw Mr, Ansari only on 19th Oct. '93 in the schooﬂ

premises and not in the class, and after that she saw Aim on

|
the re-opening day, 1,B 2nd Nov°'93° 3R~ SW~1 stated that

one part-time teacher, Mrs.Sh&dna was app01nted in hlé place

on 31,7.93 and relieved on 21st of Oct.'93.. SW-1 \had also
submitted a letter dated 11,11,93 (refer S - 7) informing

that Mr. Ansari wags absent on 13,7,93 and 14 T 93. During

- crogfexamination of CO to SwW-1, it was replied by SW-1, that

on 1st Nov,'93 in assembly two police” men came and took

Mr, Ansari and when asPed by the co: “Did you report?",f
"No", she said, "Police were parent and ‘ee you dig nent'
with the parent™, SW-1 ' further stated that ‘she’ did not see
Mr, Ansari’ si@ningbecause the day he signed, she was absent,'

earlier he was not there, he came on 18th Oct° and signed

from 14,7,93, But when’ asked why arrangement was hade for

Mr.Ansari when he was present on 13th and 14th Of. July,
SW~1 replied that the Co attended the school but sat in the

(T%?vlf”” )
. 513195
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It was'further reveaied from the Attendance Register of
Class VII that Mr, Ansari who was class teacher for Class VI
‘had signed on "the Register only for .the month of June'93 on
30.6 93.-cwhen3asked,the reason, Mr.'Ansari zeplied that he
~went on, leave’ wfe £ a 7 93 to 11,7, 93 and after his ‘joining.
from’ 'that day onwards the Register was not given to him
(refer pagezs, Inquiry Proceedings, dt. 19.,1.95). The PO
stated that’ w.a.f 148,93, Mr, "Ansari was not found in the
Vidyalaya nor.his whereabouts,were known and he did not leave
’any ‘address‘where- he could be contacted, Therefore, one -
substitute)’Mra. :Shiana” was appointed inthis place, ButInveply t, sne/
~J$w¢ﬁen asked to the CO by the IO, ‘the CO replied that inspite
of 'his request-to, “the'Principal and’'a copy to the higher
ac authority the’Principal“wasInot allowing ‘him to sign the’ .’
*Register’daily and“attend classes. -However, he signed the

Register whenever‘he{got\the chance and ‘went' to the class also,
"-‘ ‘“& e "‘ e uc;'t' 2, ‘\Q.J-(-,' qu}& 26 \u\l 7— (\V) )

’ (

\

During the course of inquiry the SW-2, Mr. M,D,Namboddri
stated that the CO mades his appearamce till 21st July'93 to
‘collect- his personal letters. Then he came on 18,10,93 and
signed’ the*Attendance Register for}the absenting period from
15,7,93 t0°17,10,93,at a stretch, " In reply to the question
asked by the PO, that how he had signed the Attendance Register,
‘The SW 2, showing the‘Staff Attendance Register, pointed out
the differenca in his way of signing n the Register during
the normal days of attending the Vidyalaya. He said that there -

| used to"be‘no’ gap between morning and afternoon signatures, N

o whereas‘signature mafle from 15,7.93 t0°'17,10,93 were far moved

‘from each ‘other(morning & evening) and in between there was

" office remark indicating,that the employee was absent from duty,
Hence, it is very clear that the entire signature from the
period #5715, 7,93 "to 17,10,93 weere done later, (refer , Z.Puye-9

Vol2() dt o 19,1 95)6 SW-2, Mr, Namboodri further stated that (\'Nhen he

was conducting prayer, the CO came to the office,and he

""snatched'the 'Register from the LDC, Mrs, Vedgvathi,at about
9.05 ‘a.m ‘on 18,10,93% 'When’he came”to know about this, he

- tried to'take’the Attendance Register from SW+2 and pushed
him in an‘unruly manner and completed signing with"EOL remark

" in the middlé wis.f 13.,7.93 to 17.10,93/

[
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v;‘; “problem the day before,: 1.e,18, 1o 93 just o calculate
" “than 90 days of absence (refo Written Brief page 'q, rpara2) £

-y SW-2 stated, that no leave application was recelved for the
{f“ period 13th to 19th Sept,'93, He furthere confirmed .that CO
' was not allowed to join because he had, not given any leave

application and the Asst, Bommissioner®s .permission was reqtiiveed }

to allow him to join as his pericd of absence ‘exceeded. 90"
days° This was also informed to him vide ref, letter Memo
"dt,18.10 093, S-10, Although the CO brought the letter of
permission from the A, C,B’lore region but the CO refused
to give the JOINING REPORT in the proper form wherein he

had to state the kind of leave applied and availed during the
period of absence.h He could not write the Joining Report
because _he had_ _already signed the Attendance Register‘and
it would be COntradictery to hlS own acts of, ommissiongand

‘ commissxon-had he given the Joining Report.. No" leave:, ,;‘.
application was given to him as on date but he was: allowed to
join duty on 6th November by% the. permissionxgiven byﬂthe -
A.C, B'lore region,,y The PO, ;clarified, jthatethesrerark EOL 1n”

\the Staff Attendance Register was, markedfby Mr.*Ansari“for o
13th to 19th Sept, .and the office “had not‘madetthe*entries”’“'
in the Staff Attendance Register. Mr*4Ansari’has also ‘con=
firmed and accepted that EOL was written by him in his own -
hand~writing and said that,"lf the columnsrremain blank,.I

' used to put the 'correct remark' in the register for which

""no authority was - given by the competent authorixty° ,Itrwas
“an usual practise®, (ije« <'~5’(, to, 11,16, (? l Vuut 20,)) , Rt

’

. e i S e
-“h b In his written brief submitted byﬁthe*PO¢stated“th t -
”'vee‘during the conduct of inquiry andtcross-examination,‘the
"PO. argued that if Mr. Ansari was present @,e f ‘15 7 93 to
17.10,93 why should he himself mention .about absence for ¢ ub
‘more than 90 daysZand vide his letter dt.-19 10393 addressed‘"

to the Princ1pal-—stating that Ehe Principal.created theﬂi““‘c”

194
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The SW 3, Mr. K G. Badu, Gr. D R stated tht. at;about;

8.5¢ a.m. He was sitting in the. office onf18 10 93,1Mr.

Ansari came, to the office,gtook{the AttendanceaRegister and.
sat for signing°: At ,that time,ﬂprincipal*told himat%“b?ihg'
the Attendance Register but Mr.<Ansari »did

nottgive; EEN rThen f
Principal himself came and asked Mr, Ansari to . give the Register
Mr, Ansar

1 did not give the Register and Principal proceeded

to take from: him. Then Mr. Ansariypushed;theaPrincipal ‘and

again sterted 51gning the Register.( i
, »i i

e
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Principal went to his Troom, - Mr, Ansari asked him to give 0@(
. the Attendance Register to the Principalo- To this, the CO \
left the Register ‘on"the’ table. Principal got it from ,the

tableo The upc also~saw‘that the "CO had signed for the entire
period. of. tabsence, > " AL D P
A R + '.m‘\(\ ", :‘7"'1 4 ,:,l','s : .

I

" The SW-4, Mrs Vedavathi, LDC of the Vidyalaya stated
that 'on"18, ?e.93 Mr. Ansari came’ to the office and took the
Attendance Register’ from her table*and started signing. Then
Principal came to the 6ffice’ and-asked Mr,'Ansari not to sign
as he'was ahﬂent’for the past three ‘months, Mr, Ansari Started
signing again.- Principal took the Attendance Register. Mro
Ansari' pushed ‘the” Principal and continued signing. B’awc\uf)
"“during’ cross-examination by the CO,'SW-4-'stated thqt the CO
took the Attendance Register from”the tabke and“not snatched
frog her!® “She further clarified that she used!took! and
“did notsay that the"CO was not allowed to sign. She saw the
CO on, 18,10, 93 ‘and’stated that when’ Mr. Ansari did not obey
the Principal's instructions,’ the Principal tried to take the

I/Register from”him\® ‘Mz "Ansari pushed the Principal using his

A e e e gt . e g i 0t . e -A_--_-N -

elbow tossing”him' 'from one corner?of the room to the other,
She also* stated that the signing on the Register took 8 to
- * 9 minutes,’ ‘Mr, Ansari started signing around 9 a,.m and

' completed by '9,10 a.m>on 18,10,93," ¢
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. R Y™  CASE OF THE DEFENDANT
! L e In respect of Art{cle 11 of charge
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¢ H! MrorAxnsari admitted that he:+had submitted an ultimatum .

| »to the Principalﬁon 13.7.93, requesting him to pay his salary \
dues, otherwise ‘he’ would not be in a position to work, - His
intention was only to get salary dues as the money was needed
for thektreatment of}his father who,was a cancer patient and
subsequeatlygdied on 3.9 93. :On- 15 7.93, he gave anothexr

« !lettex-addressed to the, Principal .stating that he would come (
‘to the Vidyalaya and go but will not-be able to work.due to
mental worries as his father was lying on the death bed for
want of money., .The CO further revealed that in the letter
.dated 17th.July'93,D46 , requested.to the Principal to 'allow
him.to do..his duties and sign the Staff Attendance Register
ras he was prepared to work.(ref I,P, page3y, dt. 21.1,95)
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" The CO examined himself as a witness(of his own) and stated N
.~ that the Principal had already taken the stand on his ultimatum
1ette£sdated 13th & 15th July '93 and was not, allowing him to functiono
- Thereafter he per reported this matter to: -the A c vide letter
dt. 21st July 93,D-7, (ref. I.P, page‘zg-last para, dt. 21 1.95),
In page 48, of the same Inquiry Proceeding dt. 21,1,95, he ‘
clarified that ultimatum means request to him and. stated
“‘that it is not a threat and, he did not, knowmthe correct meaning

,-.-

' ' N . . 34- o Y
of the word ultimatum 1 #.f, ﬁwieﬁf}_a

H'-{r . BRI

In his Defence statement, D. 1, he stated that he waS‘hot
absent unauthorisedly from dutiles from 13.7.93 ;to -5, 11.,93o '
He was on EOL with e.f 13,9.93 t0,18.9.93, ea—GOL and was_op  6dvp
SIGave for 19th & 20th? “Octs 193 and went toﬁmeet A C; at‘B'loreol-Anp
He attended the school on 29,10, 93 but was, not+ailowed ;to.sign

the Attendance Register inspite of the'permission;given.by

the A,C, B'lore and that is why he had t68give Joining Report

because the Principal asked fortthe same.(hqBVr“ R nn,“

Wi ETE e *ug»'**}@y X T AR
In the written reply brief submitted the CO siateé that
the matter was reported to the A, C vide. his representation
dt, 21,7.93, D-7, requesting the A.C for an early intervention
and necessary action for solution.. He stated. that the;Class
-~ teachership was not givens again toahim which was. withdrawn
sihde-p while proceeding on casual leave,JeHe applied for sit .
days EOL from 13,9.93 to 18,9.93 in the Same way*as ‘he’ had
been applying earlier for other kinds of leaVe and Jjoined duty
el Woeof 20,9,93(ref page 2,written brief).”The CO:stated- that he -
& :n/' ‘gave joining report ‘on 18, 10 93 not becauseehe?was*absent ”1:
-, i*’earlier,as referred by'thé POy invhis ‘written: brie:;” But, the =
-/ Principal asked him to subniit Joining Report in: proper- form°
g The CO pleaded his innocence by stating ‘that he‘did not: know
when to give Joining Repprt and when not.to give'but, he" gave
-4t as and when asked by the=Principal(ref}page§fﬁ,1 Ps,dt, ,
T 21,1,95). The CO hak also. ‘accepted. that he wae’on EOL:for six
 days w,e.f 13,9,93 'to'18,9:.93 ‘and 'went to “his -homeitown: after
getting the sad news of the death of’ hiSufather on*10th Sept,
and came back to Mangalore via Delhi) : -At-this:sisage .the PO
was not convinced and saidthatiit is’strange that,;he: could -
wtyisit-his ‘home:toln: aftert10Jdays offh15vfather's«deatw'and
contlnue to work in the Vidyalaya during "the intervening period
i,e, 3.9.93 to 10,9,93 (ref, pag952e, last para, dt.21%1 95)¥0b2(q)
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was working in the Vidyalaya from the last week of July, the
CO answexed that he did teaching work, correction and signing
in the Regieter, but salary -~ he did not get from 1st Manch
1tself.,fThen why nothing was done‘on 30th Sept. to get the
salary when* allJthe staff members‘were getting their salaries,
as reportedsto ‘higher officers, The answer given by the CO
{was that he was asking exactly on these-days and from time

tb time he kept asking for his salary. He was thinking that

. tthe office were recovering as the  office was recovering

i o the excess payment for the past four months.

3 ; . e
e . i “ :-.;, 1 ..

: On 21,10,93, the Principal 1nstisted on another

~ "Joining- Report ‘prescribed for and yet anothexr though they

"; were‘ngt necessaryo ‘He " obeyed the'order. .' His statement that

‘the Co’was not” seen .in"the' schoo&Jpremises 111l 5,11,93 is

totally‘false(ref ‘para“3, page 2, written reply brief of
CO, last four lines) and further stated that on re-opening
“of the' school ‘on 1,11,93 after the Autumn Break, he signed N
the Attendance Register -and while'taking Class VIEhe was
~once: again evicted from the class in front of the students
by “the police,with “the ‘result he'was constrained to go to

| the A.C. (BGR) again on 5,11.93 on whose intervention he

; could join his duties we.eo.f 6 11.93o

}. Wiy Y. ". ‘. !3“‘1 W TELH SN ?,4 "‘J

{ e oty v,~Thusn ‘he, was,actually not, unauthorisadly absent for

]

!

' ‘the period fromn13°1 93 to .S5.11 93 and hence the charge 1s
+ false-and"the same. 'is refuted,

—— se

"The CO‘accepted that he had received the Memo dt. 14,7.93
- | 1ssued by the Principal,,KV-p 2 ,+Mangalore where,"" till

ii evening'" 4s ‘cut in hig copj, he was present on that day but

' ' . the Principal did not allow him to sign.

oy
The{CO stated that he never tampered any school records
and never; man handled the Principal, All he wanted is the

settlement according ‘to'irules” and laws3and not by man handl-
in g the Principal.(ref. I.P, dt. 21.1 0998) ofuge 54 volu2 (tv) X
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When asked by, the PO. to the CO to. produce any proof that he 4%\ '
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ANALYSIS AND ASSESSMENT OF EVIDENCE IN RESPECT OF ARTICLE ~

. - The PO observed that there was’absolbte qhiet' in the
; Vidyalaya during the period from last week of Jyly to, 17 10,93%
5 And he argued that this itself shows that the CO ' must have
: been out of station during.the periode' (ref° para 3,,page 3,

wrlitten brief ofi PO), "A éJ %c,,“qﬁv o

4 : . A .
% ¢ [a] .H? F:,x;;-

What is the basis of this statement ? ‘Why was there
tquiet! on the school, front ? 1The PO, remarked tha}!ss&Mr Ansari
was absent 'and not seen inithe Vidyalaya campus;&uf w34
2) Because the part- time teacher, Mrs Shmtna was’appointed K
for therperiod,in place of Mr. Ansari-ey i-; ,X ﬁb“ e
3) Because, the Arrangement Register reflects the CO’s .absence

4. . andthe arrangements were made by Mrs, Celiame Miranda” SW-1,
. who gave the statement that the; CO was; ‘absent” and‘not going to
the class.,therefore she made ar:rangement"‘forQ‘th’etx;COo,«,j
4) Becausg from the Staff ‘Attendance Register,also, it.is

clearly reflected that Mr. Ansaril was absent as,; therelis a
clear remark of 'absent!/ 1line drawn: against the name of

Mro Ansari. o iEhRRiyinedh v GEBGR. TARE

5) Because the CO had giveniJoining Report - this itselﬁ e is a
proof that he was on leave/absent.

“ It may be observed that Mrs. Celiane Miranda, SW.1 was
making substitutiontarrangementﬁduringﬁthefabsence of; the .. ;' vy~
" teacher(ref S-8 ) . ' It is*also notead’ that videwref,{S-Y,ll Y
Mrs., Celisme Miranda wroteka letter on.11, 11 93(addressed to, 9
whom) bringing to the notice that Mr, Ansari ‘ceme. to the .. .
/. Vidyalaya on 13th July .and 14th July.and did not:go to the.
’ ~ t.class for which shehad arranged aubstitution workoﬁw, e
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This statement may be true but raises"two questions, -As
1) Why SW.1 xeported the absence of the ‘teacher only for two
days, i e., 13th and 14th July ?uan_n—n-93 Q_L»Jw

-h‘q§ “, 4

. - A ‘-"g— # t'{?i} f}‘}- ;Ig “‘R?W . é’ _ff..,
';I"ih“b2)'After a:. 1°ng gap} oflmorenthanathreegmonths (as smay,.be, .

observed, S-7), she: reported the; mattergon,11 11 93 for the
absence of the teacher 120 ‘days ago} Stk ,kul,..
Moreover, she had stated during the conduct of 1nquiry that
she saw the CO only on 19,10.93 in the school premises but .
given the . statement’that on»18 10 93 the €o had’signed for
all days of absence woe. f‘14 7.932 (0“‘%”‘0-q3 S WﬂS‘WWQZ*/QAWQ
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Tjhis raisas doubt regarding the Qﬁymgiaa of her state-

ment as a witnesso"Even if we believe her statement to be \
true/valld that“she‘saw ‘the CO' on 19th Oct..93; it is not s?
known what prevented SW-1..to informgthe Principal about the |
“absence of*Mr° ‘Ansaritfon «13th and 14th July'98.efter-e after

a long gap . of 120 days?@c Sw.mqonc& "o mallty om 1=-11-13) .

!v.”

As stated, by the PO, it 1s true that a part-time teacher

was appointedlin*thesVidyalaya wee,f. 15t ‘August 93 ‘and continued

" upto 20,10, 92Hafternoon, i.e., immediateiy before the start of

_Autumn Break of 10 days, "It is also observed that Mrs. Shidna

was given arra gement- ‘aven on_30th and 31st July,"93(refer S-8)

and’ she was.reggeved ‘on 20,10, 93 puch earlier than 'the joining

of the’ o, on’6"11.93,”although itfisustated that she was " -

‘ ““appointed‘inOplaceJofVMr. Ansarily ar oo

i ' "' The'reason for ‘the ‘same is not ¥nown. Thus it iq_not proper

] . toisayﬂthat*the presence’of part-time teacher in the Vidyalaya
,/’justifie§’the(%b§en¢efof the ‘CO .during the period 15,7.93 to

5 11,93 because)as%seen from’'the. Staff, Attendance Reglster,(s-u)

there! wercother Qart-time‘teachers;on rolb*during the aforesaid

e oo

) period° - R B

A b A

>

As stated by sw 1and SW 2 that Mr., Ansari was notseen
in the Vidyalaya campus w.eLf 13, 7 93 t0-5,11.93 'but the
letter- dto 16,7 93 S.Jé;‘%ddressed“to the  KVS was 'submitted
to the, Principal and accepteJ to ‘be received the same bythe

g

Prlncipalo qf"“ R ‘
This 1ndicates contradiction og the’statement,
":-1‘:‘-&“‘:7."'.'.‘""}{‘1!\1_/ yorooog Tl R

Adm T 3,
+ P

. e w C Thed
, ) The letters D 6 and’ D-? through which the CO intimated
'that he “wrote®a letter dt. 13th and 15th July to' stop working

etec, Qﬁ%,in para 3 of the same letter D-6 dt, 1¥th July '93
reads as follows L ’

’ " You are preventing me-from doing my duty and not
allowing’me yo ‘sign’the 'AttendancerRegister.< - - , whereas

A

I hadtbeen attending the school daily'for my dut& and now you
are telling me not to come to school, Further, if you are
supposed to do all this, please confirm in writing so that
"the matter can be reported to the higher authority if necessary
and-in the last¥pard’'='= "' "

- . He had ‘requested the Principal to pay somo portlon of his
salary and(h9 may be allowed to sign the Register and do

his dUtY (A”(‘/ Ve /}" 'y < \’, vl 2.(v) . )

But,whether the above statement is’ true or not ? Whether the
letter datedv17th Julyynwas received by the Principal 2
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. rules and norms, But,the main point of consideration 18 &

o

-.he signed, &n. the Register whenever he got a; chance"tAt this Jtuse

Zd?lh_

As per oral evidence during cross—examinatioti of SW 2

on 19,1.95, the Principal and SW-2 admitted that the document

:D-6 and D~7 are not directly. received, . Probably they were '
received by Registered post after two days - he-said (. ref B

page 6 & 7, SW 2 dt. 19.1.98). This contradicts the statomtmt (/

_that the CO was absent as per 'the contents of the letter dt.‘ ‘
17th July 193,

IR .
s.../:: »,j' PRV 1“';« l‘i,; &x,l ,,.,H};.‘J" f}\

It may further be observed from the;Staff; Arrangement
Register, S 11, that Mrs. Shiana the part-timeoteachergwas:relieved
on 21,10,92 forenoon because of the office.order & .. . ref-:,..

F PF- 1/26/93/KVS(BGR) |@#% 4153, dt.20,10,93) by. the LAC wfmen,
3wl the CO was asked.to report back on- duty;and report'to

the Principal, KV 2,-Mangalore,. duly.requesting the:Principal

to allow him to report on duty to the Vzdyalaya;ufBut,as stated

by SW-2, that the CO was not- allowed to join,because.he?did:not
submit Joining Report in the préscribed form even:though. he‘
was permitted by the KVS (BGR).vide letter;ref,, aboveoﬁiJ "
‘The*reasoh given by:thet Principalmwas thathr Ansari~has to
state ih the Joining: Report.the kind of!leave and the periodf{
of leave availed, (htfe, ﬂu&'22,23 V°12<9) b jjvh

Of course, may be 1nterpreted to be sound as per existing

%
»

whether the jabsence was, from,,gs,n 93 t5 5i11,93%sm As. per
the order»after e due oeéer-e permlssign’granted b; the :
superior authorlty y 1o.e. A, C .(BGR) st wﬁﬁbh Mr Ansari_l o
may be treated as present even before 5, 11 93 in "the Vidyalaya

because between 22,10, 93 and .31, 10 93, a period of 10 days may

] et '¢ - rﬁdwul‘& LR

be included %0 accountjfor his presence in:; the(Vidyalaya .
tbecause, the CO being !TGT English, i,e, teaching staff'w1ll _
be entitled.fovzt Ixeot 10 days of . leave during Autumn Break
and hence at l®ask ok that period =2 eweuad unt be treated on
unauthorised absences Q Wltn Lo ofece c«er X (64/{) 15 Abeuival -
. t—-"k‘. &N,ssi'
e w o Q@Ryﬂqafq-vﬁuMgzo)) SN

|
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f 3‘\% Ag ’1 3 j;
CTHds ﬁi Phttherrﬂhpported as: per»thelstatementﬂof SW-i

that on 1st of Nov,'93, the police came’ andbtook Mr.gAnsarir
from the class, Was he présent or absent;?un,l—‘l~95 2.

RS 2]

R C e 0\, M‘*"’(SLPLV . : )
Row The PO stated . that*Mro Ansari put;hls*31gnature at .

stretch on 18, 10 9§ and presented witnessFSW~1 sw-2,‘sw3 & .SW 4
in support of the truth ofsthe: statement,}tWhereas the CO

stated that the Principal was:hiding the: Staff_ Aftendance ;
Register inspite of his request letter (ref, D -6, and. D-7) - . |

and not allowing hlm to sign the Registerfdaily,* However, s L

"“‘*«v a0 hJ\)x.
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atamhts it may,befnoted that"the'letters dated 17¢

S wNowﬁthb@pointxjoﬂbe‘examined
~aglep "ﬂ!gb:on+° 'Ah'fnrvl1nn”drnwn “An the"
wull(u||~r||nt R llm-uhm Wt Mi, Aot W

olher quds,1whanlu Lhu ordur?:

. or'Signatureiand then-Remarks'
’ v, Q‘rl’ ”v\‘f&'f @ ':\"'«“'

e t“ﬁieqf” ‘i it by

,LetnuSyexamineﬁfrom theystaft

S-119§wherein7the signature of "the
Yoffice’ A/Apsent/ Ap/*

3 15 11, .93, :1»;:",( ?iﬁ"a;"’;‘fi 2o,

.‘.Té' (“:j’u&, Aﬂ‘%p a!vgix ‘j d’g;, ::‘,ﬁ’o b

-~ FOR*THE MONTH OF*JULY “1934
On13th/and* 14th7Juli?°’

of s
.nl !!2'1 '
b
2

'i Upto 21st3July?

evedir
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line may be seen w.e,f,
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' Yab'written and,encirc
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hlszwhether the remark writt
hngl nlerr

Lhta .
ﬁAitendance Register (ref
CO and the remarks of the
13,7/

h July and %
21st~July ‘are_ denied by the Principal Although bpth the v
documentsPD—énand ;D=7 were exhibited,;recorded and admit%ed
fon' 214 95. gt drar o8, R ot o
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‘From 22nd‘Ju1y 'to 31st July 1 Capital” 1A?

)
P
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11,«-:
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&
signatures°
k fli [T '

FOR THE MONTH'OF‘AUGOaf**Qa 3= ¥k

Proue2nd%August@%o*7th{Au gust¥s
‘“ . .”,2'5,:,5}*@«‘37;" w':w')‘ %ﬁéw {EH" the ’signat&ee
-"%‘} er)SEVEN diys"A'Lare put (What do;s‘thls
' (refer page 4(s” 11)° ¢
‘From 8th Augo to 17th Augo 3

“(refer’page™4°&"5,i'(s

Jreedi ‘“‘5€bdﬂsignatures:but“the remark of’ 'absent'
] "V' S n’v’ﬂ .-.q%ﬁff’

small’letters for 11th‘Aug., which was

ced oy
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i ‘}:.f
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P
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signature of Mr Ansari above the
remark, i.e., the remarki 'ab' is in
between the signatures}

is"in between the

Capital 'A' is in between

11) == A line is seen in between the

«
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indicate ?)

writteb in
a‘ho'liday°

o *Dl ¢ A*

i
RN A N '

!
Prom 18th” Augo to 31st Aug, Remark *absent! written and a line

e l"r .ffl“' »

'seen in- between the signatures 3
‘ ‘ﬁm';.,bﬁa*”Wkt Y4 fzirdpr. 30 ¥and ssomerof ‘the. signatures are %
. L Te wa abdony e ﬁa::efar:remobed from”each other, as : . i
Bt B gty s T -stated by SW.-2+1s-truel - = ' F
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' )\/)::'_A:( _. , ° o.o o0 206 L
= a3y T ‘ !
x;‘ (F-o) . .y
| , R
. L
- - ' N S et e s e e e e rds
. . -




-L. vy wmwi;-\ LR *ff#vfﬁzf‘.ﬁg i
[ J«.a..au-'&an e vy S SRR R

& e

W

FOR_THE MONTH OF SEPTEMBER '93 :-

..

On 1st Sept. Capital 'A' written and underlined,
On 2nd Sept, ‘Capital 'A' seen in between'signatures.
{ On 3rd Sept, t Capital 'A' seen but without arrival and -
! ‘ departurewtime and initials*in oetween '
6th Sept., to 10th Sept, 3 'Absent' and a:. line ‘drawn,, * '

'

From 13th to 18th Sept. : E,O.L written in’ between line nay

; " be seen with the remark, o h
E.O.L for six days wee, f 13 9.93 to 38 9 93°
4“‘ qﬂ:? . ) y o .- -,‘-.‘:. . ) ‘

Coi RY ) r~5'd* i';n& Frn TR 3‘w;' .
In the month of September, it may“also be -observed that
the remark of E.O.L is written by the CO and S88¥Ethe offi-
cial remark ef of'absent! as stated by the PO, Howeverm it ’

1s found that one line ig’ drawn wee.f..12th Septietoiﬂ?th Sept,
(ref. S 11, page 8 ,Staff: Attendance for»the month*ofgSepto-
between 13th. to 18th Sapt,)', From 19th Snpt tou?Othanptﬂ
1L may be uliwarvad Lhal |l|‘u;wuul ‘abnont! \hlelLlnn and-va
line is seen to be drawn w.e,.f 20th Septo’to 30th- Septo‘and
the signature of Mro Ansari the CO, It may also: be seen
that the signatures of Mr° Ansarl Weo f320th SeptoPare.close
to each other and not far away from each’ other asastated by
SW-2, In the month of October '93, from 1st to 8th Oct° a
1ine™gd ?Sen in between the signaturas of Mr, Ansari and the
o remark 'absent! written on 9th Oct 193 which waekclosed ,1 :
‘,b;f%; holiday means Second Satnrday,(maybe sheer\coincidence again .
that the remark'absent' wasimarked on* the}holiday) (refer pg.i1 - B
Staff Attendance Register)oz In{this monthﬁof Octoaioe,, upto ”_1
17th Oct. the signatures of:the CO are. quite closeato eaeh
. other Ghicb may be observed that the smgnatures made by Mr, -
,,;ﬁ#&“$z Ansari tallied with' the srgnatures of; the CO and, that they -
o are close to each’ other astcompared withathe earlier signs
g ) made by the CO during the ‘month ‘of July '93, i.e.,:before
13th July '93 (refer page 10,8 11, Attendance Registero

 W.E,F 18th Oct, tﬁ&?& 08ta remark:that’ reported to
e 1Sele Pandeswar, Mangaloreuand signatureiof‘Mr‘ %msari at
‘55;'3"v : 8o 50«a.m° may. alsohbe seenia . : St
| In the monthiof Novémber? t93, immediately.after'the
Autumn Break, thé school was opentd oSfi{1st. Nove} rand= SlgnQuWL
was ceen on 1st . Then on 2nd, 3rd & 4th three remarks ‘of -

_ ; 'abserit' are seen‘but on' the 5thy rthe- remarkAﬂOAD'&is marked,
o and in between’ the signature: of,Mr Ansari is seen, for 2nd,

3rd & 4th Nov, - s b

-
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f/[ from 2nd t0\4th NOV9 in respect of Mro Ansari, seems to be written

It may berseen that the absence remark and shown as 'A?

non—uniformly, i, e., the size of. Ay is largest on 4th Nov, t93 and \
on 3rd itAis smaller than -4th and the size. of AL ob the 2nd NOV,
is even more. smaller. Similarly, on '5th Nov,, there is no signate
ure of Mr., Ansari but'absent'written in betweeh O and D on that
day, . For: which the CO had stated that he went to the Regional
Office for taking necessary permission to the A,C (BGR) to join
him for, duty in 'KV - 2, Mangalore° It is true that 6th Nov., ie.,
the CO was permitted the second time by the ‘A.C. (BGR) and was
allowed to ‘join the Vidyalaya. Here also a question arises as to
what was ,the difficulty felt by the Principal to allow him to join
on 21st and 22nd of OCT, .'93, ie., before the Autumn Break ?

-~

When the CO already»submitted the permission from the A.C. (BGR) -

duly. requesting”,the Principal, *o allow Mr. Ansari, at KV 2, /7

Mangaloreo. Atithis stage, it is particularly imporitant to remark
that neither on 21st or 22nd Oct,. nor on 6th Nov, '93, the CO
had submitted the Jomning Report in the prescribed form indicating

Principal who‘stated the reason for not allowing Mr. Ansari to
join the Vidyalaya (ref. page 22, Deposition ‘of SW '2; page 13, 24
& 26 - cross_exgmination, page 1bth,page 27th, Volume 2 (L),
Hence the! stqtements are not consistent, ‘

—rr et

: \ the kind. of leave applied and availed, etc.; as required by the

. -

If we ‘consider the 51gnature seen in the Attendance Register.

of the co. to be authentic proof ‘for’ ‘presence or absence of the
employee then the signatures put in the Staff Attendance register

is proving that the employee was- present between the aforesaid
‘period we.e.f 13, 7 93 tq 5,11,93, But in the above situation this

is disputed and doubtful, because the SM- 2 stated that Mr, Ansari
came on. 18th Oct,'93 and signed in.the register for the period

42 15,7.93 t0 17,10, 93,  Whereas, in Article 1I, the period given

for absence from duty is w.e. f 13th July to 5th Nov, The SW-2
- further stated that, there is a difﬂerence in his way of signing

the Register durlng the nbrmal days and he stated that no gap may

be seen,between morning. and afternoon signatures; whereas the sig-
natures made llom the .period of 15, ?-93 to 17.,10,93 were Yfar-he-
moved! from each other, -And with another office remark ,that the
employee wag absent from duty. It may be noted (rcf S-11) that

in the month of July ,3 after 17th July to 10th August; the signatures
of Mr, Ansari are !'far removed'fypm each .other,” with the repmrk

'A' written in:'between, However, for rest of the_days, the signature
-of Mr,.: Ansariiare close te each other as compared'to his previously
made signatures AND.only a line is drawn in between, without. any
remark of *A', 'absent!, etc,; especially after 20th Sept 1993,
during the period w.e.f 13.7.93 to B.11.93... |

i
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Finally, let usiexamine whether Mr, Ansari absented him-
- self from duties and whether the absence is unauthorised 7 - |
;vBut what is unauthorised absence ? As explainedfand under-.u,‘
‘:&Lstbod by SW 2 and the’ Principal While" reobrtingxtoithe’pclice-”q
:%{vide ref, S 12, that’ unauthorisedly means “Wwithout" anySinforma—
© tion of leave letter, line 4, Zn-4his-iighéy Bui the ‘letters
. referped 17th July D6 and D7 indicates that the'matter was
/ reported and informed by the CO, - It may“also- be‘i‘-'hoféd"thét‘ :
¢ the CO' was permitted by the A.C. (BGR) totjoin dutydand'tOI
report to KV - 2, Mangalore on 20.10.,93, fas stated ‘by' the SW 2
~that the CO came to the Vidyalaya on 21, 10 93 ‘and reported to
the Principal and requested him to allow him ‘to Join duty,
as accepted by SW 2 and the Principal vide ref ﬁuge 24, Vol
2 (1), ‘Deposition of Witnesses dt° 19;1 95;%'Thi$emeans the ~
CO was present on 21st Oct: '93° But the statement of“lmpu-??l
tation says that the CO was not seen in the Vldyalaya campus
upto 6, 11093° The statement is contradictory° f‘*‘fq“ SR
PR Yiwaulif
Further, to my mind as the CO was permitted by’the i
" "A.C(BGR) to joln duty’' and’ accordingly _OfficE. orded ds faie
. sent to the Principal also . to allow MrX’Ansart, e COy ‘“vide
' ref, No. PF-1/26/93/KVS(BGR)/4153, In this’ way Mr; Ansari -
1s entitled to avail Autumn Break w.e.f 22,10,93 to‘31‘10 93
being teaching staff and ab Joxol for this pariod _he 1@1na¥‘h;t
. %o be considered unauthorisedly absent from duty as alleged._.
: Hencef the statement.is not found to. be completeiy true aﬂd-Fv

the aforesaid period,i.e., 21,10,93 to 31, 10,93, may—be-treetedl"¢“*7

and adeo uw: the day of reporting, nay ha trhdtedteelkua.&>malla«4mw_ o

_“ h«. C‘ y -
X, ‘tauthorised leave!: and notz'unauthorisedﬁleave °wang “”‘““f_,h
Tl gr}?ra ir, zm{hc{' ! 91t LLHN-U-U\U\J L ftlwnl - ““Lf“ e
o v s R S T : '\: ;,‘ ,{,i LI 4&5 1‘{‘“ u‘a\\{l ‘“.; {,} -
/ RS

. On the 1st of Nov°'93 it may be - seen that th CO had

reported duty and signed in the Staff Attendance register vide

\ ref, S-11 (ix) and also evicted by the police as 'statéd by ‘the

\

_.‘\_*éie_fPrlncipal. ‘The PrincipaL stated that he ‘was not allowed~to :

.1
netie

”*join because he did“not give his JoiningQReport fn“the pre-‘
scribed form as revealed during the coursé of! inquiry FhASH!
already discussed when the higher” authority had* alreqdy ;ordered
the Principal and instructed the employee to join dutysin KV, 2
Mangalore but, due. to techhfhcal flaw the¥CO.was; not&allowed

’&*to“join, is' ‘perhaps snot- hiémfault”?YAe*Because,asﬁrevealedx’-5

et further the CO went®to thé. Reg°‘Office‘andfgot4necessar¢ ey

permission and 1nstruction to the Prin¢ipals to‘allow the CO to

join KV ~ 2, Mangalore, the second timeonsllum;il

Y A | YRS
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As per the statement of SW -2, the CO was allowed to join
on 6th Nov.,'93 & that day also he did not .submit any leave 7%
application as. rquired to bridge thetgap in.the technical flaw, - &
i.e., the statement requircd to be given by ‘the CO the. kind \
of leave applied, from which date to which .date, etc., In order
- to ensure the _presence or absence “of the CO in the Vidyalaya.
'(ref page 26 27 vol. 2 (1), Deposition of witness) /

g Butiwnatever may be’reason ,the fact remains, jthat on
21st Oct,nand,.6th.of Nov, '93 the:situation of the technical flaw

remains the same, i.,e on both dates, A.C, (BGR) had instructed
j’ the employee\to Join & the employee did not submit leave applica-
jy . tion on, both days,';to, the Principal, as stated by the SW =2 &

the Principal,.K.V,.2 .;, Mangalore(ref,page 27, vol 2(1), Deposition

of State,. v1tnessess;§and also page,10,13,14,22 - statement of

SW. ~2) S ST Y v | ' //
To add further, .1t may be noted that the.CO had stated that

A . .. -he was badly in nced of money. and, requested the P.ani ‘al for

i R payment, of atleast a portlon of hissgsalary, which was required
y’ o C urgently for the, treatmcnt of whis|father. who was . a Caencer patient,
) , (Also tefere pege S-4; dt.15th July| '94) ' ‘

| s
‘ Hence the period:of Autumn Break from ?) 10—08 to 31-10-93
‘ ; , : & on the retopcn;nﬂ doy, i.e on 1st Nov, 193 may not.be treated ’

fdanes o

IR ' as un authorised absence as the CO is a teachmng utaff & he is

entmtled to!avail the Autumn Break. g-' o DA S
- FIN b} T N G 5 :‘A“iﬁ STt o

Yy

g ‘v voae 0t

, r~.#1 - +. On the basis of ducumentary & over all evidences

" adduced 1n:the case,,in respect of the Article 2 of the charge,

i & in view of.the jTeasons, given keiww above, I hold.that the charge

L under Artlcln>2 “against:Sri’'M.G,*Ansari, 'P T.G.T { Eng.) ,

[ . K.V, 2 »Mangalore 1s.not proved for.the period w.e.f 22-10-93 o )

f , : S o .
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E B.P, Sharma)
. . 53 t, Principal, KV 2, Hubli,
Date: 25~3=95 {i° vt v e & Inquiry Officer°
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. msignatures as in betweén the remarks ‘A', Sabsent!'- or lifet © ’

L e e amgme o aovs e o =

ARTICLE - III1

P S

CASE OF DISCIPLINARY AUTHORITY ey e
( Tampering of School recofds and man—handling the Prlncipal)

- A b \-:.: < k\ -10" (XL A
, 4 FRCTNS .

On 18th Oct,.'93 1t was reported and alleged that the
CO came to the Vidyalaya of fice ;around 9 a.m anﬂ “tohk' thedh
. Attendance Register from ‘the’ clerk' 'table andﬂcompleted hisv
signature for all days of absence and did not'obey the‘ins—~r'
tructions of the Principal who" requested him 'not to" tamper with
the school records, Without obeying the orders of the Pr1nc1pal
Mr. Ansari behaved in an unruly manner and manhandled/the
Principal and completed signing the, Attendance Reclster*over
the Principal's remark, . The, Princlpal had to' reporth £he " ,
behav§o¥£ guagﬁinAnsari to the Police to ensure personal‘safety
and for;the property of Sangathan and for the smmoth funct-
ioning of the Vidyalaya. The PO examined the witne“%es who
stated that they saw Mr, Ansari 51gn1ng on the Register on e
18,10,93, and when Principal: objected the. signlngron@the*
.Register, Mr, Ansari pushed the Princrpal in-.an unruly manner.
In his written brief, the PO argued that as.Mr. Ansari,the CO
did not produce any witness or evidence to show that he was , s A
‘present in the Vidyalaya , forcibly signed the Attendance - s
Register on 18,10,93 6§cept1ng for{a period:of a: week between :
" 13.,9.93 to 18,9.93, for whlch‘he marked hlmself E.O. L intan- 7 S
attempt to create evidence of his presence 1n the: Vidyalayaov‘”: S
The PO remarked that this can’only be done " through mutilation
of office records, In his written ‘brief, he hasj furtheri
/iindicated that thesighaturé’ of po” for the: pe%iod from _Nfda
13.7.93 to 17.10.93 have been done with the same ink nd -
he has put everyday e% the time of arrival as 8. 50 a, m and
time of departute is 14, 50 PeM, - ‘ SRRt

. . R
P o, \"'_'""' [t a l,nJ IRLA B

- Then there is a big gap between morning and*evening i

had been marked by the Principal/ Office, GEe
He marked the presence in the register at. asstretch*signing “the ' .
Attendance register for entire period of absence which took : oyt
him 10 minutes as stated by the SW-2, SW-3 &:.SW-d.%us .« i ’
He further pleaded that the very fact that the Princ1pal?had
to call 1n the police’ Qoes to prove that. there was ¢ man-hand— : '
" ling ef the Principal by the CO and counter .complainggt: by-Ue B | .

C.0. himself y against the Princ1pal with a Police vide his letter

dt, 19-10-93, During the course of the inquiry the. Prese%ting
" officer stated that the

z"‘f U;v‘ fruﬁ%h ‘ i

is used

: C.0 has already stated that he
S Argn 4G allovdanee /l(d‘S{(¢ 180 ia Loy el ght (f«ﬂ‘tj( '
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, *+ During’ the course of inquiry the PO has pleaded that ' Q?\
‘ _»55-é'5/1 the statements of SW- 3 .& SW-4 are sufficient to prove that At m opy
; »J”?f' charge establlshed against the CO," ‘

/

DA In his~ written brief the PO has stated the fact thatthe CO

jﬁ %/ - ds much ‘younger, and stronger than’ the Principal and that was

')f' . the reason the Principal has no option left other than calling
7 " the,police. and;further stated, that ‘the kn ‘Mo knowledge. of conduct

| rules should not Justify the ignorance of the acts committed
' by the C0 on 18,10, 93o ! . . |

S I T

. , ! O ""{,.', ) ) o » !

CASE OF DEFENDANT - , \
: - SR LT AP AU SR AP

~ L. Yoo, ot »'u," " .) "\V t." .

; ; .
e The co, denied that he had tampered with the school 2
records and, man handled the Principal and said that it is / i
Jjust a fadse allﬁgation planned on with the false witnesses {
. to harm' himg, - He further stated that the first complaint PR
. lodged by the Principal on 18 10, 93, the ?rincipal has not
mentloned of his manhandllng as alleged (R: py&hﬂhw(nﬁp(uhptnnu

.

S

, He further stated that he had signed the Attendance
Register for- ‘the days‘he was present and the way of signing : :
N is not different as pointed out by the PO, : ‘
' ' The PO‘had’ pleaded that the place where éA' can be
wrltten or aaaine can'be drawn a%- in the Attendance Register
between the- aforesaid period, 1.i., 13.7.93 to 5,11 93ijuch4
could be" drawn at a later stage also. His signatures are
normal and as' usual’ and it was proved that the signature
tallxes w1th the past and the present signatune.’ i

|  “The CO said that all the above facts were Teported )
' to the competent authority vide his representation dt. 9.11.93 +
N from time to time. ‘- Hence the- charge 1s false and the same |
"is refuted. During cross—examination the CO asked 'the SW 2
the reason for calllng “the police, " The answer given by SW-2
‘was thatiwhen “the COm andled him (Principal) and when his
misbehaving and pushing the Principal itself shows dis~- .
respect and a cfime which the CO had ‘denied to be a ¢riminal : }
charge (rer. page%}‘&,Qz, Deposition of SW-2 » dt, 19, 1.,95) " .
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/\‘vvv&' i
l"v)’)’

(.1.‘.’) 000303200




T . . (e -,a*h"‘!‘ s
TIPS TR L, SN SN N ;.-l s ik i ¥ \ il

S - 32 -
[?d. .

ANALYSIS AND ASSES$HMENIOF EVIDENCES

ARTICLE ~ II1

AN LS
It was reported and alleged ‘that’ thetchd’ caine® £ t%éf
Vidyalaya office around 9 a.m andtsnatched'the" Staff Register
from the L,D.C, Mrs. Vedavathi, SW 4 and completed his
signature at a atretch for all days of his absence as . stated
by .SW 2, During cross~-examination, the SW-4 Mr%i’Vedavathi
. replied that Mr-.Ansari. took ‘the register from U D /G1¢° table
and started signing and she used: the word ttook! means “the -
CO did not snatch the register, .The SW-4 stated that ,&kL Snmu
site opavged the CO on 18,10,93 who did not obey the Principal ‘
when the Principal tried to take the registerufrom the. CO.,n
When the U.D.C was asked whether‘he ﬁad séen’ Mrf‘Ansari:signingZ ,
the reply was that he had seen P that the signature‘in the
Attendance register +e was completed by ‘the CO for all days.
woeof: 13.7.93 to 5.11.93, But, when CO asked the PO whether
" he had seen him signlng aqddpushingoﬂ"No, I have not’ see31h1m"
sald the PO and U,D.C,. and he had not. seen- the 1ncident°A”As
per the Staff register,: on: 18th 00t£§4ba pagef13)} 1S ié'
recorded that Mr, Ansari came at 8.50 a.m. .’ The upc,’ Mrsoﬁi
Vedavathi came to school at 9 a.m. The UDC, Mr % Yogeshwar?” ‘o
‘Rao came at about 8 a m.',lt is;further stated that -the 51gn_'-
. %sing took, place inside the Toom:! and ,took nearly 8- to; Q&mlnutes
" to complete all the signatures, £ Although’ rzi; _1§ R .
Although the UDO and the LDC table are placed in the‘same; : _ A A
room and the SW 4 sald that the reglster was- kept on: thefq
UDC'S table, It is strange how he did not see. the incident° o
/Further, 9 Grefq[ page3§,>Deposition *of SW..4, dt. 19 1’"95)’..50. 32\:{36,) S OF
/ “fhetSW-4. has.stated.in her, statement that-Mr’ ?Ansari*pushed - g -
i tthe Principal and started signing and sald that. it was,violent. | Ei S
|

< fw,., b

ut when cross-examined_by the CO, the SW-4. said that*thepCO

e took the register from the table and'not snatched as‘stated

" @arlier . She further stated,that .she saw.the- CO inhthe office

- -on.18th. Oct. and, Principal came,to hid'q' The Principal tried
to ‘take the register from him(ref. page}3,34)Vﬂkn¢;;(r) : o

The stgtement of sw.4 in page&}, says that, Mr.‘Ansari : ’ L i

"came to the office and took the -Attendance. Book 2 from her' ‘ :

.tab%® and started 51gning.: But in page}3y in reply to the EE
question asked by CO ;"Did you* see him moving or Prlncipal came .
to him 2%, the reply given wee\by SW-4 Was that the Princ1pal
came to the office and the CO took it from ‘the UDC's tablep

T .-‘ e PR R o - . ’
- e o e b e a
Teged TALED G LT that o




VAR the Principal/Officeo :

-33 =

Clearly\the statement of SW-4 1s contradicting.

s T e T T e ‘A

N STt m. ;

' The SWL2 ‘when cross~examined by CO, stated in reply
to a question wh,‘" How can the CO snatch the register from
‘her, ihen. LDC (SW.4) cameqﬂCQ aom whereas ‘he came at 8,50 a.m ?
" The reply given ‘was "that the ‘time' 8,50 a.m written in the "

' register;is incorrecthMHkaurther stated’ that exactly when,,wdu
Ch% was going for the prayer at ¢ a.m, the CO just lentered then
while 'Asatoma Sadgamaya' was been sung. . On the 18th Oct.

the CO cameatt9 a.m onlygmwhich wgs not objected, . earller by

the Pr:.ncipalQ The LDC, Mrs o Vedavathi, during cross-examinationA
had stated that the CO.did not “snatch’ the reglster but only

Ytook it from the table, But SW.2 had stated that!the CO had
snatched the register from the PrincipalJQ?J%ﬂhgchIS) »Vﬂ ”Kh)b

'

Pl

0
L

The SW 2 ‘and"the PO had stated that on 18 10,93 the

CO had signed the Attendance register for -the entire period of

* his absenceov 9%And to" prove that’ they are producing the staff

Attendance register where the signature of the CO:and the re=-
marks 'A' or jfabsent! or a line is drawn or written against
the name’of ‘the Mz, Ansari, But the SW-2 had said that the CO

P signed in the register over and above the remark written by
. -
‘But it may be observed that the Signature of the CO
is not 'over! the remark of ‘absent8 ir 'At, However, it is
“true, that there are signatures of Mr. Ansari above and below
the remark’ of 'absent' or 'A' In some places it is close to
‘each 'other" (morning and’ evening signatures) and in some places
'especially after 20th" Sept. , the signatures are 'very close
| . . to each other“and except-a line seen in between the signatures,
: No remark is written,QA;ki(’},f«a g, vol 2-(t)f\'wl W ftan ”N{ 7 pe P‘W'T- ’h”'_)
The SW 3 &SW-4 had stated that the CO, Mr. Ansari
pushed the Principal and SW 2 stated that on 18, 10 93 the
Principal had to call in the police to ensure personal safety .
and in order to safe-guard thevproperty of the Sangathan and
smooth functioning of the Vidyalaya., -But,in the complaint
dated 18,10,93, the sw 2 and the Principal reported and lodged
a F.I,R (First Information Report) to the police [drawing his
kind notice that Mr, Ansari ishobstructing in the normal func-
tloning of the ¥idyalaya, -And--he-@ereed-te-eneteh-the .

'He forcefully snatched the register with his very ryde behaviour'
(ref S-12), It may be observed that the Principal had not ¢
reported that he was' man-handled by the CO in his F,1.R, dt,
18.,10.93: To my mind' snatching the record will not #e amount

to man-handling and I don't understcnd wWhy the Princtpal had 34
LR} o

s e anyy
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Ajnot reported the matter in his F,I.R, As was-also. remarkediby e
"the €O in h&% written reply brief( ref page 3, para 2, line .

;: 3 & 4)° (“'\'\- Nigo ~ .»u(k{(' .tn) I /\"uu( {yami- :DL. Sb\lﬂ' 1 vu_) L(J/J»b‘-klaf) " i
‘IVQ - )

- %

R R AT

5& ' It is true that, as per tﬁé evidences M > Ansari tﬁat
he himself had marked E,O, L° for the period from 13 9, 93 to..\.
"18,9,93 in the Attendance rcgisterwhich amounts to tampering \

. of records, However, it is also true that the remark E.O.Ls .
is not written over and above.the office remark .of 'absent' ,'

~which was stated vide(ref° written brief,wpage 3,“para2n last
two lines and'S 11 )O~i¢®bo Pu%clq vd.zcu,eg:y, g ¥

‘e . 4
o .

e DEDRERE SR PR

Similarly it may also be observe; vide. (ref,i{D<3}

relating to the subject submission of T.A, bill whereinathea
CO is denying that in, the carbon copy,the, remarkﬁ,received
fresh bill for action,. Old bill for.. Bs 25640/-Qis§treated }
‘cancelled".is == written .by him, Whereas,,noﬁreference

RistBBeAPP¥8nd in the first copy of the letter submitted:iny~
the office as stated by the PO vide ( ref, writtengbrief, sk
"Article I. para 1, first fouralrnes)og However rtﬁisialsoqm

-true that the remark and the jcontent; of. the;letterévidenparais
is same, This hndmed maybe tampering with. recordoqh_éhyu,h,

“ Y-l

. 1, '{ e i' ,
Reference statement of D-1, wherein the CO, Mr Ansari

submitted his statement, dt. 26th Nov ’94 to, the Asst Commissioner
KVS,,(BGR) .He had stated,tthat he, had submittedilt to the,

"Prlnc1pal for onward d@spatch to the A, C but 1t, was. returned

bﬁk the Principal on 21,12, 94 ‘for direct. submissioh and that
is why he had submitted it directly on 28412 94}\ But no _such

remark is found on page 2, of ;the above, statement.pﬁﬁDbﬂ,;which-~u.

. has, been sen% to the IOo, The remarks ;ofi ithe, photo copy,may _
be .compared w&%b D-1°, The" Téason ‘for” aueh writlnglsuch note J:

is not ﬂound CM&;( 1)(, Ct m/lw‘v-:.,c ’cun/“ Phéd » ér('ly () 7), i ..
% 'wan(’t'l— ) bh‘nH-‘c(' e € o :'ar; _~~' o
FINDINGS_ - i 4 JoEAT L e

. +
. \ N
34 .
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e
3 LA

- On the basis of documentary and

oral evrdences, addueed
. o ?™ N & 3?'
1n*the ‘case’'before me and fn“vfew of therreasons given above,

"I hold that Article'IIX of'chargé'that er M.G.? AnsErs ' tampered |
~with the school records is® proved°
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MW Telegeam ; Hfagin /KEVISANG:

!J?T?{/I’hone: 5543767 A
5506.’_{60/\0//“0 .

579227 Adwyrn
Mnuuvnx:oso.5543757

znlgalorcllegion)
{ ’ ’}
Opposite Naga Theatre .
St. Johng Road,
BANGALORS: - 660 042,

M
3

No:p, 22-kst L/KGA foy,

~RYS (g A o

B LN ada
) ‘*kaanEAS disciplinar ! >
Centrayl Civi] Serviceg Classificnt 1, and Apprul)
tules, 19265 w i arainst ghpg M.C.ANSNII, TGT(kng)
\endr J8 Vidyaly; 2 Mangalore vide t|,1q
No, [, 22-15.‘3’1‘1'/“’0/‘\/914 =KV ( JCt) 211 59 da ted 16
1 ’ Charpges:

=
-

A

.
\)

(

|

|

i

j
OfCice Memorand g ;,
Hov 1994 on the 0!

,’

{

!

!

— et et

a'false‘transrer Tin.c1ga

it of
g S Purporteq have
: . been lncurpeg by him on“his.rami]y members vy,
“Jselr,”wire,son,fat}er'and mother for the Journey
“from Shillong to vitta] &

- (Mangalore) Lrom 6.12,95
’ “to 1_’/.12.92 . '

=
[\V)
V)
o
fad
(@]

~N
¥

(ii)fthat he ﬁbsenLvd himselr Lrom dutieg unduLhOrlsedly l

, :gy,e,r._jjth July 93 o7 1993; f

(1i1)that he'tampered “ith the schoo) records apg '

¢, Manhand)eq the:Principa;,qn.18th Uct 1993 . [

:quound_9‘AN.f,' ¢. T . '

7 e e N . N
Ve b SO Thus Commitieq miscundyuet under nyle 5(1)(1) 3
. " (11) ang (111) or CCS(COnduct)Rules 1964 ag ’
extended to the employees of Kvs, .

: of'imputations of misconduct/misbnhnviouf
1 CharaesIWere based, together with a

_ ’which,gand a list ofiwitnesses by whom, .
=X » Posed tgy be’sustained, were also forvardeq ]
to;himma'oqgwigp,tveTabove Sa81d memorang dated 16,17, gy |
2 'ohri“H.C.annrif TGT(hna) denied (je Charpes ang requested{
to ve hearq i), berson vige bis Jettep dated 26,11, 44, !
Accor@1ngly,r r.g P'sharma, Principal,»uv
appouinted ug Ing

NO.2 Hublji wag
uire into the Chargeg
BG) 25942 dated 29.12.94,

uirlefficer to in
videdorderino,F;22~Estt/HCA/9h/KVS
Shri’I;Y;Rao;

1

T E e, gL o

SeATer coyvepa e

uuce KVio, 2 Nangalorexwas appointed ag
Presentingnufficerﬁkuf1w¢- T - o ,
S e e T i
S 2 ’*
i
A\ [ _.:A;
. aryy,
(o2 PSR
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- Undersigneqy has..decided to accept the fing

- his wifefdidnot“accompany him during

. lules 1964 4s extended to (e employees of

Sindl o BEISEARMGTRL. Pk o

K [N
& ST
s

‘f»ﬁ/Phonc: 5§
SH6636HACTALC
579227 AdavizO

LET A 080-5543757 -

 KENDRIvA VIDYALAYA: SANGATHAN ¢

(é@,lffmfﬂff- a"TFiT*‘h) /(Regional Offico - Bangalore Region)
e b T . { '

.

Opposite Naga Theatre
St. Johng Road,
BANGALORE - 560 942,

]

Date: } s

€ that the Charges
againsﬁ Shri i1.G.Ansari is partly established ang is therefore
:gyed,£9 that extent, : B :

«

4o AND, ML wAs 4 copy or-theireport“or'lnqdiry Was sent to

Shri M.Q.Ansar;%vide memorandum Uo.22—u3TT/HcA/95~Kvs(ucn)9890/“
dated 5,9, '

199513nd_he‘ﬂas”ziven an opportunity of making such

1. Hiis ‘

| [ <€re received vige his
letter dated L received on 27.11.95. The representaLion or

Shri FG Ansapeq has been carefully considered,

P AND WHERLAS on Careful Consideration of the report of the
nquiry Officernand other recordg of the case in the light of

the‘submissions made by Shej M.G.Ansari in his v i

ON report or enguiry and duriua'his'p

Officer in respect or the ¢ ] that the charges are
prqyqutolthatlextent.

6. . NUW,“HEREFURE, after Considering the p
and the facts and circumstances or~thebcase, the undersipgned
hias come to the cunclusion thnt”Shri‘M,G.Ansari, TCT(lung
1) submitted 'a false,transfer?TiA.élaim of 1..25600/~ ror 5
persons“yiz.; self;‘father,mother,sonﬁand wife even though

7 the Journey from Shillong
to'Vittal(Mangaloré) from ¥.12.92 to 13 12.92; (i was
unauthorisedly'absented from the Vidyulaya~w’e.f.13.7.9j to
2.11.953 (excepting‘the périod from 22.10.93 to 31.10.95) ang
1i1) - te i and thus

! § Comnitted
misconduct under Rule j(1)(i)(ii) and (i1ii) or CCS(Cunduct)

KVS and Lenee endsg
of Justice'rcquire Lhat the penalty of reduction to g lower
Slage ‘of pay from,P..1650/- 1o E.1600/- in the time s
pay of R.1h00—2600-wpe.f. 1.11.1996 for a period of Tw(o years
with further directions that he will' not earn increments or
Pay during the currency of Punishment; and on Cxpiry of such
period the reduction will have the effect of POstponing the
luture increments. of bis puy e imposed upon him,

ecord of the Inquiry

’ ceee el
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7% / @Y Telogeam : HATT /KEVISANG | O/Bhone: 5543 TTATS
PR AR ' 5566360

579227 ﬁ@o
TG/ Fax: 08 554':i;
Fu faurew gweA '
KENDRIYA VIDYALAYA SANGATHAN 0\5
N

(':F/ﬂ“a TUlAy - ET'IF_jf( &I?) / (Regional Office - Bangalore Region)
{ .

S . Opposite Naga Theatre
e REES Seom - St. Johns Road, '
BANGALORE - 660 (042,

DN -J =
~ ) Date:
, 7. It is,therefore, ordered Lhat Shri M.G.Ansarl, 1GT(Eng)
v . be imposed the penalty of reduction to a lower sLdpe of pay
i ' . from.h.16)0/ to K.16uUU/- in the time scale of pay of F.1400-
- ' 260V w.e.f. 1.11.1996 for a period of TWO YEARS «ith further
i » + directions-that he will not earn increments of pay during
. S ’ . the currency of punishment and on-expiry of. such period, the
i reductlon will have the effect of postponing the future
' ) : . 1ncremean ol his pavy. y
b . .
; ‘ ) ' 8. A copy of this or'der be filed in his ACR dossier.
' tooe { ; V
; L e e e ' o ‘ - Q&‘\ TS
' o LERE T (R KASEIE)
|- ‘ Assistant Jonmissioner

Shri M.G.Ansard,
TGT(Lnglish) .
- “Kendriya-Vidyalayva Ho 2
- Ly Nangalore gf(lhnough,the Principal) -
. AN :,v’ B .

- . . . * N [ vt
. . . . . v i
LI e : * - . *
Tty i “ . . .

COpy‘tO : 1. The Principal, Kenﬁriyu Vidvalayn 10.2 Hangalore
b ‘for information and necessary action;

2. The Accounts-cum-Inspecting officer, KVYS, R.O
' 'Bangalore for information and necessary action.

_ : ‘ _ ‘ Assistant muissioner
- . .. . In-]r
. . : . %

F %
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I NQUIRY REPORT

%
/ ’ T UIN THE CASE AGAINST
" . SHRI.M.G.ANSARI - - ’
.. TGT(ENGLISH)

A KENDRIYA VIDYALAYA NO.2, !

............
B ] , , o,
T ,”ﬂf_,g‘, Sy L LN . v

: , :

I AN_INTRODUCTORY PARA, INDICATING APPOINTMENT OF INQUIRY OFFICER

AND THE DATES OF HEARING:

Under Sub-Rule (2):-0f Rule 14 of CCS(CCA) Rules, I was appointed

by the Assietant Commissioner, Kendriya Vidyalaya Sangathan Bangalore

Region, Bangalore as the Inquiring Authoxity to inquire into the
charges framed'against Shri.M.G.Ansari, TGT(English) vide his

Memo No. F. 22—Estt/MGA/KVS/BGR/16605 dated 06-12-1995.
.! . r,

DATE OF HDARING' Since the Charged off;oer failed to appear in

\
First prelzm;nary hearing, the followzng subequ&nt dates were flxed.
' Flrst prellminaxy hearzng ‘ , : 18th May '96

Second prelimmnary hearlng 18th June '96

- ee

.

» Third & Flnal prel1m1nary Y S
hearing ¢ 10th July '96

[

II CHARGES THAT WERE FRAMED:

e

ARTICIE ~PI‘

That the said Shri M G Ansari, while functioning ag Trained

zGradu&te Teaoher in Englieh at Kendriya Vidyalaya No.2, Mnngalore,

during the perlod Deoember 1992 to October 1994 preferred a false

Leave Travel Conceaaion claim of % 2810/ (Rupeea Two thoueand

Bight hundred and ten only) for the expenditure purported to have
A

been incurred by him for visiting hies home town foxr the Jjourney

from Mangalore to. Madhopur from 08-05f1994 t6 25-06~1994.

He .has thus committed misconduct under Rule 3(1) (i) and (4ii)
of CC3(Conduct) Rules, 1964 ae oxtended to the employces of

Kendriya Vidyalaya Sangathan.

contd..2.,
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¢

etated to have been incurred by him for attending Ineerv1ce

“the chargees in his reply dated nil to the chargesheet,-

LIV (CHARGHS ACTUATLY INngnEb'INTO:;,.,

Ao Madhopur during the period from 08-05- 94 to 25-06-94.

a2

ARTICLE - II

Thot during the aforesaid period and vwhile functionin@

dn the aforesaid Vidyalaya, the eeid.: Shri.M/ ‘G Aneari preferred

#~ »»,_y- £ qn\ !

a faIee Travelling Allowance claim of - k 4144/ (Rupees Four C
a :1 ey A

thousand one hundred and forty four only) for the eypenditure

£t

course for TGT(Englieh) held at Bombay fromf{15< 9"19945to
05-10-1994. : - i;"w;_ﬁ_ﬁhaumﬁuﬂe;

Be has thue committed misconduct under'Rulev3(1)U(i) & (434)

of CCS(Conduot) Rules 1964 apg.extended +to- the employees of

Kendriye Vidyalaya Sangathan.ﬂn ERa P S ENRSTA SN 71 6 BV TON n%ﬂ&ﬁﬂ"

ARTICIE-IIT S A

R '

That during aforeeaid period and while functloning as j

are . b . ; e
(T8 - wad ‘.\k 11 L *:‘ l‘& .;r\* {*‘_ -

Trained Graduate Teacher in Engliah in the aforesaid Vidyalaya,
JARIR * EN e 7 v"“ --_‘ SURS
the Said Shri.M.G, Aneari committed theft of offlce file whlch
. 'f

wae later found in hie svitcase in the Train on 21 03-1995»

He hae thue committed misconduct under Rule 3(1) (i) and |

(111) o” CCS(Conduct) Rulce 1964 a8 extended to the employees

»
“ae

of Kendriya Vidyalaya Sangathen.

D T YR TH AT VRPN
R IR Y (LR TR

IIIX CHARGES THAT WERE . ADMITTED OR DROPPED OR NOT PRESSED°

. \-AuJ hv&&l-‘ Lom b i -~ T ’t‘i‘,&'ﬁ,- ., M!ﬂn“ B 3‘) , e ‘-
All the Chargee i.e. Article I "IT & IIT framed against
o o g fH Ot o L Wyt g “;tﬁ,,e R LIV P EIN

Shri M.G. Ansari Tralned Graduate Teacher (Englieh), Kendriya

PR

m

V*dyalaya No.2, Mangalore were Exemined since he had denx&&

'

- ‘ Vv PR o b0 .o
e e @y g ‘ : . tad . e e Lot P R

s ;’ ..'xn_m mr‘
'Shri.MN.G.Anseri, TGT(Englieh), while workinp in Kendrlya

Vidyelaya No. 2 Mangalore,.eubmltted a Leave Travel Conceseion

~bill for the Month of Sy 1994 for Rs. 2810/-.on 92-7-1994 for

the expcndlture purported to have been incurred byghim{for s

v1e1t1ng hls home town hADHOPUR for the gourney from Mangelore

-He haes
etated in his ITC bill that he has. travelled in I Class by
'f{? contd..3
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train (Mail/Express) from Mangalore leaving at 0840 hours on

08 05~-1994 with tlcket No.14923017. He has given the fare ao

m 1395/~. ~eOn veriflcatlonufrom the Chief Reeervation Supervisor,
Southern Railway, Mangé}a;e, it vas 6onfixmea that the name of
Shri.M.G.Ansari, M=43 has not figdred‘in the'fi;et élaas reservation
chért of 6315 thch leavee MAQ on 08705~1994 on ticket No.14923017.
The ticket was also not issued at Mangalore. The above facts goes
to proye‘that;S&ri.m.g.ﬁnaari haé prefa:red_g'false ITC claim

of &,2&{0/~:fgfft?gfg;bép§ituxé“purpgried‘fo.have been incurred

by him'for’viéifing Ho@é?Tan from’Méngaloré“with the intention

" 40 defraud Kendriya Vidyalaya Sengethan.

a
v ) T v w

S

., ArrICIE -

Shri.M.G:Anéari; iGT(Engliah) wﬁilé wérking in Kendriya
Vidyaiayé No;é, Mangalofe was deputea to attend Inservice A
Course for TGT(anlieh) from 15-09-94 to 05-10-94 at KV IIT,
Powai.‘ ‘He weas paid an’ advance of B5.4500/- on 05-09-94 towards
TA/DA. He submitted a TA bill for k.414§/-'on 18—10-1994 tp
the Principai‘.Kendriyé Vidyalaya lo.2, Mangalore and refunded
B.356/~ bemng the eettlement of the advance taken on 05-09-94.
As seen from the TA blll eubmltted, Shri.lM. G.Ansari started his

Journey from Mangalore at 1350 hre.” on 12-09-1994 and reached

| KURLA Terminus on 14-09-94 at 1200 by Mail/Express. He has stated

72
that he travelled :Ln'I oless by Peying 25.1047/- vide Ticket

No. 42442329.,‘For return gourney he has etated that he left KURLA

Terminue on 05-10 -94 at 1930shrs and reached Mangalore on 08-10-94

at 1300 hrs..

[ e

,On.verificgtiqn from the Chief.?eservgtion Supervisor,

Southern‘Railway,‘Mangqlore, it waa gonfi:mgd that the name of

e

Shrz.M G.Ansari did not figure in the First Clase reservation
Lz Rr

P N anant e m———

chart of 6636 on 12 09-1994 leaving Mangalore at 1350 hrs. 1t

waso alag,cqnfiquﬁ_ﬁég?vtho Ticket No.42442329 PNR No.710027 -
whichAwqq bogygd‘gp Q6f99-94;by_6636_g o£A12—O9f1994 wag ;f
subsequently cancelled on 10-09-1994. An amount of fs. 1042/~

wes refunded to the party retaining cancellation charges of m.s/—.

contd, .4, ,
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The above facts goes to prove thHat Shri.M.G.Ansari has preferre R
@,
e false TA cleim of &.41 44/- for the expenditure purported to hst‘
q.

been incurred by him for attending the Insexrvice Course at KV, p’

IIT, Powai, with the intention to defraud Kendriya Vidyalaye ' 5

Sangathan.

— B A,
ARTICIE -1 : §;

Shri.M.G.Ansari, TGT(English) was absent from his duties ﬂg»;;
in tke Vidyalaye from 21-3-1995. He has stolén the file No.1-5 : E@Y
'Principal's Correspondence' from the Vidyalaya and kept in his . ﬁ
suitcase with the intention of taking it along with him on _
21~3-1995. He was ceaught red-handed by the Railway Police, ;

Mangalore and file was recovered from his suitcase from

~

Comportment No. S8S-9, meat No.31 of Train leaving Mahgalore on
21-3-1995 at 8-40 PM and returned to the Vidyalaya. .Byvstealing
the 0fficial recoxrd he has failed to maintain absolnte'integrity

and acted in a way unbecoming of an employee of Kendriye Vidyalaya

Sangathan,

v BRIEF STATEMENT OF THE CASE OF DISCIPLINARY AUTHORITY IN
RESPECT OF THE CHARGES INQUIRED INTO:

‘ARTICLE - I

Shri.M.G.Ansari, TGT(English), while working in Kendriye
Vidyalaya No.2, Mangalore, adbiitted e Leave Travel'déncéssion
bill for the month of July 1994 for R.2810/- on 22-T-1994 for

‘-

the expenditure purported to.have been incuiréd by him for visiting
, ﬁie home town' MADHOPUR for the Journey from Mangalo;e'to Madhopur
durihg the period from 08-05-94 to 25-06-94. He has stated 'in his
LTC bill that he has travelled in I class by train (Mail/Express)

fxom Mengalore leaving at 0840 hours on 08-05-94 with ticket No.
' } ,
14923017. He has given the fare as B.1395/~. On verification:

from the ‘Chief Reservation Supervisor, Southern Railway, Mangalore
it was confirmed that the name of Shri.M.G.Ansari, M-43 has not

figured in the first class reservation chart of 6315 which leaves

Con‘td. 05' ’
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f;~ )ﬁHAQ on’ 08—05 1994 on ticket No. 14923017. The ticket was also

-5a

not 1ssued at Mangalore. The above facte goes to prove that
Shri.M. G Aneari hae prefcrrod e false Imc claim of fs. 2810/— fo:_
the expenditure purported to have been inourred by him for
visiting Home town from Mangalore with the intention to defxraud

Kendriya Vidyalaya,Sangathan.

He has thue oemmitted mieconduct under Rule 3(1) (1) ana
(iii) of CCS(Conduot) Rulea 1964 as’ extended to the. employees

of Kendriya Vidyalaya Sangathan.
ARTICIE - 11 . - ;o
Shri, M G.Ansari TGT(English) while worklng in Rendriya..L .. =/

£

Vidyalaya No.2, Mangalore was deputed .to attend Inservice Course
for TGT(English) from 15-09-94 to 05-10-94 at KV IIT, Powai,

He as paid an advance of .K.4500/- on 05-09-94 towards TA/DAE_
Hevsubmieted'a QAJbill for R.4144/- on18-10-1994 to the Prinoipai,
KendriyéiVidyelaya No.2, Mangalore and refunded k.356/- being |
the settlement of the advance taken on 05—09-94. Ae seen from

the TA bill submitted - Shri.M.G, Ansari started his journey from
Mengalore at, 1350 hre.;on 12—09 1994 and reached KURLA Terminus

on 14-09-'94 at 1200 by Mail/Exprese. 'He has stated that he
'travelled in 1 class by paying m.1o47/- vide Ticket No.42442329.
Por return journey ho haa ctoated thnt ho left KURLA Toxrminus on
05-10-'94 at 1930 hrs.{.qu-reached Mangalore on 08-10-'94 at

1300 h;‘s,"f‘_ St - .

Poee s
»

On verlflcatlon from the Chief Reservation Supervisor,

c e Tt

Southern Railway, Mangalore, it was conf;rmed that the name. of

Shri.M.G.Ansari did not figure in the first class reservatlbn 1?
chart of 6636 on‘12~09—1994 leaving Mangalore at.1350 hro., It i !
was (hso cenfirmed that the Ticket No.42442329 PNR No.710027 3
which was booked on 06-09-'94 by 6636 Q of 12-09-94 wea nubequnntléa

DI

cencelled on 10-09-1994.

1

Contd..6.,
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‘”3¢4% the _expenditure incurred by shrl.M G. Ansarfﬂfd¥”“f€€ﬁdﬁng“ﬂg
R '&
q".Inservice couree for TGTe athV IIT'“Powa&

v oasAddein L L,

ount of k.1042/- was refunaed to the party retaining
cancellation charges of %.5/-. The above facte goes fo prove
tﬁét Shri.M.G.Ansari hae preferred a false TA clain ;f m'k144/?
fér the expenditure purported to have been incurred by him for
attending the Inservice Course at XV, IIT Powal, with the®

intention to defraud Kendriya Vidyaleya Sangathan.

‘ : . ARTICIE - IIT . .

e .;'-.“ M. Vo 4 W ‘~",""f ad ."r i aﬁ"x #

Shrl.M G.Ansari TGT(English) was absent from his duties

y >
\ Y'-

in the Vidyelaya from 21- 03 1995. He has stoien the file No;
1=-5 'Principal's Correspondence ' from the”Vi&yalaya and‘Kept,
in his.suitcase with theiintentiéﬁ'o%;%akihg;itvalongwifhfﬁim
on 27-03-1995. He was caught réd-handeéd by fhe’Railway;Pdiice}
Mangalore and file was recoveredsfroﬁ hies suitcase from COmpartJi
ment No.S-9, seat No.31 of Train leaving Mangalore’on 21- 3-'95
at 8-40 P.M. and returned. to “the" Vldyalaya.;fo steallngythe
Offi01al record he has failed to maintain’absbéblute: 1ntegr1ty and

acted in a way unbecoming of on employee of Kendriya:Vidyalaya:--

Sangathan, : - SR a'vfﬁ?mﬁéé}

e

utt Y ‘ L : J&A.« , S b e ufdtie
g L5 ;Y.,\..‘n.o, "
VI BRIEF STATEMENT OP FACTS CAND DOCUMENTS ADbI TTED

s ¢$ c*vLA*M4
1. __L.T.C. Bill for July, 1994 for Re. 2810/-_off3hr1.m G. Ansaxri, .
received by the Princ:pal KV No.2, Mangalore on 22-07-94., '

3 e daa

2. TA bill for October 1994 for. m.4144/- dated. 18- 10~-1994 for

e S doXake
f;qd‘@?'»>‘ﬁ'&'

.. '.1.»v<q” ‘e;
3. Letter No.J/C/60/MAQ/10q94 dated 07-11 1994 from ‘the Divisional
Railway Munager addresced to the Principal, KV No 2, Mangelore.

i aa o, H '.- A t"

4,2 Letter No. MAQ/PRS/16/11/1 dated 16-11-1994" £ rom” the'Chief ' "
B *&&Reservation Superv;scr, Southern Railway Maﬁﬁéloreaaddréssed
to fh@ Principal, KV No.2,° Mangalore.é 'ﬁﬁfﬁ

.’;a»uf ﬁ.- .v '.,. “ P{u,
" “»‘A “ t

5. TLetter No.F 4-17/94-95/40% dated’ 21-03~1995, from: Cthe Pnncipal.

XV No.2, Mangalord addressed to the Asst. Commiesioner, KVS, , o Lo
Bangalore. o ) ' ‘ L v

. \"( .‘ '\ $ ", H Qv o i .
/ ‘ " = ..,’*‘1s«l;'~'{ i’{"‘u ;..K.‘r-.-,
,

6.7 Letter dated’ 21, 03.1995 from Shrl.n D Nam dodlri Pr1nc1pal

KV No.2, Mangalore, addressed +o- the’ Inepector of'Police‘

Railway Police Station, Mangalore. o _ (). L SO
. : - R
Contd.
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i y
’*h§%?7. Lettexr No.KVM/II/F.4-17/95-96/4 dated 06-04-1995 of Pr noipal

XV No.2, Mangaloxre addressed to the Inspector of Reilway
Police, Railway Station, Mangalore. ‘ ¢

8. Letter No.448/95 dated 07-04-95 from Inspector of Police,
] .
Railway Police, Mangalore addressed to the Principal,
KV No.2, Mangalore.

VII POINTS FOR DETERMINATION OR ISSUES TO BE DECIDED

The Railway Police has taken <the statement from
Mr.M.G.Ansari on 21.03.95 and the Inspector of Police,
Reilwey Police Station Mangalore has refuséd to give the copy

of the statement as per their letter No.448/95 dated 07-04-95.

VIII 3BRIEF STATEMENT OF THE CASE OF THE CHARGED OFFICER

The charged officexr in his reply lettexr No. Nil dated Nil
has submitted his written statement in defence. The Article wise

R (1
Defence statement is as follows;

ARTICLE -~ I

Charged officer agrees that he has visited his home town
during the wvacation of May-June'94. As per his discussion with
the Principal and his application submitted on 8.8.94 for the

cancellation and withdray of the claimed L.T.C .bill, he submits

¥

that it is irrelevant.

\////’

ARTICLE - II

It is etated anq.repor?ed that other three teachers also
-(from the Bangalore Region)'have attended the course along with
the charged officer at KV IIT, Powai(Bombay). All four went
together, stayed together and returmed togethex. He requést
their TA bill is to be verified first and then conoidez hic

- b

TA blll for further comments and observationa.

Lo

Contd..8.,
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' figure in the first class remervatlon chart of 6636 on 12-9 94 ‘ ’

'Corresﬁondence file) was given to charged officer by'the

1.. ITC bill for the month of July 1994 for m 2810/— for the

ARTICLE - III

It ie stated that the pérticular file (hamely_?rincibal'e

Principal l.D,.Namboodiri only showlng that even the charged

officer pay was not fixed ( when he asked hlm for his p;y {
‘with the,lncpemente) After going through the flle, gt wgg i;~$
possession of charged officer»but since the'charged{officer was
proceeding to shillong on 21.03.95, he head inférmedﬂPfiﬁéigai:
in the previous night (while- packing up the_ things to hls‘
suitcase) over the telephone 4¥at he | ‘was bringing the file

to the Rgilwey station in order to handover the game to the

Princlpal before leaving the statlon. Surprislngly and knowmngly,
RECLIS KRR 'l

he created an unwanted scence.’ He was waiting for.:

Nbap e

"").3' - .
,;.lnr R S f‘*w'u_ ‘34"-*‘-' "'A ! M:F';{ EO

L2
7w

IX ASSESSMENT OF_BVIDENCE IN RESPECT OF EACH POINT.

‘_"‘1 f!?

Jjourney from Mangalore to Madhopur from 08-05-94 to 25 06-94..

[N
. . et ! N ‘_ RS ,.. ] ,,,Ajaﬁ»@ f)xv »nl’\
”The documentary“evidence“for provxng this fact is the journey
)

R i IR AN i { XD
partlculars issued by Chief Reservation Supervisor vide his
T ;{: W L > RV
letter No. MAQ/PRS/16/11/1 dated 16 11 94 that Mr.M G. Ansari M-43
) ot e B o~ ',J Do
does not figured in the firet*claes reaervation chart of 6315
“het B '3 1 /» & z* v » "g ._';l.i}

which Leaves MAQ on 08-05-94 ‘on tiskas No.14923017 ana aiso-

it is further confirmed that the tlcket ie not issued at Mangalore.

‘.

2. TA Bill for Rs.4144/-. for the month of. October'94 for the Journey

B3

from Mangalore to Kurla to attend Inserv;ce Course(for TGT(English)

L5

wr

at xv, 11T Powai. .- ;r“‘

A‘The documents for,provingAthie.fact ie&fhé Journey particular\

1ssued by the Chief Reservation Supervisor v1de ,his letter No._Ji ) o

MAQ/PRS/16/11/1 dated 16-11-94, that Mr.M Gl Ansaél‘m-43 does ot : '

' !
., 'vf:\:;J t

leaving Manpalorc at 1350 hre.-' .

1
1
I
T

- L i cohtéo 090 ’
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// / 3« The Principal correspondance file No.

In fact ticket was booked onm 6-9-94 by 6636 Q of 12/9/94 o

subsequent ly cancelled on 10.9.94 and amount of R.1042/- xefunded \\

>
by the railway to the party retaining cancellation charge of Bse5/-, 2

1-5 @a stolen from <the

/ Vidyalaya and kept in his (Mr.

M.G.Ansari) suitcase with the

intention of taking'it along with him on é1.3.95.

As per Mr.M.G.Anaxri Written defence statement that he hao

received the file No.1-5 from the Principal, If 80 why he it did

ot return the file on 2043495 when he came to school to submit ,

the lecave application,

/
More over the Vidyalaya and Principals residence is vexy

neax to the Railway astation Mr.M.G.Ansari could have gone to the

Principal's residence, to hand over the file, instead of calling

the Principal to Railway station to collect the file.

A
A

As per the report given by Inspectoxr of Police, Railway

Police Station Mangalore vide their letter No.448/95 datod

T=-4-95 that the file No.1-5 was recovered on 21=3~95 from

Shri.M.G.Ansaxri.

Thus “the above facts Proves that Shri.M.G.Ansari has
pPurposly kept the file 175 without dieclosing it, with an '

intention of taking it alongwith him,.

+ X FINDING ON EACH CHARGES:

1« The above fats proves that Mr.M.G.Ansaxri has preferred a

false LTC claim of k.2810/-xf0r the expenditure purported to

have been incurred by him for visiting Home Town from Mangalore
vith a intent;on to cheat X.vV.S.

2. Shri.M.G.Ansari has preferred a false TA claim of Rs.4144/~ for
the expenditure incurred by him fox attending the Inscrvice Couree\

at KV IIT Powai, with the intension of cheating X.V.S,

- Contd..10.,



et e s TN M TR ! AR ROV It &

-10-

5D Shri.M.G.Ansari has purposly kept’ the file»1~5;w1théut,fu

disclosing it, with an in%ensién of %taling if'albngﬁifh him.

k4

2

It is proved that Shri.M.G.Ansari haes thus committed

miaconduct/guilty.
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" The Principal

. KV No. 2 Railwayq Colony,Mangilore 1 !
St I . (B g T .
\ ’ . S _; | '
Sub:- - " RUPRESENTATION ( After Resiming) o
‘ * . . . i . /. o '
Sir/lindem, £ , , — e P ) :

)

Reference ismade to my. notice dated 19th.Auguat 95
my o”*vnation letter datcd. 218t Dec.'95 and- your letter No. KVM II/

P47 /95-06/360 dated ‘2Bth.Feb.'96 (received on 8th.March.'96 with”

a copy of KYS,RO letter No.F1-26/95-KVS(B®R)/20497 dated 2nd.J an. ¥96 . ’
2. ' In view of the ﬁaﬁzgzyﬁnnt of the arrear of my Salary duesf ‘ @&
regulsr salary with the due increments, I am.not willing to work un=-
der the inefficient and partial Officers on administrative ggands
becsnan of tho mal—admznistration of the Adminlstrative Officer
Shri. G.Srinath and the Assistant Commissioner Shri R.M.Kamble who

: remained *ncapable of taking any action against whern the corrupt and . '’
culprit. p”inﬂipql Shri.M.D. Namboodiy(against whom a lot of fepresenta~
tiénbccr*ﬁﬁr1nﬂ fnctual reports were submitted from time to time
with tha: rﬂqunat to protect me from his inhuman excess, He is a false
nan eating the: PTA!s money and claiming the Hotel bills (chaqge ) '
while staﬁing in the school building itself. In fact all the corrupts
have joinﬁd in the conspiracy to harm me. I,since belong to a weaker
s2ction and minorit ty community, had no alternative but to move to the
court of -law (of course after applying for the due permkssion from '
the Department) for the justice but again it.seems it will take a long
time to glve me “the- justlce, Yihereas the corrupts have becam° more o

-al, hﬂrmful and harsh tc me for my going to the Court. They create

. hurd%o onione ‘pretext or the other in the wal of my transfer also 4

e %Eﬁgé’ éaiggétﬁgs%%>é’vgry l&ter stage for th2 reason of my going t& a
A

. ; | the cnurT. “In this connectian’,I would like to know as to what are the

o two uiscipl inary cases pending againct me and why are tuy still pen-

ding 1f tn& are of sirious nature ? Seriousness demands alsays Prd&t—
ness All these circumstancen'comoallcd me to resign frém the Sanpathan

B R _«___l‘:

Hence my resignation letter dated 21st. Dec.'95 . may be reconsidered
and accepted with effecti!” from 1st.J an.'96 (from the date of my ab-

f% sense Lrom the 'duty and left the station with dje permission )

e ~Consequently , all the dues £111 %1st.Dec.'95 may be paid ' . {opve
v;ﬁ! at the ‘earliest failing which a fresh court case will follow against
[ :

the concornaed paople (by name) . The present Court case will be with-
drawn only on clearance of my dues for which it stands., If the afore—
snid resisnation is arzin not accepted, the matter may be taken up to

'\'J' B

IREA
3
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My representati
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December,1995.
ken Ggainst ¢

or his high handedn
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BANEXURE - & N

Ay ‘ BY REGD,POST/CONFIDENTIAL 5,% 9
. RS

Fo 9"'1/98"'1(\(3 (Viq. ) '))) "'1 2«98, .

ORDER, :

—

WHEREAS the penalty of reunaval from scrvice was imposad
upon Sh.M,G.Ansari, TUT(Eng,). Keadriya Vidyalaya No-2, Mangalore
vida Agstt,Commigssioner's (Zangalore Ragion) order dated 7/10-11-97,

WAEREAS Eh.M.G,Anpari f£iled an Appeal dated 24~-12-97 against
the impugned order of the Diseiplinary Authority {.0, Acstt,
Commiggicner, K.V.5. Regional Cffice, Bangelore to the Appallete

Authozrity f.8, Dy.Comuissioner(Admn,/Pers,) which has boen conaidored
by the Jt.Commissinner(Admn,), K.V.S.

Based on consideration of facts and circumstancos of the
caga and the contents in the appeal including the grounds adduced
by the Appollant, which do not negate the facts on record, tho
undorsigned besn) competent Appellate Authority haa come to the
conclusion that Inquiry Officer has ccnducted the enquiry in a
fair mannct 2nd in accordance with tho procedure prescribed by

the rules, The venalty imposed by tho Disciplinary Authority is
o commensuratae with the misconduct and is adaquate as well as in

;accordance with the procedure pregcribed by law and therefore,
needs no modification in the order of Lisciplinary Authority.

A AND WHEREAS tha undersigned being Appellate Authority hereby’
/confirms the penalty imposed by the Disciplinary Authority and

./ rejocts the appeal filed by the Appellant, C//b/ﬁ/ﬁgz“’“

; //(n.x. SRIVASTAVA]
S
4 |

Joint Commissioner (Admn,)
PQ

‘ and Appellato Authority.
> MheMe GeAngari, Ex=TGT(Eng.),

. Ferosze Cloth <hop (Alr Force' Camp),

|  PeO. Nonglyer, SHILLON3-793009,

H Copy. to 3=~

f’ 1) The Asstt.Cormissioner (Admn,), KeVeSe(iigrs.), HEW DELII-16,

-v&f//’ 1he Asstt,Comnissioner, K.V.Se. Regional Office, BANGALORE,

/ P3) The Principal, Kendriya Vid-alaya No-II, tiangalore, KARNATAKA .,
4) The Guard file, g

v 'S
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Government of India

|
|
.

“'Ministrjrkbi‘ Personnel, Public Grievances and Ponsions /
... 7 Deptutment of Persomnel & Training : '
- ﬁ‘\”‘ (AT Divigion)’ |
'rT, * ‘ Jlow Delld
the 28th Nocember,1998
30

’

. OFFICEIIM%DRANDUM

v Subject Juri'vb.ctmn of Ccn'rral Mglgﬂ-strnfiﬁ\?ﬁ’* TFIBUnal £or lbn—Govornmut/
“hutonorous Codies — Regarding.

- % . \

- The undersigned i Adirected to onclose herowith this Deopartmont¥n - .

~ Notification G.S.R. lo.748(E) published in the Gazette of India ( Extraordinary)
on 47.12.98 on the above mubject and to request that the organdsations under

" the adminigtrativo control of your Ministry/Department figuring on the mid
notification who lhinvo beon Lrought uivler the jur1 ,rllction of Contral Administrative
'Tribuml Pﬂj be informed accordingly. T

< _ . sa/.. N
e Unlcr Sceretary to Govte of Indi'\ -

' | V Tol. lo.3017339- B
v 'Ib. : . L . \.(:», ’ : ‘

o 1. The, Scerotary, Ministry of iumn Resourco Debelopront, Doptt. of Elcation,
BN e Sll”!"trl Bhawan, 1. Delhi in regpect of Indian Instritute ofAdvanced Study,
b Shimla, Kendriyn Vidyalayn Sangathan and Iavodayn Vl(lj'\l’i v, Samiti(Five copios

v ... 2. The bccro'mr 'y Ministry of Informition & Bron dcmtmg, Trangport Bhawn, N. Dcll
oL . .111 re."poot of Filn & Television Instifute of India, Pune auxd Satynjit Ray Film
& Tolevision Inﬂtlmto, Caleuttn (Three copics. )

3.le10 bocrotarj, Mim'-try of Power Shastri Bh'm'm, N. Delld in rogpeet of Nationn,
- Power Trnlm.nr Institute, Faridwad (Two copios)

4, The Secrotnr,', Mindstry of Bwironuent & Fores ,ta'Pﬂi-y'lyvnr'nxl Bhawan, QGO Corple
“LoAld Road, HNew ‘)cllu. in reapect of Central Pollution Control Bonr'l, He Delhi
(Two copiog) .

5. Tho Socnrct'\rj, Mini';tr/ of Henlth & Family Wolfdro, Nirmn Dhawan, N. Dolhi 3+
regpoct of Inlian Council of Medical Reacreh, Ho Delhi (Two copies)

G. The Sccrc't;\rj, Neptte of Tourisn, Trgport Bhowan, M. Delhi in regpeet of
lational Qouncil for Hotel thnagerent & Cr‘tcrln(, Tecluwlogy and 20 others
Institutes (Twont.j two copies.




' Mipistry of Personnel,. Public Grievances & Pensiong

(Vonptt. of Fersonmel &»Truining)

-

NOTIFICATION : NEW JELHI - the L7th Dec/98

_ GSR;748(E)--'In excfcise 2f the pawqrs”canfgrréd by sgbﬁr}g
soction(2) of section L4 of the Administrative Tribunals Act,1985 ...
(L3 of 1985), the Central Govt. hereby s~ecifies the lst da Df-Jan[,Q__ :

as the date on and from which the Provisisns of sub-section{3) of "
scction 14 of the said act shall apnly to> the organisations owned or .
controlled by the Govt. and makes the foliowing amendments in the
notification of the Govt. of India in the Min. of Personnel, Public

“Grievances and rensions(Jeptt. of Per. and Training) number GSR 730(E)J]
dated the 2nd May, 1986, namely :- . B

In the schedule to the said notification, after scrialfjlrf
number 9 and the entries relating thereto, the following serial numborsi~,
and entrics shall be added, Namely ;- ' : ' R

Sl.ND.-Namejof.the.cbrnoratian/society/ ... ... .Status . ' 75‘V
(1) other authority (2)

. —— - e e e —— — _.___'.__'__._...___.%l..--_..—

“10. National Council for Hotel Management & Registered under .
Catering Techndslogy, Library avenue, socicties Registra-
Pusa, N. Jelhi-l2. - ti

boiombin sl aiaam,

on Act,1860
R o R T O Lr RN S ORI | RTINS APk SO ISP LT PRRA Iy 'f;'-,x"‘."."': e '.‘!‘ P i
! L1, Institute 5% Hotal Ma#ggeunnﬁ”cﬁté}ihg‘*‘“‘“““L*Ho¢&mﬂ““ﬂbhﬂ%v4 IR
U and Nutrition, Likrary avenue, Pusa, ’ .

’ New Jelhi-l2, = o '

12. Institute of Hotel Management Cater ing - don

Zochnology & annlied Nutrition,

Veer " S3warkor Marg, Jarlar, Mumbai=23 _ ,
13. Institute of Hotel Management Catering - 4o =
o Technologv & apnlied Nutrition, T

CIT Camnus,Th ramani PO, Chennsi-600L113

l4. Institute »f Hotel Managemcnt Cater ing = do - c
' .Technology & aAonlied Nutrition, P-16, ' ' L L
Taratnlo Koad, Calcutta-700088 , ~ ’ .
15. Institute of Hdotel Management Cater ing - do
Toechnology & Annlied Nutrition, o
0. Alto Psrvorim, Rardez, Goa-403521

o e epr— .- .

16. Institute 'of Hotel Management Catering - d»
' - Technology and Apolied Nutrition, ' Ly
SJ Polytechnic Camnus,Bangalore-560001 _ o B

17. Institute of Hotel Management Cater ing - do - Sl
and Nutrition, Sectore-~G,Aliganj, - v _ S
Lucknow-226Q20. . : :

18, Institute »f Hotel Mandgement Catering
Technology & monlied Nutrition, '
'F' Wow, 23 Colzny, Vidyanagar,

L~ —"*-_;_Jr\br‘\f'""

'u_“wéwmdww&gfidbﬂQ?ﬁQOOO?,3

e e T fuu=‘;iﬁﬁ-w .;i 
19. ‘Institute of Hotel Manugement Catering d» SR
and Nutritian, Govt. O .Poly Comnound,
‘mmbawadi,'dmbawadi,dhmodabad-380015.

20. Institute of Hatol'MaﬁdQOmcnt Cater ing ‘ - d»

’ Technology & Annlied Nutrition, ' ' .
s HSS Nagar , Bhubaqoshwar-751004." ] Daoe...CQDﬁdH
[T . . . ] . . ' - . . R -

‘<

S




e e o o A ete P U an Om s R . S o ot e W . . S ey mey S S S O W G G W T S a oo

23,

vvz"f"

5.
26.

27.

" 28.

ST 09,

\i?%f**¥~§£;,ﬂﬂ$13061 Power Training Institute

R T SNSRI PL O U Lt S

32,

a3,
ﬁ}xngf;
'“f;_zs.

773§.

Gwalior-~474002.

Institute of HatCl'MJnOQOEDnt Cater ing

. Technology & annlied Nulrition,

Sectore-G, Aliganj, Lucknow=-226620.

Institute £ Hotel Management Catorihg

Technoloagy and Aonlied Nutrition

11co Qrts.,Near Acadamy >f Admn. ' 5
Bhopal-4520L16. _ o v
Institute of Hotel Management Cater ing
Technology and anolied Nutrition,

Nehou Park, Bauluevard Koaad, /

Sr inagar-l190Q0lL. : : ’

Institute of Hrtel Management Gater ing

- Technology and apalicd Nutrition,
oIS Building, GS Road,(ABC Stonnage), -
- Bhangagarh, Guwahati- 781005.

Institute o2f Hotel Maniagement Cater ing
lechnology and Anolied Nutrition,
Kherandti Colony,

Institute of Hotel Management Cater ing

Technology & Avpplied Nutrition,GV Raja Road,

Kovalam’PO,Thiruvananthanvuram-695527v

Institute 9f Hotel Managemnt Cetering &
Nutrition, Sector-32a, Chandigarh-L60G47.

Institute of Hotel Management Catering &

Technology, Anplied Nutritisn, Guru Nanak
v Crllege, Hardachanni Hoad, ’
Gurdasnur-143521. :

Institute ~f Hotel Management Catering
Technology and apnlied Nutrition,
Kurfi, Shimla -171pl2.

Institute of Hotel Management Catering
Techndlogy and Anslicd Nutrition,
31 Industrial Estate, Patna-BOCOLS.

~cil Complex, Sector-33
Faridabad(Haryana) _ .
Central Psllutisn GControl Board

Par ivé sh Bhawan,East Ar jun Nagar,
we lhi-11lcp32 - '

Inian Institute >f Advanced Study,
Shimla ~ 17100% - ,

Kendriya Vidyélaya Sangathan,
18,Institutional Arca, Shahecd Jeet
Singh Marg, New Jelhi -~ 16. , :
Novadaya Vidydlaya Samiti, A-39,Kailash
cdlony, New Jelhi - 48 ‘
Indian Council >f Medical Research,
Ansari Nagar, New Je1lhil2g,

) ety S = e .

 ..; do -~

Op».Sirdisai Baba Mandir,

- do -~ _ Qx

" Constituted under

ey

Hegistered Under :
societics Reqgistra= .

tion Act,1860Q. ©
/ ’ . ]

?Nb

- ‘d“.).-z

- d5 -

the Water(Preven-.- -
tion and Control "~ Y
of Pollution) !
Act,1974 '

Registered under
societies Registra-

tion Act,1860 _ /j_
- do - ;f?
- dO - ) .‘Ef;!
| | T
=~ d? - ;

- page...contd.
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37. Fild and Televisian Institute . Registered under

of Indid, Law College Road, ’ socicties Registration,
Punc-41i004 | Act,le6 i ,
33. Satyajit Ray Film an? \TC levision - do -

Institute, BM Byenass it2ad,
N PO, Panchasayar, Calcutta-700094

/

F,No.H-11C17/7/94-AT(Vial,111)

M Sahariar, under Secy.
Faothote —,Principal natificaiian was nublished vide numbor’GSRfff
730(E)vdt. 2.5.1986 and subseqently amended vide ¢~ :
1. G 1172(E) qt, 31.10.1986 : | | g LLQ%;//"
2. G 84(E) dt. 6.2.19587
3. GSt 409(E) dt. 20.4.1987
4. GSH 542(E) dt. 11.t.1995
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IN THE GAUHATI HIGH COURT. .

( The High Court Assam, Nagaland, Meghalaya,

Manipur, Tripura, Mizoram and Arunachal Pradesh)

SHILLONG BEﬁCH
conl Rulc Mo 12g (S 8176

Shri M:-/-GC Ansari. eso e Petitioner.

« Versus =

Union of India and Others. ..... Respondents.,

IN THE MATTER OF :

Re joinder by the Petitioner to
the Affidavit - in- opposition
by or on behalf of Respondents

No. 1 and 2.

Most Respectfully Sheweth :-

_ I, Sh¥i M. G. Ansari, son of Late Karim Mia,
aged about 50 years of Upper Shillong, EX. T.G. Teacher
of Kendriya Vidyalaya Sangathan, do hereby solemnly

affirm and state as follows 3=

1. That T am the Petitioner of this Writ Petition

-, and conversant with the facts and circumstances of the

‘ $SIStg, B .
ying Alam N
_ ~.o¥s

\

-

-

contdeeeZece
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3. That the Deponent Petitioner denies the
correctness of the averments made in paragraph 4 of
this affidavit-in-opposition. The true facts of the
case has been stated in paragraph 2 of the Writ
Petition. Both the Deponent Petitioner and his wife
who is also a Primary Teacher at the Kendriya Vidyalaya, -
Upper Shillong were transferred to Kendriya vidyalaya
Mangalcre at their request but the transfer order was
issued at a time when their son who was studying iﬁ. &:\&
St. Edmund's College and wasvto appear at the final
Degree (II.year) Examination and as such both of them
applied for cancellation of the transfer order.
Accordingly the transfer order of his wife was cancelled
and the Petitioner's request for cancellation was
under consideration and the Assistant Commissioner (HGT)
of the Sangathan issued order for not releasing them
(Annexure vI (A) of the Writ Petition), the Principal
of the Kendriya Vidyalaya, Happy Valley, intentionally -
released the Deponent Petitioner and paid him advancé
T.A. on transfer for Rs.17,500/- as admissible for which
he duly submitted adjustment 74 bills. The Petitioner
resigned from Service w.e.f.21.12.1995 and as such he

' did not receive the order dated 2%.10.1996 regarding
reduction of pay and copy of enqairy report.

That after submission of resignation letter

dated 21.12.1995, the Petitioner received Memo dated

6.12.1995 ( Annexure-XXVIII of the Writ Petition)drawing

contdec.3.e
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- 3 -
drawing-up another disciplinarf proceeding on false
charges of preparing L.T.C. Bill, which was not
submitted and also not paid T.A. Bill for the journey
performed by him for training at Bombay, alleged theft
. of office file handed over to the Principal. The
Petitioner vide his letter dated 28.12,1995 submitted
written statement denying the charge ( Annexure XXIX
of the Writ Petition). The Petitioner came back to
Shillong éhd received letter dated 9.5,1996 from Principal
on 22.5.1996 fixing the date of enquiry on 18.5.1996,
The Petitioner intimated the matter to the Principal on
23.5.1996 ( Annexure XXXIII of the Writ Petition) and
requested the Principal for fixing another convenient
date and to remit advance TA/DA for the journey.
Thereafter, inquiry wés conducted exparte and the
Petitioner was arbitrarily dismissed from service.'vide

order dated 7.11.1997 ( Annexure XXXIV of the Writ
10

Petition); The Petitioner submitted éppeal to the Deputy
Commissioner vide his letter dated 24.12.1997 issued two
reminders dated 6.5.1998 and 31.8.1998 ( Annexure XXXVI

to XXXVIII of the Writ Petition) but no reply was received.
Being aggrieved the Petitioner filed the instant Writ

Petition.

4. That as regards the averments made in paragraph
6 of the Affidavit-in-opposition, the Deponent Petitioner

states that his statement in paragraph 2 of the ¥Writ
Petition is true and correct as would be evident from

K.V.S. letter dated 7.10.1992 ( Annexure VI (A) of the

contdeeoedee
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of the Writ Petition) which specifically states that
" they may not be relieved till final decision of the

K.V.S. qus; But the Deponent Petitioner was relieved

by the Principal, K.V., Happy Valley relieved him against

his wishes and order of the higher authority thfough
his wife was retained by the Hqgrs. ( and the Principal
of Upper Shillong).

It is not a fact that the Principal paid advance

T A on transfer erroneously. The release order dated
26.11.,1992 ( Annexure VI of the Writ Petition) h}\’
specifically states that he 'is entitled TA/DA, Beéldes

as per K.V. Hqrs. order dated 22.8.1990 (Annexure IX

of the Writ Petitibn) Transfer TA is admissible in case

of request transfer for serving for 5 years in other
places and 3 years in N.E. Region more than three years

above at K.V. Khanapara, (Guwahati).

S. That the averments made in paragraph 7 and 8

of the Affidavit~in-opposition is an- admission of thek
fact that he was not aliowed to join initially by the
Principal K.V. Mangalore but was aliowed to join only
after receipt of order from éhe Assistant Commissioher.
dated 18.12.1992 ( Annexure VIII of the Writ Petition J.
Besides, the Principal illegally recovered the whole
amount of transfer T.A. advance, illegally thereby putting

him unto acute hardship.

6. That k as regards the avermments made in

paragraph 9 of the Affidavit~in-opposition, the Deponent

contdseeSee
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Deponent Petitioner states that the penaity for
reduction of pay was not communicated to him during
the period of service in K.V. Mangalore or after his
resignation and as such he could not challenge the
same as the Inquiry Officer came to the conclusion that
he was entitled to T+A« on trénsfer. It has also been
proved that he submitted revised transfer T.A. bill

after cancelling the original T.A. Bill, dated 3.2.,1993.

T That the averments made in paragraph 10 of the
Affidavit-in-opposition, is noi correct. It was ,\\
conclusively proved during Inquiry that the Petitioner
was presént during the period from 13.7.1993 to 5.11.1993
as per his signature in the attendance register ‘and the
period of Autumn break from 22.10.1993 to 31,10,1993 is
not to be-tredtéd as unauthorised absence.

8. That as regards the averments made in

paragraph il of the Affidavit=-in-opposition, the
Deponent FPetitioner states that the Respondents didnot
deny that his whole salary has been adjusted by many |
unauthorised deduction. The statement that the salary"
was reduced for the period from April to July, 1994 as
per penalty order issued by the Assistant Commissioner
is also not correct as order for reduction of pay w.e.f.
1,11.,1996 was issued by the Assistant Commissioner 3Xx

X xixm vide his order dated 28.10,1996 ( Annexure RII

30
of the Affidavit~in-opposition).

contdeseBee
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9. That the averments made in paragraph 12 of

the Affidavit- in-opposition is not correct. The police
investigated the matter and és per their report dated
4.11.1993( Annexure XVII of the Wfit Fetition) the
Principal made false complaint in order to harass the

Petitioner.

10, That as regards the averments made in paragraphs
13, id and 15 of the Writ Petition, ;he Deponent
Petitioner states that the said inquiry was conducted
ex-parte behind the back of the Petitioner and this has

been challanged in this Writ Petition.

11, That as regards the averments made in
paragraphs 16,17 and 18 of the Writ Petition the
Deponent Petitioner states that he was compelled to

sign due to non-payment of salary and harassment by
the Principal and came to Shillong with the permission
of the Principal. Earlier in on one occasion while the
Deponené?i;oceediﬁg to Shillong, the Principal created
a scene by‘coming to the Railway Station with the Police
on the false allegations of non-returning a file by him.
The Police took a statement of the Deponent Petitionef
and allowed him to go. He was appointed by the All
India Radio after proper vefification including

correspondence with the authorities of the K.V.S.

12, That as regards the averments made in paragraphs

19,20,21,22,23, 24 and 25 of the Affidavit-in-oppositioa.

contQeeeTooe
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-7-
the DepOnent Petitioner states that the notice f£ixing

e date of inquiry on 18.5,1996 was received by him

on 22.5.1996 and as such requested the Principai vide
his letter dated 23.5.1996 to fix another date of
inquiry and to intimate the same in advance. But no
further notice was issued to him and the inquiry was

conducted ex-parte and the Petitioner was removed from

service vide Memo dated 7.11.97 ( Annexure XXXIV of
10

// the Writ Petition). The Petitioner submitted an appeal
dated 24.12,1997 ( Annexure- XXXVI) to the Appealate .
Authority vide Ueputy Commissioner (Adm/Pers),Hqrs K.V.S.<
New Delhi against the illegal removal from service
without giving him second show cause notice as well as
copy of inquiry report. But the appeal was not decided even
after issue of reminders dated 6.5.1998 and 31.8,1998
( Annexure XXXVII and XXXVIII of the Writ Petition).
Ultimately after lapse of a period of one yar, the Joint
Commissioner (Adm) K.V.S., vide his order No. F.9-1/98~
1/98-KVG(Vig) dated 15.12.1998(Annexure R V of the
Affidavit—in-Opposition).dismissed the appeal without

application of mind by non-speaking order.,

As regards resignation of the Petitioner it may
be stated that the Principal of the school harassed the
Petitioner at every step in order to compel him to leave
the job by non-payment of salary, false complain to
police, and preventing him to take classes. The Petitioner

leaving alone in a new place felt so much helpless and-

contd-o 08000
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- 8 -
and insecure that he had no other alternative but to
resign tﬁe job and came back to Shillong for searching
new avenues bf life. Ultimately he applied to the All
India Radio for the post of Trex (F.W.,) and after |
interview; verification of his anticedant character
etc., including correspondence with the Kendriya

Uidyalaya Authorities., he Was appointed to the post.

13, That as regards the averments made in paragraph

26 of the Affidavit - in=opposition, (RexIHPERERR
RELTONDER BRI SR the Deponent Petitioner states ,!\
that the Respéndent has not stated anything regarding ‘?§§
non-payment of salary, leave salary, T.A. bill, ExEX

LTC, bill, bonus GPF totalling a claim of Rs.1,28,000/=

( Annexure- XXXVIII of the Writ Petition). The Writ
Petition filed by the Petitioner before the Karnataka

High Court for payment of his claims has been disposed

by the Hon'ble Court with the direction to settle the

claims of the Petitioner as admissiblé but no payment

has yet been made to the petitioner.

14, That as regards the statements made in
paragraph 27 of thevAffidavit—in-OPposition the deponent
Petitioner states that the order of removal of the
Petitioner was served in Shillong where the Petitioner is
residing, the Hon'ble Court has also jurisdiction to
adjudicate in the matter.

1s. That as regards the averments made in paragraph
28 of the Affidavit- in-opposition, the Deponent states

contd..%..
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states that no where in Central Civil Services(CCA)
Rules, 1965 it is provided that the inquiry against the
employee shall be conducted without giving any reasonable
opportunity to the charged employee to defend him by giving
evidence as well as Emaguixyx examining the documents and
cross-examining the witnesses. In this case, no opportunity
was given to the Deponent Petitioner to defend himself and
as such the inquiry is void.

16, That as regards the statement made in paragraph
29 of the Affidavit=in-opposition the Deponent Petitioner
states that Kendriya Vidyalaya Sangathan has been brought

under the jurisdiction of the C.A.T. w.e.f, 1.1.1999 only.

19. That except the statement specifically admitted
in this Rejoinder, the rest of the averments of the

Affidavit-in~opposition is denied.

20, That the statements made in paragraph 1, 2, 10
11 (partly) 2are true to the best of my knowledge and those
in paragraphs 3,4%,5,6,7,8,9,11(partly)12,13 &/ Léeing matters
of record are true to my information derived therefrom and

the rest are my submission before this Hon'’ble Court,

Identified by s

ol
//g’ﬁfig;;vﬁ7%7
Advocate, Shillong.
454%12 )

Deponent.
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I EEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
; ~ GUWAHATI BENCH: :

™
Tue apelt

|
1 (}uﬁ,Nm.FfZ;%!ﬁ of v”:_“frp\ 2002
1 | ,Q;“ Md, M.G.Ansaric..cn.0 Applicant.
b g |
b}f Y% - g - |
?ﬁ Kg/ Union of India % oOrs. Regpdndentgn
Ylﬁm IN THE MATTER OF.
' an additional  Rejoinder submitted an
mehalf of the applicant above named.
Tbe Humble applicant above named} Li

"

|
MOsT RESPECTFULLY SHEWETHS

i That the applicant assailing the legality and validity

of the impugned orders of removal and making a claim for some

aﬁmiﬁsible duéa, preferred Writ Petition hefore the Shillong
ﬁkmch of the Hoen'ble High Court. The said Writ Petition was
I .

5&bﬁequently~tranaf@rred and now same is pending disposal hefore

the Hon‘'ble Tribunal. During the course nf hearing it could

!
1 ) .
rfveal that certain factual aspect in respect of the claim of the

ﬁpplicamt is necessary and the applicant through this Additional
R%juindern

i

2l That the applicant during his service under EVE as  TET
tEng); served a letter dated 19.8.9% (Annexure—~XXVI), making &
request for payment of his dues. He alesn indicated the fact that
i .

ﬁe may leave the job if the dues were not cleared.

|

H. That in the month of November, 199% the applicant

%ubmitted his application for appointment to the post
|

ﬂranamissiaﬁ Evacutive (TREX) in All India Radic. In the month of

of

)
i
i

December, 19%3 interview wWas held and pursuant to such

interview




'he got his appointment as TREX and

joined his duty wye,f,

12.1.1996. The applicant intimating this factual position

addressed a letter dated 16.1.1996 to the Principal, Y Ne 2

A

Magalore and also furnished his office address of  All India

%adio, Shillong. The Principal, K.V No 2 Magalore thereafter

iﬁ%ued a letter dated 23%.4.96 to the Station Director A11 India

Radio, Bhillong, seeking clarification of the factual position.

0 receipt of the said letter dated 23.4.96 , the Station

Director issued a letter dated 12.6.96 clarifying the factual

position.

s

‘Cmpieﬁ of the letters dated 15.1.1996, 23.4.96

and 12.8.946 are annexed nerewith and marked

533

ANNEXURE-A/1, A/2, and A/, respectively.

4, That the appeal filed by the applicant against the

. impggned order of . removal, was rejected by the appellate

authority and same has been communicated to the applicant vide

order dated 1%.4.%64. The aforementioned order dated 1%.6.94 was

communicated to the applicant through the Station Director AIR,

Shillong.

A copy  of the said wrdér dated 15.6.96 is

annexed herewith and marked as ANNEXURE-A/4,

S

That the applicant after serving 13 years of ae?vice‘in
Air  Force as Para—-trooper, opted for his retirement énd in  the
year' 1985 he was retired from his service. ’Thereafter, the

y _ _
appl%cant served as ad-hoc teacher‘in EVE. His such adhoc service
WaRES I%ter on regulariéed" By now the applicant has completed the

reqmiﬁite years of service for being eligible for Sr scale TGT

which.is equivalent to his present pay scale as TREX. -



or
o

&, That the apﬁiiaant hegs to state that the aforesaid
facts may be treated as & part of this 0.8, which may bhe helpful
in disposing the matter.

7. The applicant uﬁder the facts and circumstances : prays
before this Hon'ble Tribunal for a direction towards the
respondents to pay all the admissible dues and arrears salary by
getting aside the impugned order of removal élmng with the

éppellate authorities order dated 15.6.96 with all consequential

service benefits.

7;= That this additional rejoinder has been filed bonafide

and to secure.



g

VERIFICATION,

I Sri M.B.Ansari, son of late Karim Mian, aged about 52

vyears, resident of Upper Shillong, Meghalaya, do hereby solemniy

- OM@QSC\Q
caffirm and verify the statements made in raragraph \n?I

& & n R =% 8ok aon

to sananas are. true to my knowledge  and  those made in

PETPRGraRhS c... i Cerscneunannsea BAre brue to my legal advice and

. I have not suppressed any material facts.

And T sign this verification on this the Znd cay of

‘October, 2662,
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Teo

The Station Director
All India Radise,
SHILLONG.

'3

Sub : Disciplinary cases pending against Mr.M.G.Ansarl

e L

TS AT A ¢
VAT & S

; : Tntimated for necessary actien,
; < '

|2 ; |

1 & C e

~ ] A " . T 1 = K . A g - y,
@ glven to understand that one Mr.M.G.Ansari has

I

W

e W

§ i j@ined service under yeu as FIELD OFFICER recentlys.
. % ;‘ _Tﬁe said Mr.M.G.Ansari has bhecn weorking in Kendriya
Lo Vidyalaya,Shilleng, Guwahathl & JMangulore from 1980, Our
& Vidyalaya is fart G-percel of Kwndriya Vidyalaya Sangathin
; : New Delhi “Hjﬁhw“n autensmous kody fully financed -y Govt
' : i ef India under Ministry of HRD. As such we ars, 1. stal
f § %: of Kendriya vVidyalayas ~including Mr.M,G.ansari- are governed
| g c.C.8,C.C.A Rules applicable to Central Govtaservantse

st
o

g ? Mr.M.,G.Ansaril wheo was working as Traincd Graduate Teacher
g till DecemberVLQS in this Vidyalaya -was facing nunereus
§ disciplinary charges & he shcpped attending the Vidyaleaya
? i.e., he is en un-autherised absence from the Vidyalaya from
, 1~1-96, ’

Under the akove ciLcumstanc&s I herchy

,.‘J

;' : . on . . -
‘ teo plcaSA confirm that he is werking under Yol t 7

disciplinary procecdll

Iy
against the cher

&
¥
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i
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i An early reply is selacit~
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Government of kY,
All India Radio:s

No,SD(2)/Vig/96-97/]3% " Dated,Shill

To,

The Princlpal
Kendra Vidayalaya
Railway cclony
Mangalore~575001,

Sub:jCOnlirhcfiun,r@gardihg @muJO§m@n
Shri Mds;Ansaria. S

N

of;f

Sir,

With ref
dated 23.4,96 this 1s to kindly: Lnlorm you
has been working in ALl India Fad;o,ehillong as Frex

12:1,96 after compleblng all neces 3ury' uLhﬂl%ii

tecedent and character verificationsg

There is no vig t“uce

of fice nor is t erb'mny intention fo dra
ainst him as there is no complalnt‘agéi

Q‘C;Ldil coan gaclis e
Smatian Dix ectoa@%p
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3‘*“”]Wrnlnx $A1-73097 KYHQIN
117 1 ()
' Felogqam - KTVISANG
FHF {Amreer Wisa
KIENDRIYA VIDYALAYA S/‘,HG/\'I'II/\N
8, s i,
sizla aa frg nop, af e ors
18, tnstitulional Aven
Shahead Jeal Singh Mg
Neow Dyelhi 110010

EEIC , . .
‘No..... Fa9m=1/98=KVS (Vige) li)f'l“'l--~—1-5..-:12!'98.9.......
ORDER, :

e

WHEREAS the penalty of removal from service was imposed
upen Sh.M.G.Ansari, TGT(Eng.), Kendriya Vidyalaya No-2, Mangalore
vide Asstt.Commissioner's (Bangaleore Region) order dated 7/10=11-97,

'~ WHEREAS Sh.M.G.Ansari filed an Appeal dated 24-12-97 against
i the impugned order of the Disciplinary Authority i.e. Asstt.
1 | Cemmigsioner, K.V.S. Regional Office, Bangalore to the Appellate

Authority i.e. Dy.Commissioner (Admn,./Pers,) which has been considered
by the Jt.Commissioner(Admn,), K.V.S.

¥~ Based on ‘consideration of facts and circumstances of the

? case and the contents in the appeal including the grounds adduced

by the Appellant, which de not negate the facts on record, the )

i undersigned beangcompetent ‘Appellate Authority has come to the

i conclusion that/Inquiry Officer has conducted the enquiry in a
fair manner and in accordance with the procedure prescribed Ly

the rules. The penalty imposed by the Disciplinary Authority: is
commensurate with the misconduct and is adequate as well as in
accordance with the procedure prescribed by law and therefore,
needs no modification in the order of Disciplinary Authority.

AND WHEREAS the undersigned being Appellate Authority b.oooeby
confirms the penalty imposed by the Disciplinary Authori and

§ rejects the appeal filed by the Appellant.

(D.Ko SRIVASTAVA)
Joint Commissioner (Admn.)
and Appellate Authoritye

] W

v

$h.M.G.Ansari, Ex-TGT(Eng.),
Feroze Cloth Shop (Air Force Camp),
P.0. Nonglyer, SHILLONG-793009.

COE! to ¢~

1) The Asstt,Commissioner (Admn,), K.V.S.(Hgrs.), NEW DxLHL=16,

2) The Asstt.Commissioner, K.V.S. Regional ODffice, BAK SALORE,
oy 3) The Principal, Kendriya Vidyalaya No-lI, Mangalor.:, KARNATAKA.
4) The Guard file.
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GUWAHATI BENCH- ’

-

SUPPLEMENTARY CAUSE LIST FOR FRIDAY,THE 8TH NOBEMBER 20C2 AT.1C-3C

THE HON'BLE MR JUSTIGE D.N, CHOUDHURY, VIGE-CHAIRNAN

THE HON'BLE SHRI K. K, SHARMA,NEMBER,ADMINISTRATIVE

1.0.4..182/2¢C2

2.0.4. 3CL/2CCL

M.P. 43/2002
M.P. 44/2(C2

~

1. 0.A. 357/2002
3. O.A. 388/20C2

4, O.A. 359/2(C2

6. O.A, 361/2CC2°

- 7. 0.A, 862/2CC2

Pt,Heard

Date: - 7,11.20C2/

~

Ao I\!}_z__

BEFOR

E

I_FOR_JUDG EMENT

:;,Il M.inabengOrs
JS

U. C. I8 Ors
Sri B, Su- aa

- V3~
U, 0, I& Ors -

Mr.B.K.,Sharma
Mr.s.sarma

Mr. U, K,Nair
Ms.U, Das
Br., M, Pathak

Mr, D. Baruah

IT-FOR ADMISSION

$,%uklabaibya
~VS--
U, 0. I & 0Ors

Sri s, Kewat
-G
U, 0. I & Ors

s$ri K.V,Yadav
- V5
U. 0, I & Ors-

gri B,Chouvdhury
. =S
U, 0, I & Ors

sri s. Ahmed
—VSm
U. O, I & Ors

sri G,C,Borsah
. = VS~
U, O, I & Ors

: Mro S L) DUt‘ta

- Q0w

- do;.

=G0 o

~do-

III.FQR HEARING

Mr.M,G,,.Ansari
- \5—- ,
U, 0. I & Ors

Mr.s,.sarma

Mr. A. Deb Roy,sr,
COGOSOC‘.

Mr.A,7deb Roy,sr,
CG.5.Cr

G.G.S.C,
RlY‘ Socc

GCG. Sc CO

Mr. M, K.Majumdar,

Mr.S, K, Deb purkayatha Kv§, 5,C,

S EGT ION

5 m'},,,/'
‘,“-i ’}\
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